
RATIFIED MINUTES OF MEETING No.22l15 OF NORMS COMMITTEE-I (DES{ SECTION)
HELD ON 20.01.2015

Please Note

(i) ln certain cases the decision of the Norms Committee refers to the Recommendations / Observations

/ Deficiencies received from the concerned Technical Authority. Wherever applicable, a scanned copy
of such document has been placed at the end of the Minutes, in running serial orders. The concerned
firm may go through the same and respond accordingly.

(ii) Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a reference in NC

decisions, has also been attached in the end. This may also be referred to by the concerned firm and

may be responded accordingly.

The meeting No.22115 of the Norms Committee (NC-l) for the licensing year 2074-2015 was held on

20.01.2015 under the Chairmanship of Dr. L.B. Singhal, Additional Director General of Foreign Trade
to consider the applications under Duty Exemption / Remission Schemes (Chapter-4) of Foreign

Trade Policy 2OO9-20L4 / Handbook of Procedure Volume-|. The following Members of the
Committee were present in the meeting: -
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rauthorized officer of Directorate General of Hydro Carbons, Ministry of Petroleum and Natural Gas to
ithe effect that the said goods are required for petroleum operations vide letter dated 20.6.2014. The
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SI.No. Name of the representatives &

their Designation

Room No. Telephone No. Deptt.

1. Sh K.K.丁iwari!.A 476 23063321 DH:′ U.B.

2. Sh S.K.Jain′ D.0. 428A 23063321 Extn.3318

23063166

DIPP′ U.B.

3. Sh.  Kanwa‖ nder Singh  Sodhi′

Asstt.Dir.(MeCh)

736A 23063802 Extn.2459 DC{MSME)′ N.B.

4. Sh. Parveen Sharma, Dy.DGFT 302 23061562 Extn.146 DGFT′ U.B.

5. Sh.Haradhan Das′ F「DO 404 23061562 Ext.265 DGFT′ U.B.
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for supply of goods in connection with petroleum operatiOns.!n this regard′
the firm was requested

to produce an Essentiality Certificate issued by the Dte.Genera1 0f Hydro‐
Carbons.The Committee
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that the firm has prOduced the requisite certificate issued by the Dte.Genera1 0f Hydro―

on 04.02.2014. 丁he Comnlittee decided that this positiOn shOuld be mentiOned in the

reminder to the firm.Accordingly′ a fresh letter issued to firrn on 2.1.2015 asking them to furnish

requisite DGHC certificate.Reply is awaited.Case is deferred to 03.03.2015.

Party Name:LARSEN&
!TOUBRO LIMITED

RLA Flle I 
Li"Nonjut"' 03 | 07 22249

lzo.ot-zotz
HQ File

:01/80/050/00576/AM13/ :03/95/040/00791/AM13/

D*t.t", :Th" C"rriit"" not"d that the firm has been asked to furnish a certificate from the duly

authorized officer of Directorate General of Hydro Carbons, Ministry of Petroleum and Natural Gas to

effect that the said goods are required for petroleum operations vide letter dated 20'6'2014' The

lmittee decided to reiterate its earlier decision for the necessary document. The Committee also

ed that M/s GE tndian tndustrial Private Ltd was issued an AA No.3110060945 dated 30'10'2013

supply of goods in connection with petroleum operations. ln this regard, the firm was requested

produce an Essentiality certificate issued by the Dte. General of Hydro-carbons' The committee

ticed that the firm has produced the requisite certificate issued by the Dte. General of Hydro-

Carbons on 04.02.2014. The Committee decided that this position should be mentioned in the

reminder to the firm. Accordingly, a fresh letter issued to firm on 2.1.2015 asking them to furnish

isite DGHC certificate. Reply is awaited. case is deferred to 03.03.2015.

ICase No.:1/26/80-ALC2ノ2012 Palty Name:NETAFIM
:IRRIGATION INDIA 1濶

冽 IStatus:

IDeferred

lDもfer

lDate:03.03.2015

'PVT.LTD.
:RLA Flle

:34/24/040/00249/AM13/

D*i.ir*-Th" con*itt"" noted that the letter dated 21.10.2014 requesting for furnishing the

Amendment Sheet of the said AA has been sent to the RA, Baroda and reminder to RA was issued on

2.1.2OL5. Reply from the RA is awaited. case is deferred to 03.03.2015.

1濶
珈

HQ Flle

:01/80/050/00475/AM15/

Lic.No/Date:0710093996

Юl.03.2013

: The Committee decided to ratify the norms based on the recommendation of DHI vide

UO No.3 (171)/14-TSW(B, dated 24.72.20L4(copy to be forwarded RA and firm).

may take further action accordingly.
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:01/80/050/00562/AM13/

Lic.No/Date:3410036266

26.02.2013

Case No。 :41ノ 19/80‐ALC2/2014 Party Name:VOLVO BUSES
INDIA PVT.LTD,

「
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IRLA File
l:03/95/040/00063/AM14/

Lic.No/Date:03107330H IDefer
01.05.2013              】)ate:03.03.2015

Decision: The Committee noted that the 14th reminder dated L6.L2.2OL4 has been given to EPCG

Division for forwarding their inputs in respect of ratification of subject AA and decided to issue
reminder for their comments. Reply is awaited .Case is deferred to 03.03.2015.

HQ File

:01/80/050/00094/AM14/
RLA File

i:05/23/040/00016/AM14/

Lic.No/Date:0510353884 1Defer

113.05.2013         1Date:03.03.2015

Decision: The Committee noted that the firm has been asked to furnish a certificate from the duly
uthorized officer of Directorate General of Hydro Carbons, Ministry of Petroleum and Natural Gas to

effect that the said goods are required for petroleum operations vide letter dated 20.6.2014. The
decided to reiterate its earlier decision for the necessary document. The Committee also

noted that M/s GE lndian lndust面 al Pttvate Ltd was issued an AA No.3110060945 dated 30.10.2013

supply of goods in connection with petroleum operations. ln this regard, the firm was requested
produce an Essentiality Certificate issued by the Dte. General of Hydro-Carbons. The Committee

noticed that the firm has produced the requisite certificate issued by the Dte. General of Hydro-
rbons on 04.02.2074. The Committee decided that this position should be mentioned in the

reminder to the firm. Accordingly, a fresh letter issued to firm on 2.1.2015 asking them to furnish
requisite DGHC certificate. Reply is awaited. Case is deferred to 03.03.2015.
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Party Name:PRANITA
ENGINEERING SOLUTIONS
IPRIVATE LIMITED, 1濶

¨
m.N"/D"tro7 I 00962 I 5- D"f.t
lzo.oe.zotl
I

Decision: The Committee noted that firm's reply dated 17.L2.2OL4 has been sent to MSME on
2.7.2075 for examination and comments. Case is deferred to 03.03.20L5.

HQ File

:01/80/050/00146/AM15/

IRLA F‖ e
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No.:3/6/8Cl‐ ALC2/2013 Name:BOTIL OIL No/Date:22/80‐

INDIA PVT 4
TD(FORMERLY BAKER OIL 1.2015

File

:09/24/040/00074/AM14/

The Committee noted that the firm's application which was sent to DIPP on 25,11.2014
pertains to MSME/DHI and forwarded the same to MSME/DHI for their comments on

1.2015.As the case pertains to MSME, it is under examination at MSME. Case is deferred to
5

:01/80/050/00321/AM15/
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Lic.No/Date:0510362949
20.08.2013

: The Committee noted that the case has been forwarded to C&PC for their comments

by reminders the last one was sent on 02.01.2015. However, comments from C&PC are

awaited. Case is deferred to 03.03.2015.

Meet No/Date:22/80‐

ALC2/2014
20.01.2015

Lic.No/Date:0910057395 IDefer

lDate:03.03.2015:01/80/050/00310/AM14/ :09/24/040/00218/AM14/ 128.08.2013

:丁he Committee noted that the flrm′ s application was forwarded to MSME on 20.6.2014

their comments followed by two reminders dated 28.07.2014 & 22.L0.2014. The representative

MSME sought a further copy of the application which was also sent on 16.01.2015 for comments.

is deferred to 03.03.2015.

Case No.5″ 15/80‐ ALC22013 1PartyNalne:SEC INDUSTRIES
PVT.LTD.,

It,11'ヽ品8:百6TIL 6it   lM菖 もヽ/D農め27意 o_Case No.:36/15/80‐ ALC2/20
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HQ File

:01/80/050/00292/AM14/

IRLA File

l:05/23/040/00225/AM14/ IDate:03.03.2015

: The Committee noted that the firm has been asked to furnish a certificate from the duly

officer of Directorate General of Hydro Carbons, Ministry of Petroleum and Natural Gas to

effect that the said goods are required for petroleum operations vide letter dated 20.6.2014. The

decided to reiterate its earlier decision for the necessary document. The Committee also
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al renlinder on 2.1.2015 and e― mal on 06.01.2015.
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l not replied to defiCiencv letter dated ll.09.2014

al rervlinder on 2.1.2015 and e― ma‖ on 06.01.2015.

to 03.03.2015.

Lic.No/Date:0510364996

109.09.2013

noted that M/s GE:ndian lndustrial Private Ltd was issued an AA No.3110060945 dated 30,10.2013

PARVEEN SHARMA
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supply of goods in connection with petroleum operations. ln this regard, the firm was requested
produce an Essentiality Certificate issued by the Dte. General of Hydro-Carbons. The Committee

that the firm has produced the requisite certificate issued by the Dte. General of Hydro-
on 04.02.2014. The Committee decided that this position should be mentioned in the
to the firm. Accordingly, a fresh letter issued to firm on 2.1.2015 asking them to furnish

DGHC certificate. Reply is awaited. Case is deferred to 03.03.2015.
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HQ Flle

:01/80/050/00331/AM14/

Decision: The Committee noted that MSME deficiency letter dated 07.LL.2OL4 has been forwarded
the firm on 14.1L.2O14 and reminder was issued on 02.01.2015 along with e-mail. Reply from the

Party Name:BOTIL OIL
IT00LS INDIA PVT       IALC2/2014
LTD(FORMERLY BAKER OIL 20.01.2015

Decision: The Committee noted that the firm has been asked to furnish a certificate from the duly
authorized officer of Directorate General of Hydro Carbons, Ministry of Petroleum and Natural Gas to
the effect that the said goods are required for petroleum operations vide letter dated 20.5.2014. The

decided to reiterate its earlier decision for the necessary document. The Committee also
noted that M/s GE lndian lndustrial Private Ltd was issued an AA No.3110060945 dated 30.L0.2013
for supply of goods in connection with petroleum operations. ln this regard, the firm was requested
to produce an Essentiality Certificate issued by the Dte. General of Hydro-Carbons. The Committee
noticed that the firm has produced the requisite certificate issued by the Dte. General of Hydro-
Carbons on 04.02.2014. The Committee decided that this position should be mentioned in the
reminder to the firm. Accordingly, a fresh letter issued to firm on 2.1.2015 asking them to furnish
requisite DGHC certificate. Reply is awaited. Case is deferred to 03.03.2015.

Case No.:34/18/80‐ ALC2/2013
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Meet No/Date:22/80‐

ALC2/2014
20.01.2015

MIげ

IDefer

lDate:03.03.2015

Status:
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IDate:03.03.2015
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Party Name:LARSEN&
TOUBRO LIMITED
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lDecision: The Committee noted that the application of the firm has been

lZ+.tt.ZOt+ and decided to await DRDO comments. Case is deferred to 03.03.2015.

sent to DRDO on

iStatus:

:DeferredαLI器鰍Υ
:0510367148 Defer
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is awaited. Case is deferred to 03.03.2015.

No。 :46/15/80‐ ALC2/2013 No/Date:22/80-
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r Th. C"r",itt";;"t"d th.ith. fi"" h;;Ueen ast<eO to furnish a certificate from the duly

d officer of Directorate General of Hydro carbons, Ministry of Petroleum and Natural Gas to
rL^:υ ::`Su v‖ 1し lヽ V=レ '1‐‐‐―・―‐――――― ―     ,                   vide letter dated 20.6.2014.丁 he

effect that the said goodS are required for petroleum operatlons

nmittee decided to reiterate its earlier decision for the neCessary doCument.The Comnlittee also

noted that M/sG[lndian lndust面 al P面Vate Ltd Was iSSued an AA No.3110060945 dated 30.10.2013

for supply of goods in connectiOn with petroleum operatiOns.in this regard′
the firm was requested
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E:1ビ i皇 :こ d by the・ Dte.General o f Hydro― Carbons.The Comnlitteeto produce an Essentiality Certifi(

noticed that the firm has produced the requiSite Certificate issued by the Dte.Genera1 0f Hydro―●   =1 1 _ __^_二 :^― ^J :^ ●k^

on 04.02.2014. The committee decided that this position should be mentioned in the

r to the firm. Accordingly, a fresh letter issued to firm on 2'1'2015 asking them to furnish

requis:te DGHC Certificate.Reply is awaited.Case is deferred to 03.03.2015.

TartyName:ALSTOM INDIA
ILIMITED, ALC2/2014

20.01.2015

RLA File

l:32/21/040/00H1/AM14/

Lic.No/Date:3210068243

107.10.2013

tO MSME for

Party Name:CARDINAL

B誰お3.03.2015

No.:9/18/80‐ ALC2/2013
No/Date:22/80-

HQ File

:01/80/050/00339/AM14/

ffienotedthatfirmhasnotrepliedtodeficiencyletterdated25.09.2014sent
DEIT directly. NC sent a reminder along with the copy of aforesaid deficiency letter to the firm on

「而冨:』htume宙deたter datき d13.12.2014.Caseヽ defered to 03.03.2015.

110060918

01.12.2014

No/Date:22/80‐

10060945

No.:4/21/80-ALC2/2013 No/Date:22/80‐

ACHTS
5

”
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丁he COmmittee noted that deficiency:etter has been sent to the firm on 26.11.2014 for

Drecb‰留:R脳∫説%ぜn.ade
Mttt%管配躍器綿 &1臀P

:01/80/050/00400/AM14/ :03/94/040/00516/AM14/

6



Itheir reply. Case is deferred to 03.03.2015.

Case No. : 1 9/2 4 180- ALC2 /20 1 3 Party Name :ZEN ITH istatus:
iDeferred,PRECISION PVT LTD.,

IRLA File

:07/24/040/00232/AM14/

Decision: The Committee noted that firm's reply dated 02.07.20L4 has been sent to MSME on
13.08.2014 for comments and copies of previous decisions taken by NC-l/recommendations of
Technical Authorities in the cases of ratification of norms of previous licenses of the firm were
handed over to MSME and reminders dated 21.11.2014 and 2.1.2015 was sent to MSME fortheir

comments. Case is deferred to 03.03.2015.

IMeet No/Date:22/80-

:01/80/050/00496/AM14/

Case No. :20/2 4 I 80- ALC2 120 I 3 Party Name : ZEN ITH Status:

PRECISION PVT LTD。
, Deferred

~      

「

辰悪
IDate:03.03.2015

Decision: The Committee noted that firm's reply dated 02.07.2074 has been sent to MSME on
13.08.2014 for comments and copies of previous decisions taken by NC-l/recommendations of
Technical Authorities in the cases of ratification of norms of previous licenses of the firm were
handed over to MSME and reminders dated 2t.11.2074 and 2.1.2015 was sent to MSME for their

Case is deferred to 03.03.2015.

Status

RLA File
:07/24/040/00248/AM14/
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iALc2/2014 Deferred

l2o.or.2ors

fli".Nordut"'l3loo45o8o Defer

il8.l1.2013 :Date:03.03.2015

ision: The Committee noted that firm's reply dated 02.01.2015 has been sent to DIPP on
5.01.2015 for comments. Case is deferred to 03.03.2015.

3 Party Name:ANALYSER
IINSRUMENT CO.PVT.LTD.

IRLA Flle

113/24/040/00023/AM14/
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HQ File

:01/80/050/00410/AM14/

Party Name:ALSTOM INDIA
LIM1lED,

RLA File

l:32/21/040/00141/AM14/

Meet No/Date:22/80-

ALC2/2014

Lic.No/Date:3210070400 1Defer

28.11.2013              iDate:03.03.2015

Status:
;Deferred
i

Decision: The Committee noted that firm's reply dated O7.O4.2O74 has been sent to DHI on
2014 for comments fo‖ owed by reminder dated 21.10.2014 and 02.01.2015.Case is deferred

03.03.2015.
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Party Name:BOTIL OIL
IT00LS INDIA PVT
LTD(FORMERLY BAKER OIL

Meet No/Date:22/80¨

:01/80/050/00497/AM14/

Case No.:14/21/80-ALC2ノ 2013

luq rite RLA File I Lic.NoiDate: O 5 I 037 2329

M
PARVEEN SHARMA
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画面画面ルAMW :05/23/040/00343/AM14/

…

IDate:03.03.2015

: The Committee noted that the firm has been asked to furnish a certificate from the duly

uthorized officer of Directorate General of Hydro Carbons, Ministry of Petroleum and Natural Gas to

effect that the said goods are required for petroleum operations vide letter dated 20.6.2014. The

nmittee decided to reiterate its earlier decision for the necessary document. The Committee also

ed that M/S GE indian lndustrial Private Ltd was issued an AA No.3110060945 dated 30.10.2013

supply of goods in connection with petroleum operations.:n this regard′ the firm was requested

to produce an Essentiality Certificate issued by the Dte. General of Hydro-Carbons. The Committee

noticed that the firm has produced the requisite certificate issued by the Dte. General of Hydro-

on 04.02.2014. The Committee decided that this position should be mentioned in the

minder to the firm. Accordingly, a fresh letter issued to firm on 2.1.2015 asking them to furnish

uisite DGHC certificate. Reply is awaited. However, written comments from DHI have been

received. Case is deferred to 03.03.2015.

lParty Name:DEE
i OPVBT,OPIT,TENT ENGINEERS
l

iLTD.

iRLA File
tt.05 

/23 / O40l 0037 3 / AMI 4 I

iStatus:

IDeFerred

lDefer

lDate:03.03.2015

The Committee noted
followed by reminder

that firm′ s reply dated 21.10.2014 has been sent to DHi on

20.11.2014 and 02.01.2015 for cornments. Case is deferred to.10.2014

3.03.2015.

lslon:

.12.2014

IPa■y NamcDRIPLEX WA「 肥 R
IENGINEERING LTD.

RLA File
:05/23/040/00370/AM14/

The Committee noted that firm's reply dated 04.L2.2OL4 has been sent to DHI on

for comments. Case is deferred to 03.03.2015.

ICase No.:18/24/80‐ ALC2/2013 Party Name:DRIPLEX WAπR

I       デ

GNEERING HD.

:Defer

lDate:03.03.2015

Decision: The Committee noted that firm's reply dated 04.12.2014 has been sent to DHl on

L2.2OL4 for comments. Case is deferred to 03.03.2015.,

IRLA File

:03/95/040/00781/AM14/

Lic.No/Date:0510374413
24.12.2013

Mcet No/Date:22/80-

ALC2/2014

20.01.2015

Lic.No/Date:0310766034

13.01.2014

istatus:
lDeferred
l

Deferred

:Defer

pate:03.03.2015
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ITOUBRO LIMITED

t_-_

lDecision: The Committee noted that the firm's reply dated 19.08.2014 has been forwarded to DHI

蛛簾

Case No.:17/21/80‐ ALC2/2013
ALC2/2014
20.01.2015

:01/80/050/00413/AM14/

Lic.No/Date:0510373370
12.12.2013

ALC2/2014
20.01.2015

:01/80/050/00494ノ AM14/

20.01.2015

Lic.No/Date:0510374411

24.12.2013

:01/80/050/00514/AM14/
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reply dated 29.07.2014 has been fon″arded to DEIT

)14 and 02.01.2015 for comments.Comments from

Decision: The Committee noted that firm has not replied to deficiency letter dated 30.07.2014
by reminder dated 21.10.2014′ flnal reminder dated 20.11.2014 and e― mal on 22.11.2014.

NC decided to reject their case with direction to pay the applicable Custom Duty and
for regularization of the license.

Case No.:46/24/80‐ALC2/2013 Party Name:GREAT00     1Meet No/Date:22/80‐
MOLDS rNDIA PRTVATE iALC2/2014

Decision: The Committee noted that firm has not replied to deficiency letter dated 30.06.2014
followed by reminder dated 20.77.20t4 and Final reminder dated 2.1.2015 and E-mail dated

01.2015. NC, therefore, decided to reject their case with direction to pay the applicable Custom
Duty and interest for regularization of the license.

Mcet No/Date:22/80- Status:
Deferred
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)ply dated 18.11.2014 has been sent to MSME on

03.2015。

PARVEEN SHARMA
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on 27.8.2014 fo‖owed by reminder dated 20.10.2014 and 02.01.2015. Comments from DH: a re

awaited.Case is deferred tO o3.03.2015.

Party Name:GEA ECOFLEX
INDIA PVT.LTD.

No.:45/24/80‐ ALC2/2013

File

/80/050/00523/AM14/

File             lRLA File
1/80/050/00096/AM15/      113/24/040/00056/AM14/
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lents from C&PC are awaited.CaSe

孫m、 にpけ ほed o20■2015h¨ been sent to DIPP on

5 for comments. Case is deferred to 03'03'2015'

INDIA

4/

IMcet No/Date:22/80‐

IALC2/2014

120.01.2015

Lic.No/Date:0510382361

,oilrolosolools6/AM1s/ l:osDa/0a0100483/AMl4/
1.03.2014

1器 鮪 罫 澗 島 ENGINEERS

ILTD.

IRLA Flle

l:05/23/040/00009/AM15/

聯お掲50/00150/AM15/   1:こ
'う

4/040/00002/AM15/   115.04.2014
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PARVEEN SHARMA

哨驚i輌締

Party Name:Y‐ TEC INDIAcase No.:19/7/80‐ALC2/2014

Date:03.03.2015

No.:11ノ7/80‐ALC2/2014

LヽTD.,

No/Date:22/80-

2/2014

No。 :2/7/8卜ALC2/2014

No.:13/7ノ 80‐ALC2/2014 Name:OMEGA ICEHILL No/Date:22/80-

ATE LIMITED
5
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ffiffity dated 2t.Lo.20L4 has been forwarded to DHI

22.!O.2lt4followed by a reminder on 02.01.2015 for comments' case is deferred to 03'03'2015'

,. Th" c-"r',16*t"d g*t f,,,n h*-rt;plied to deficiency letter dated 1-2'09'2ot4

by reminder dated 20.11.2014.Nc decided to issue final remindtl::.f':Tl:,::'*':t".:tlJ:
which the Commttee WOuld be conStrained to releCt their case With direction to pay the



lapplicable Custom Duty and interest for regularization of the license.
tSe tdeた

rred to 03.03.2015.|

|

S.No 2 of export

BAlYl100A.l No.
fold′ l no prisrn′ 1

1.5 kgs per unit

14.01.2015 has been sent to DIPP on

Meet No/Date:22/80‐

ALC2/2014

Meet No/Date:22/80‐

:Defer

iDate:03.03.2015

43
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Decision: The Committee noted that firm has not replied to deficiency letter dated 30.07.2014 sent
irectly by C&PC fo‖ owed by DGFtt reminder dated 21.10.2014′ final reminder dated 20.11.2014

e-mail dated 22.11.2OL4. The Committee, therefore, decided to reject their case with direction
pay the applicable Custom Duty and interest for regularization of the license.

may take necessary action accordingly.

G"M■ 2/7/80‐AL02m4臨瀬罵鵠;‰
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卜05/24/040/00494/AM14/

Decision: The Committee noted that the firm vide its letter daled 22.L2.2O14,13.01.2015 and

14.01.2015 has requested for amendment in the description of specific import item as well as

specific export product. The committee also noted that there was an error in the raw material

calculation. The density of stainless steel for weight calculations was used as 3.75 g/cc instead of
the actual 7.85 g/cc. Also, there was a typographical mistake in the import weight of aluminium
plate. The weight for aluminium plate was mentioned as 3.75 gm instead of 2009 and 3509 for Sno

4 and 22 respectively. The firm has also requested for a change in export item description as there

was a typographical error.

Based upon the MSME written comments vide Note No. 30 (724112014-ME dated 15.01.2015, the

committee decided to ratify the Norms as under:
. S.No 1 of export product may be amended as Military aero structures: Left front fin

BA1Y12OOA. 1 No. left front fin assembled from 5 parts namely: 1 no left base, 1 nos left fold,

1 no prism, 1 no. left rear cover, 2 nos prism arm and 13 nos components. Net weight 1.5 kgs

product may be amended as Military aero structures: Right front fin
right front fin assembled from 5 parts namely: 1 no right base, 1 no right

no right rear cover, 2 nos prism arm and 13 nos components. Net weight

PARVEEN SHARMA
Dy. Director General

Directorate General of ForeignTrade
Ministry of Commerce & lndustry

Udyog Bhawan, New Delhi-11

ALC2/2014
120.01.2015

Lic.No/Date:0510384861

124.04.2014

Case No.:1ノ 7/80‐ALC2/2014

120.01.2015

:01/80/050/00138/AM15/

:01/80/050/00149/AM15/

No/Date:22/80¨

LIMITED



lmport for Sno 1 may be allowed as 9556.38 kg inclusive of LLO4.53o/o wastage after

affecting 5% recovery from scraP'

tmport for Sno 2 may be allowed as 5005.46 kg inclusive of 916.95% wastage after affecting

5% recovery from scrap.

lmport for Sno 3 may be allowed as324.L9 kg inclusive of L79O.L5% wastage after affecting

5% recovery from scrap.

lmport for Sno 4 may be allowed as 18.67 kg inclusive of 481.66% wastage after affecting

15% recovery from scraP.

lmport for Sno 5 may be allowed as 61.21 kg inclusive of 2733.880/o wastage after affecting

5% recovery from scrap.
. tmport for Sno 19 may be allowed as 9666.38 kg inclusive of tLO4.53% wastage after

affecting 5% recovery from scraP.
. tmport for Sno 20 may be allowed as 5005.46 kg inclusive of 9L6.95% wastage after

affecting 5% recovery from scraP.
. lmport for Sno 21 may be allowed as 324.19 kg inclusive of 1790.t5o/o wastage after

affecting 5% recovery from scraP.
. lmport for Sno 22 may be allowed as 32.31 kg inclusive of 906.660/o wastage after affecting

15% recovery from scraP.
. lmport for Sno 23 may be allowed as 61.21 kg inclusive of 2733.88% wastage after affecting

5% recovery from scraP.
. The rest of the items may be allowed on net to net basis with nil wastage and accountability

clause.
. Size of plate at Sno 22 may be amended as 1.25 inchx 5/8 inch x 250 mm instead of 1.25

inch x 5/8 mm x 250 mm.

RA may take necessary action accordingly.

Meet No/Date:22/80‐

ALC2/2014
20.01.2015

Decision: The Committee decided to ratify the norms based on the recommendations of DIPP vide

ir UC)Note no.12/6/2015-TSW/44-dated 20.01.2015 as under:―
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1.

2.

3.

4.

5.

6.

44

Quantities of import item at Sl. No. 1 to 15 & 23 to 72 may be allowed on net to net basis

with accountability clause.

Quantity of import item at Sl. No. 16 may be allowed as t146.7 Kgs. as 1.679 Kgs./kg.

content in export products after 50 % recovery from scrap.

Quantity of import item at Sl. No. t7 may be allowed as 3561.5 Kgs. as 2.127 Kes.lke.

content in export products after 50 % recovery from scrap.

Quantity of import item at Sl. No. 18 may be allowed as 525.4 Kgs. as 2.257 Kgs.lkg. content

in export products after 50 % recovery from scrap.

Quantity of import item at Sl. No, 19 may be allowed as 4669.4 Kgs. as 2.02a Kes.lkg.

content in export products after 50 % recovery from scrap.

Quantity of import item at Sl. No. 20 may be allowed as 56.6 Kgs. as 1.932 Kes./kg. content

DirecL

Minis
Udv

12
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No.:10/7/80‐ ALC2/2014 ―一



7. Quantity of import item at Sl. No. 21 may be allowed as 2335.2 Kgs. as 2.10 Kgs./kg. content
in export products after 50 % recovery from scrap.

8. Quantity of import item at Sl. No. 22 may be allowed as 432.5 Kgs. as 1.849 Kgs./kg. content
in export products after 50 % recovery from scrap.

RA may take action accordingly.

,Party Name: UNI VTL
PRECISION PVT.LTD. 1濶

冽
Lic.No/Date:0310781348
12.05.2014

RLA File

:03/95/040/00116/AM15/ .03.2015

Case No.:3/7/8卜 ALC2/2014

HQ File

:01/80/050/00140/AM15/

Party Name:BOTIL OIL
ITOOLS INDIA PVT

ILTD(FORMERLY BAKER OIL
IRLA File

:05/23/040/00458/AM14/

Meet No/Date:22/80‐

ALC2/2014
20.01.2015

圏 “
Я03864"B鮨ぉ3… 5

fUe.isionr rhe Committee noieO rnat ttre fir; ha;b;en asked to turnisn i ."rtin.it" f;;, th"-drly
i

iauthorised officer of Directorate General of Hydro Carbons, Ministry of Petroleum and Natural Gas to
ithe effect that the said goods are required for petroleum operations vide letter dated 20.5.2014. The

iCommittee decided to reiterate its earlier decision for the necessary document. The Committee also

jnoted that M/s GE lndian lndustrial Private Ltd was issued an M No.3110060945 dated 30.10.2013

lfor supply of goods in connection with petroleum operations. ln this regard, the firm was requested

Ito produce an Essentiality Certificate issued by the Dte. General of Hydro-Carbons. The Committee

inoticed that the firm has produced the requisite certificate issued by the Dte. General of Hydro-

iCarbons on 04.02.2014. The Committee decided that this position should be mentioned in the

lreminder to the firm. Accordingly, a fresh letter issued to firm on 2.L.2OL5 asking them to furnish

irequisite DGHC certificate. Reply is awaited. However, written comments from DHI have been

lreceived. Case is deferred to 03.03.2015.

Party Name:LARSEN&
ITOUBRO LIMITED

13

No.:45/10/80-ALC2/2014

File

AM15/

rDecision: The Committee noted that firm has not replied to deficiency letter dated 23.09.2014

tfollowed by reminder dated 20.11.20!4, E-mail dated 08.11.201. Final reminder to firm was issued

ion 02.01.2015 to expedite reply. Reply of the firm is awaited. Case is deferred to 03.032015.

No.:2ノ10/80‐ ALC2/2014 IMeet No/Date:22/80-

IALC2/2014
20.01.2015

File

AM15/ 15.05.2014

The Committee noted that the firm's reply dated 19.11.2014 was fonvarded to DHI on

for comments and decided to await comments from DHl. Case is deferred to 03.03.2015.

Party Name: LARSEN &



:01/80/050/00199/AM15/

RLA File
::03/95/040/00039/AM15/ I)ate:03.03.2015

ffiecidedtorequestRA,Mumbaiforthehardcopyoftheapplicationto
the firm's request. Case is deferred to 03.03.2015'

FaseNo“
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cision:The Comnlittee noted that the firm′ s replv dated 18.9.2014 has been forWarded to C&PC

07.10.2014 fo‖ oWed by reminder on 21.11.2014 and 6.1.2015 for comments.Case is deferred to

3.03.2015.

Case No.:38/10/80‐ ALC2/2014 Party Name:POLE STAR Meet No/Date:22/80-

ICOILS PVT.LTD. ALC2/2014
‐20.01.2015

雌Ь303L堕_
O".f.r*r rf" C"-r ee noted that Deficiency letter was sent to firm on 02.01.2015 followed by e-

mail on 06.01.2015. Reply from the firm is awaited. case is deferred to 03.03.2015.

Meet No/Date:22/80‐

ALC2/2014
20.01.2015

HQ Flle

:01/80/050/00152/AM15/

: The Committee decided to ratify the norms based on the recommendation of C&PC vide

No.46011/42/20L4-pC-1 dated 10th Decemb er,2Ol4 (copy to be forwarded to RA and firm)'

to take further action accordingly.

Case No.: l4l7 180- ALC2l20l4,Party Name:STANADYNE
IAMALGAMATIONS PVT.
ILTD。

Lic.No/Date:0410158212

Lic.No/Date:0310781705

15.05.2014

蘇 1濶
珈

↓1, 1躙郷
Cmm““
8B為

3ρLm5
y dated 09.11.2014 along with sample was sentto

rred to 03.03.2015.

Case No.:15/7/80‐ALC2/2014 Party Name: DECON INDIA

Lic.No/Date:3110064115

:31/83/040/00048/AM15/

Mect No/Date:22/80- Status:
Deferred

I)atc:03.03.201527.05.2014

tst lt6.os.zot+

File

Ｆ
Ｌ
Ｆ
Ｉ
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Decision: 丁he Cornmittee noted that firm has not replied to deficiency letter dated 25,08.2014

by reminder dated 24.10.201.4 and Final reminder dated 2.1.2015. Reply of the firm is
Case is deferred to 03.03.2015.

Party Name:AYAAPPA CNC
PVT.LTD,

IMeet No/Date:22/80‐

: The Committee noted that the firm's application has been sent to MSME on 25.07.2OL4
for comments followed by reminder dated 21.10.2014 and 2.L.20L5. E-mail was also sent to MSME
on 6.1.2015 for comments. Case is deferred to 03.03.2015.

Case No.:13/10/80‐ ALC2/2014 Pa■ y Name:MIM
ICOMPONENTS
(BANGALORE)PVT LTD   20.01.2015

IRLA File

:07/24/040/00066/AM15/

Decision: The Committee noted that firm has not replied to deficiency letter dated 20.10.2014 and
Reminder dated 2.1.2015. E-mail was sent to firm on 6.1.2015. Reply of the firm is awaited. Case is

to 03.03.2015.

Party Name:ISGEC ttAVY
IENGINEERING LIMITED

HQ File

:01/80/050/00220/AM15/

IRLA File

:05/23/040/00084/AM15/
ic.No/Date:0510388030  Defer

I)ate:03.03.2015

Decision:The committee noted that firm′s reply dated 14.01.2015 along with drawing sent to DHI

16.01.2015 for comments.Case is deferred to o3.03.2015.
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ICase No.:47/10/80‐ ALC2ノ2014 Party Name:ZENITH

PRECISION PVT LTD.,

RLA File
:07/24/040/00074/AM15/

Decision: The Committee noted that firm has not replied to deficiency letter dated 16.09.2014 and
dated 16.09.2OL4. Reminder to firm was issued on 2.1.2015. Reply of the firm is awaited. Case

is deferred to o3.032015.

Lic.No/Date:3410040214 IDcfcr

iDate:03.03.201506.06.2014

:01/80/050/00209/AM15/

ICase No.:24/10/80‐ ALC2/2014

Lic.No/Date:0710104725
:01/80/050/00243/AM15/

Case No。 :15/10/80‐ ALC2/2014 Party Name:ARIOLI
ITEXTILES MACHINERY PVT
ILTD

:01/80/050/00211/AM15/

Ｆ
‐
‐
‐５４
‐
‐
‐

No.:12/10/80‐ ALC2/2014

Lic.No/Date10710104531
'AM15/      128.05.2014

No/Date:22/80-

０８２２

Ｍ
‐４
Ｗ
獅

No/Date:22/80‐

.2015

|:34/21/040/00090/AM15/



三TT~~~II~~II~~~IIII「II二 ^」 。L^++ha ftrm′ c nnnlirntion has been sent tO MSME on 09.09.2014
oision:丁he COrnmittee noted that the firm′

s application has bel

cOmmentsfo‖ OWed by reminders on 20.11.2014 and 2.1.2015.Case is deferred 03.03.2015.
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:DaryName:FAIVELEY
ITRANSPORT RAIL
ITECHNOLOGIESコ NDIA

ILIMI■〕D

HQ File

I     LCν
2014PttyNmaWDENTT00LS
iLIM1lED.

PRIVATE LIMITED,

Mcet No/Date:22/80‐ Status:
DeferredALC2/2014

20.01.2015

Mect No/Date:22/80- Status:

ALC2/2014
20.01.2015

Ｆ
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Ｌ
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case No.:35/10/80-ALC2/20141:篤
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~   ~   s been forWarded tO MSME on

Decision: The COmrnittee noted that the firm′
s applicatiOn hal

22.07.2014 fo‖OWed by reminders dated 20.11.2014 and 2.1.2015。
Case is deferred to 03.03.2015.

RLA File

l:07/24/040/00049/AM15/

case No.:20/10/80‐ ALC2/2014 1Pary Name:ISGEC HEAVY
ENGINEERING LIMITED

iStatus:

|

RLA File
105/23/040/00106/AM15/

ALC2/2014
20.01.2015

12.06.2014

16

No.:`ノ 10ノ80‐ALC2/2014
No/Date:22/80-

; * r.pti"d ,o deficiency letter dated 08.09.2014

by reminder on zo.u)or+ ano e-mail-on 22'LL'2o14,'1*,.1'l ?-t::ll.Y:::"t::::?"i:Ii:Dy re剛 ‖uu ulι u一 ιv■7ulttliL61:「
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ered to
E― ma‖ WaS also sent tO firm o

:03/95/040/00176/AM15/
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  ′ eeks time fOr furnishing their

)n: The Committee noted that the firm has sOught threeゝ

vide their e―mail dated 16.10.2014 but did not furnish their reply. Reminder to flrrn waS

on 2.1.2015.The replY Of the flrm is awaited.CaSe is deferred 03.03.2015.

PARVEEN SHARMA
Dv. Director General

Directoraie Gene ral of ForeignTrade
Ministry of Commerce & lndustry

Udyog Brtawan, New Delhi-11



Decision: The Committee noted that firm has not replied to deficiency letter dated 21.10.2014
followed by a reminder on2.t.2OL5. The reply of the firm is awaited. Case is deferred to 03.03.2015.

Case No.:4/19/80‐ALC2/2014 Party Name:TOSHIBA JSW
IPOWER SYSTEMS PRIVA‐ 1濶

珈

B鮨お鱒釧5
lDecision: The Committee noted that Deficiency letter dated 31.12,2014 was sent to the firm on

if A.f .ZOf S. Reply of the firm is awaited. Case is deferred to 03.03.2015.

Party Name:FREEDOM
OPTHALMIC PRIVATE
LIMITED,

HQ Flle

:01/80/050/00224/AM15/

RLA File
:04/24/040/000`6/AM15/

Decision:The Committee decided to raJfy the norms based on the recommendations of C&PC OM

No.46011/79/2010-PC―|l dated 10.12.2014{Copy tO be fon″ arded to RA and lrm).

RA may take action accordingly.

Case No. : 1 0/ l0 I 80- ALC} 120 I 4 Party Name : GREATOO Meet No/Date:22/80‐

MOLDS INDIA PRIVATE   IALC2/2014

Lic.No/Date:0410158740

18.06.2014

:Defer

lDate:03.03.2015

Decision: The Committee noted that firm has not replied to deficiency letter dated 19.09.2014

by reminders dated 2O.LL.2OL4 and 2.1.2015. E-mails dated 22.11.2014 and 2.1.2015 were

so sent to the firm. Firm's reply is awaited. Case is deferred to 03.03.2015.

IMeet No/Date:22/80-

:ALC2/2014
120.01.2015

Lic.No/Date:0510388787

118.06.2014

09.12.2014 sent to firm on

IMeet No/Date:22/80¨

IALC2/2014
120.01.2015

Lic.NoノDatILic.No/Date:3110064422

118.06.2014 :03.03.2015

lDecision: The Committee noted that the firm's reply dated 18.09.2014 has been forwarded to DHI

Party Name:ISGEC ttAVY
ENGINEERING LIMITED

Ｆ
‐

‐６８
‐

‐

INDUS■uAL PRIVATE
LIMITED

Lic.No/Date:0410158701

17.06.2014

17

ム

No/Date:22/80‐

No.:21/10/80‐ ALC2ノ2014

The firm's reply is awaited. Case is deferred to 03.03.2015.

No。 :30/10/80‐ ALC2/2014 Name:GE INDIA

:01/80/050/00206/AM15/



26.09.2014 for comments fo‖ owed by reminders dated 20.11.2014 and 2.1.2015.Case is deferred

03.03.2015.

ハ

1器品据5υ0023νAMly

Party Name:SMC
PNEUMATICS(INDIA)
PRIVATE LIMITED

RLA File

:05/24/040/00131/AM15/

IMeet No/Date:22/80‐

:ALC2/2014
120.01.2015

Lic.No/Date:0510388905

i19.06.2014

3.

4.

ision: The Committee decided to ratify the norms based on the recommendations of DIPP vide

UO Note no.12/6/2015‐ TSW/69-dated 20.01.2015 as under:

Quantities of import item at Sl. No. 1 to 56 may be allowed on net to net basis with
accountability clause.

Quantity of import item at Sl. No. 57 may be allowed as 3104.04 Kgs. as 1.679 Kgs./kg.

content in export products after 50 % recovery from scrap.

Quantity of import item at Sl. No. 58 may be allowed as 2376.63 Kgs. as 2.121

Kgs./kg. content in export products after 50 % recovery from scrap.

Quantity of import item at Sl. No. 59 may be allowed as 97.38 Kgs. as 2.t28 Kes/ke.
content in export products after 50 To recovery from scrap.

Quantity of import item at Sl. No. 60 may be allowed as 2192.8 Kgs.

content in export products after 50 % recovery from scrap.

Quantity of import item at Sl. No. 51 may be allowed as 2782.81 Kgs.

content in export products after 50 % recoveryfrom scrap.

Quantity of import item at Sl. No. 62 may be allowed as 760.22 Kgs.

content in export products after 50 % recovery from scrap.

RA may take action accordingly.

Meet No/Date:22/80¨

ALC2/2014
20.01.2015

RLA File
:31/83/040/00070/AM15/

: The Committee decided to ratifo the norms based on the recommendations of DIPP vide
UC)Note no.12/6/2015-丁 SW/70-dated 20.01.2015 as under:―

1. Net export weights of 181588 Kgs., 59220 Kgs., and 15680 Kgs. & 22680 Kgs. may be
specified with the quantities of export products at Sl. No. L,2,3 & 4 respectively.

2. Quantity of import item at Sl.No.l may be allowed as 120 Nos. on net to net basis.
However, duty free weight of this item may be allowed as 139368 Kgs. inclusive of 49 %
wastage after taking 20% recovery.

3. Quantity of import item at Sl.No.2 may be allowed as 120 Nos. on net to net basis.
However, duty free weight of this item may be allowed as 100104 Kgs. inclusive of 35 o/o

wastage after taking 20% recovery.
4. Quantities of import items at Sl. No. 3 to 17 may be allowed on net to net basis with

accountability clause.

PARVEEN SHARMA

輔紺輌絆

6.

as 2.024 Kgs./kg.

as l.868 Kgs./kg.

as 2.103 Kgs./kg.

ICase No.:37/10/80‐ ALC2/2014

ICase No.:32/10/80‐ ALC2/2014 Palty Name:ROTHE ERDE
INDIA PRIVATE LIMITED

:01/80/050/00228/AM15/
Lic.No/Date:3110064467
24.06.2014

18



Quantity of import item at Sl. No. 18 may be allowed on net to net basis as claimed by the
firm.
Quantity of import item at Sl.No.19 may be r

However, duty free weight of this item may be

wastage after taking 20o/o recover\.

Quantity of import item at Sl.No.20 may be

However, duty free weight of this item may be

wastage after taking 20Yo recovery.

Quantities of import items at Sl.No.21 to 33 & 35 may be allowed on net to net basis

with accountability clause.

Quantities of import items at Sl.No.34 & 35 may be allowed on net to net basis as claimed

by the firm.
Quantity of import item at Sl.No.37 may be

However, duty free weight of this item may

wastage after taking 20Yo recovery.

Quantity of import item at Sl.No.38 may be

However, duty free weight of this item may

wastage after taking 20% recovery.
may take action accordingly.

圏
: The Committee decided to ratify the norms based on the recommendations of DHI vide

.0.No.N‖ dated 20.01.2015(Copy tO be fon″ arded to RA and firm).

RA may take action accordingly.

Case No.:51ノ 10/80‐ ALC2/2014 Party Name:KERN‐ LIEBERS
SPRINGS&STAMPINGS
PVT.LTD,

11.

a‖owed as 40 Nos. on net to net basis.

a‖owed as  51432 Kgs.inclusive of 44%

a‖ owed as 40 Nos. on net to net basis.
,a‖ owed as 27664 Kgs.inclusive of 38 0/0

allowed as 20 Nos. on net to net basis.

be allowed as 22872 Kg inclusive of 37 o/o

allowed as 20 Nos. on net to net basis.

be allowed as 3244O Kg inclusive of 43 o/o

Party Name:BHARAT HEAVY
ELECTRICALS LIMITED

熙熙欄 国l確率競
19.01.2015

Deflciency
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‐

‐

… 6/80‐ALC2川

  1濶
珈

|

鵬 島児5υ∞
"ν
ttW I     ~閉 霜 F繭

面 戸

B為 3p卿 5

ibbこtibi:十 1さ c8品品た1きさ∴bied i^:11:rd copY Olh「品;::``it`薔 :)n has not been received from the

Dttcb‰留:::富∫籠慰n・調e
Mtttγ°fC認冊ネ品Ъ』1‖17

ICase No。 :50/10/80‐ ALC2/2014

:01/80/050/00246/AM15/

3爺お3¨ 5File

AM14/
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八

Letter to RA, Hyderbad for sending Hard copy was sent on 21.\L.2O14 followed by e-mail

L2.2OL4. Reminder was sent to RA on 2.L.2OL5. Case is deferred to 03.03.2015.

Meet No/Date:22/80‐ lstatus:
iDeferred
I

l

IDate:03.03.2015

ision: The Committee noted that the firm's application has been forwarded to MSME on

13.08.2014 for comments fё ‖owed by reminders dated 21.10.2014 and 2.1.2015.Case is deferred to

.03.2015.

Case No.:21l19180-LLC2l20l4 Party Name: UNI VTL Meet No/Date:22/80‐

ALC2/2014
20.01.2015

Lic.No/Date:0310787636 1Defer

05.08.2014 IDate:03.03.2015

Decision: The Committee noted that Deficiency letter has been sent to Firm on 02.01.2015.

Reply of the firm is awaited. Case is deferred to 03.03.2015.

Decision:The committee noted that the flrln has infolllled vide E― mail dated 15.01.2015 that

they have surrendered the AA    No.5210041184    dated
.08.2014 to RA, Surat. Therefore, NC decided to close the case. RA may take action

ingly.

Case No. :37l 19 180- ALC2 120 I 4 Party Name: KAMAR NIcet No//Date:22/80‐

IblFRASTRUCTURE PVT
ILTD,

RLA File

103/94/040/00449/AM15/

「

蔽 動 Ю渇卜AК22m4:爾

範 鸞 FER

I器島掲5υ0024VAMl夕

ALC2/2014
20.01.2015

Lic.No/Date:0910060730

24.07.2014

FRECISIONPVT.LD。

ICase No.:1/19/80‐ ALC2/2014 Party Name:ESSAR PROJECTS
(INDIA)LTD.

Meet No/Date:22/80-

101/80/050/00435/AM15/ :52/24/040/00026/AM15/

ALC2/2014
120.01.2015

:01/80/050/00471/AM15/

Lic.No/Date:0310788243

21.08.2014

Decision:TheCommitteenotedthatthefirm'sapplicationhasbeensenttoDHl on2L.7L.2OL4for
comments. Comments of DHI are awaited. Case is deferred to 03.03.2015.

Case No.:40/19/80‐ ALC2/2014 Party Name:KSS ABHISHEK Meet No/Date:22/80‐

|:響
TY SYSTEMS PVT. ALC2/2014

20.01.2015

:Defer

lDate:03.03.2015

Lic.No/Date:0510390630
21.08.2014

ision: The Committee noted that the firm's application has been sent to MSME on 2t.tl.2Ol4

4

.2015

PARVEEN SHARMA

剛嘱贈           l絆



comments and EPCG clarification has been sought from the firm
11.2014.Comments from MSME is awaited. Case is deferred to 03.03.2015.

Case No.:3/16/80‐ALC2/2014 Party Nalne:ESSAR
PROJECTS(INDIA)LTD.

Mcet No/Date:22/80¨

1器航50Ю 037νAmy l跳角刷iυ0003υAMW
Lic.No/Date:5210041204 1Defer
22.08.2014 I)ate103.03.2015

Decision: The Committee noted that DIPP has raised deficiency in firm's application vide their lD
No.t2IL59I2014-TSW83 dated 09.12.2014 as under -

1. lnformation in respect of Sl. No. 3, 4, 5 & 11 of Standard Deficiency Format, export product
wise.

2. Quantities of import items from Sl. No. 1 to 1t in Nos. also in addition to their weights.
3. Details of import item at Sl. No. 11 and its specific use in export items.
is deferred to 03.03.2015.

ALC2/2014
120.01.2015

Ｆ
Ｉ

Ｌ
Ｆ

Ｉ
Ｉ

Decision: The Committee noted that the firm has not replied to the deficiency letter dated

,0l.20l5and decided to a send reminder to firm. Case is deferred to 03.03.2015.

Party Name:PRECIHOLE IMcetNo/Date:22/80-

YACHNET00LSPVT.LTD.,1錯 rttF

Ｆ
‐
‐
‐８２
‐
‐
‐

Case No.:2`/19/80‐ ALC2/2014:Party Name:TRANSASIA BIO IMCetNo/Date:22/80‐    Status:
MEDICALS LTD. Deferred

:01/80/050/00460/AM15/

IRLA File

103/95/040/00444/AM15/

Lic.Noノ Date:0310788599 :Defer

02.09.2014              1Date:03.03.2015
HQ File

Decision: The Committee noted that DE!T has raised deficiency in firnl′ s application and sent a

etter No.17(35ソ 2014-!PHW dated 19。 12.2014 directly to the nrm.Firm′ s reply is awated.Case is

to 03.03.2015.

P"rry N"."' CARL ZEISS Mcct No/Datc:22/80-

ALC2/2014
120.01.2015

Status:
,Deferred

aЮcb‰留織IR凛慰nT輸
“M躙暫8躍R鷲嘉電』1臀7

ALC2/2014
20.01.2015

ICase No.:2/22ノ 80‐ALC2/2014
INDIA(BANGALORE)PVT.LTD,

No.:19/19/80‐ ALC2/2014 Name:DRESSER‐ RAND No/Date:22/80‐

PRIVATE LIMITED 4

1.2015

No.:1/13/80‐ ALC2/2014

File

1鵠語万:j蕊:」議↓|:; 跳λttiα00447AMl夕 協癬
赫07885壺

The Committee noted that the firm's application has been sent to DHI on 25.11.20L4for
followed by reminder dated 2.1.2015. Comments from DHI are awaited. Case is deferred

03.03.2015.



106626 1Defer

03.09.2014 IDate:03.03.2015

ffi"atn.tnarocopyotfirm,sapplicationhasnotbeenreceivedfromthe
and decided to issue a letter to RA for firm's application. case is deferred to 03'03'2015'

1輻儡ξⅧ罫
血
匿跳孵
α2νЮ‐

Ｆ
‐

‐

‐

‐８５
‐

‐

‐

‐

120.01.2015

PartyNamaGEAECOFLEX I瞥
ガ 輝 聯

te2ν80- 1総
.lDeferred

IRLA File

l:03/94/040/00415/AM15/

Decision:丁 he COmmittee noted that DIPP has raised deficiency in firm′
s application Vide theirlD No.

12/6/2015-′「 SW/85 dated 20.01。
2015 as under:―

1.  information in respect of Sl.No.12 of Standard DefiCiency Format.

2.  Blank size supported by size of component.

Case is deferred to 03.03.2015.

Status:
Deferred

HQ File

:01/80/050/00544/AM15/

IDefer

I)ate:03.03.2015

Ｆ
Ｉ
Ｉ
Ｉ
Ｌ
ぽ
―
―
―
―

Ｆ
Ｉ

Ｌ

Ｆ

Ｉ

Ｉ

iSon : The committee decided to call

mendation of DHI representative present

under:-
.Name of the casting, its weight and whether it is machined or rough."

Case is deferred to 03.03.2015.

1瓦百万馬耐し:LARSEN&
ITOUBRO LIMITED

Lに.No/Dttα 0310788987 1Defer
10.09.2014     pateio3.03.2015

: The Committee noted that the flrm′ s application has been fOn″
arded to DH: on

21.11.2014 and decided to await commentsfrom DHl.Case is deferred t0 03.03.2015.

information from the

the NC meeting dated

fll11l as per

20.01.2015 as

HQ Flle

PARVEEN SHARMA

曜灘i鷺鱈

Case No.:2′ 19/80‐ ALC272014 1鵬d
|

:01/80/050/00454/AM15/

Party Name: TEXMACO UGL
RAIL PRIVATE LIMITED.

:02/24/040/00122/AM15/

Lic.No/Date:0210204936

o9.09.2014

Meet No/Date:22/80-

^

Ｆ
Ｉ

Ｌ

Ｆ
Ｉ

Ｉ

‐Lic.No/Date:3410040509

AMlsi lo+.os.zot+

and decided to iSSue a reminderto DHifOr comments.Case is deferred to 03.03.2015。

No.:20/19ノ80-ALC2/2014

.2015

No.:63/22/80‐ ALC2/2014 No/Date:22/80‐

.2015

)436/AM15/    1:34/24/040/00136/AMiう ノ    lU4.Uソ ・Zυ l■         
ν
“
ιし。υν・Vν ●“―

´

―The Committee noted that the flrm′ s app‖ cation has been fonⅣ
arded to DH1 0n

1.2015



~~ICaSeNo。
:35/19/80-ALC2/2014

器航5∽046りAMW

Mcet No/Date:22/80‐

ALC2/2014
20.01.2015

Lic.No/Date:0310788986

10.09.2014

ion: The Committee decided to ratifli the norms based on the recommendations of DIPP vide
rUO Note no.12/6/2015-TSW/88-dated 20.01.2015 as under:‐

Net Empty weight of 540 MT may be specified with the quantity of export product
lmport items at Sl. No. 1 to 4 shall be of relevant grade and thickness as contained in the
export product.
lmport item at Sl. No. 8 shall be of relevant grade and dia. as contained in the export
product.

3.

4.

5.

6.

7.

8.

Quantities of import items at Sl. No. 1 to 3 may be allowed as

the export product as claimed by the firm.
1.05 Kgs./kg. content in

Quantity of import item at Sl. No. 4 may be allowed as 10815 Kgs. as 1.03 Kgs./kg. content
in the export product.

Quantities of import items at Sl. No. 5, 6 & 7 may be allowed on net to net basis with
accountability clause

Quantity of import item at Sl. No. 8 may be allowed inclusive
claimed by the firm.

ｏｎ

　

　

Ｏｆ a wastage of 2 % as

net to net basis with

9.

10.

Quantities of import items at Sl. No. 9 to L2 may be allowed on
accountability clause.
lmport item at Sl. No. 11to be supplied with the export item.
Quantity of import item at Sl. No. 13 may be allowed as 1.10 Kgs./kg. content in the export
product as claimed by the firm.

LL. Quantity of import item at Sl. No. L4 may be allowed on net to net basis as claimed by the
firm.

72. Quantities of import items at Sl. No. 15, 16 & 17 (welding Consumables) may be allowed as

3000 Kgs. ,6973 Kgs. & 6973 Kgs. respectively.

RA may take action accordingly.

Case No.:36/19/80‐ ALC2/2014 Party Name:LARSEN&
TOUBRO LIMITED 諄鮮

洲←iStatus:
])eferred

HQ File

:01/80/050/00470/AM15/

RLA File

:03/95/040/00385/AM15/

D..i.i"* Th. e;;itt; not"a m.t orpp r,.r oir.o ;;fi.j.*y n f@
No.12/6/2015-「 FSW/89 dated 20.01.2015asunderanddecidedtosendacopYOfthesametothe
firm for reply:-

1.

2.

3.

4.

Net weight of indigenous items in the export products.

lnformation in respect of Sl. No. 5, 11 & 14 of Standard Deficiency Format.
For net weight of components to be manufactured from import items at Sl. No.1to 4, details

of components with net weights thereof may be indicated.
Detailed calculations for the quantity of import items at Sl. No. 8, 9 & 10, supported by length

23



and number of tubes in the export products.

Case is deferred to 03.03.2015.

^

Case No.:41′22/80‐ Party Name:GODREJ &
ALC2/2014 BOYCEヽIFGo CO.LTD.,

RLA File

:03/94/040/00529/AM15/ 12.09.2014

Lic.No/Date:0310789139

: The Committee decided to ratify the norms based on the recommendations of DIPP vide

UO Note no.12/6/2015-丁 SW/90-dated 20.01.2015 as under:―

1. Net Empty weight of 34510 Kgs. may be specified with the quantity of each export product

at Sl. No. 1& 2.

Z. Net Empty weight of L2852 Kgs. may be specified with the quantity of each export product

at Sl. No. 3, 4, 5 & 6.

3. Net Empty weight of 30955 Kgs. may be specified with the quantity of each export product

at St. No. 7 & 8.

4. Net Empty weight of 24270 Kgs. may be specified with the quantity of export product at Sl.

No.9.
5. Net Empty weight of 3590 Kgs. may be specified with the quantity of each export product

at Sl. No. 10 & 1.1.

6. Word "Relevant" may be prefixed with the description of import items at Sl. No. 2,3 &7.

7. euantity of import item at Sl. No. 1 may be allowed as 82 Nos. on net to net basis' Duty

free weight of this item may be allowed as 45883 Kgs. inclusive of 25.7 % wastage after

taking 20 % recovery from scraP.

8. euantity of import item at Sl. No. 2 may be allowed as 91220 Kgs. inclusive of tl.4 o/o

wastage after Lf3'd recovery from scrap.

9. euantity of import item at Sl. No. 3 may be allowed as 3937 Kgs. (60.9 Meters) inclusive of

2 % wastage..
10. euantities of import items at Sl. Nos. 4, 5 & 6 may be allowed as 1958 Kgs. each.

LL. euantity of import item at Sl. No. 7 may be allowed as 600 Kgs. (4 Nos.) on net to net

basis.

may take action accordingly.

Party Narne:BHARAT HEAVY
IELECTRICALS LIMITED

]statur:

ision: The Committee noted that DEIT has raised Deficiency in the firm's application and sent

rectly to the nrm vide ts letter No.17(34ソ 2014-IPHW dated 19.12.2014.DGF「 has forwarded copy

the letter to the firm on 19.01.2015. Reply of the firm is awaited. Case is deferred to 03.032015.

Mcet No/Date:22/80‐

Mcet No/Date:22/80‐

ALC2/2014

Mcet No/Date:22/80-

ALC2/2014

PARVEEN SHARMA

留朧躍齢1認l寓』:[T檀:聰器

No。 :10/19/80… ALC2/2014

.2015

.09.2014

No.:29/19/80‐ ALC2/2014 Party Name:LUMINOUS
ATER TECHNOLOGIES



IPVT LTD

ision: The Committee noted that Deficiency letter was issued to firm on 02.01.2015 and e-
was sent to them on 6.1.2015. Reply of the firm is awaited. Case is deferred to

3.03.2015。

Party Name:GEA ECOFLEX
INDIA PVT.LTD.

RLA File

:03/94/040/00580/AM15/

IMeet No/Date:22/80‐

IALC2/2014
120.01.2015

Lic.No/Date:0310789333

117.09.2014

94

ision: The Committee decided to ratify the norms based on the recommendations of DHI vide

ir UO Note no.N‖ dated 20.01.2015{Copy tO be fon″ arded to RA and firm).

RA may take action accordingly.

Decision : The Committee decided to ratify the norms based on the recommendations of DIPP vide

UO Note no.12/6/2015¨ TSW/95‐ dated 20.01.2015 as under:―

L. Net Erection weight of 295 MT may be specified with the quantity of export product at Sl.

No. 1.

2. Net Fabricated weight of 84 MT may be specified with the quantity of export product at

Sl. No.2.
3. Net Empty weights of 152.5 MT, 42.5 MT, 108.5 MT, 70 MT,77 MT & 21 MT may be

specified with the quantities of export products at Sl. No. 3 to 8 respectively.

4. tmport items at Sl. No. 1 to 3 shall be of relevant grade and thickness as contained in the

export products.

20.01.2015

Case No.:39/22/80‐ ALC2/2014

Case No.:8ノ 19/80‐ ALC2/2014

Case No.:33/19/80‐ALC2/2014
ALC2/2014
20.01.2015

Lic.No/Date:0310789423

18.09.2014

Ｆ
Ｉ
ト
ト
ト
ト

File

1/AM15/   117.09.2014

: The Committee noted that DIPP has raised deficiency in firm's application vide their lD
12/6/2015-rrSW/93 dated 20.01.2015 as under:―

1. lnformation in respect of Sl. No. 3, 4, Ll & 12 of Standard Deficiency Format, component
wise.

2. Blank size supported by size of component separately for each component.

is deferred to 03.03.2015。

Name:DEE No/Date:22/80-

LTD. .2015

15/      :05/23/040/00266/AM15/      18.09.2014

Name:LARSEN&
LIMITED



8.

9.

tmportitemsatSl.No.T,\2&L3 shall beofrelevantgradeanddia.ascontainedinthe
export products.

Quantities of import items at Sl. No. 1 & 3 may be allowed as 1.05 Kgs./kg. content

in the export products as claimed by the firm.

euantity of import item at Sl. No. 2 may be allowed as72LO Kgs. as 1.03 Kgs./kg. content

in the export products.

Quantities of import items at

accountability clause

Quantity of import item at Sl.

Sl. No. 4, 5 & 6 may be allowed on net to net basis with

No. 7 may be allowed as 69556 Kgs. inclusive of a wastage

10.

11.

12.

13.

14.

15。

of 2o/o .

Quantities of import items at Sl. No. 8 to 11, 14 & 15 may be allowed on net to net basis

with accountability clause.

lmport items at Sl. No. 10 & 16 to be supplied with the export item.

Quantity of import item at Sl. No. 12 may be allowed as 2040 Kgs. inclusive of a wastage

of 2%.
Quantityof importitematSl.No. 13 maybeallowedinclusiveof a wastageof 2% as

claimed by the firm.

Quantiy of import item at Sl. No. 15 may be allowed as 1.10 Kes./kg. content in the

export products as claimed by the firm.

Quantities of import items at Sl. No. L7, 18, t9 & 20 (welding Consumables) may be

allowed as 400 Kgs. , 5290 Kgs., 5703Kgs. & 6703 Kgs. respectively.

RA may take action accordingly.

Status:
:Deferred

Lic.No/Date:0710106693 1Defer,■′じICr

lDate:03.03.2015IDate:18.09.2014

ision: The Committee noted that application of the firm has been sent to MSME on 19.01.2015

comments. Case is deferred to 03.032015.

Mcet No/Date:22/80‐

ALC2/2014

Meet No/Date:22/80-

ALC2/2014
20.01.2015

ALC2/2014
20.01.2015

Lic.No/Date:0310789522 1Defer

22.09.2014         1Date:03.03.2015

Decision: The Committee noted that application of the firm has been sent to DHI on 15.01.2015 for
ts. As the case pertains to DIPP, the Committee decided to send copy of the application to

PP for comments. Case is deferred to 03.032015.

Case No. :25122 180- ALC} 120 I 4 jParty Name:LARSEN & M*tN"1D"t":2sG Ft"tr*-

Status:
Deferred

IDeferred

Case No.:6/22/80‐ALC2/2014 Party Name:ZENITH
PRECISION PVT LTD.,

Case No。 :24/22/80‐ ALC2/2014

:01/80/050/00505/AM15/ :03/95/040/00507/AM15/

Party Name: LARSEN &
ITOUBRO LIMITED

TOUBRO LIMITED

蹴鼎α軍"""3 BttL332m5

へ

５

　

　

　

６

AM15/

File

PARVEEN SHARMA
Dy. Director General

Directorate General of ForeignTrade
Ministry of Commerce & lidustrv

Udyog Bhawan, New Delhi-11'

:01/80/050/00487/AM15/



: The Committee noted that application of the firm has been sent to DHI on 16.01.2015 for
As the case pertains to DIPP, the Committee decided to send a copy if the application to

PP for comments. Case is deferred to 03.032015.

Decision: The Committee decided to ratify the norms based on the recommendations of DIPP vide
UC)Note no.12/6/2015-丁 SW/99-dated 20.01.2015 as under:―

L. Quantities of import item at Sl. No. t to 3, 7, L8,79,50, 51 & 52 put-together may be

allowed within 2% of FOB value of exports.
2. Quantities of import items at Sl. No. 4, 5 & 20 to 42 may be allowed as 1.02 meter/mtr.

content in the export product.

3. Quantities of import item at Sl. No. 6, 8 to t7,43 to 49 & 53 to 70 may be allowed on net to
net basis with accountability clause.

may take action accordingly.

ision:丁 he Commktee decided to ratify the norms based on the recommendations of MSME

thelr UO Note no.30(18ソ 14-ME dated 29.12.2014(CopytO be forwarded to RA and irm).

RA may take action accordingly.

Party Name:TRIVENI
MACHINE T00LS,

Party Name:BHARAT HEAVY
ELECTRICALS LIMITED

市
1濶
洲←

Meet No/Date:22/80‐

ALC2/2014
20.01.2015

Decision: The Committee noted that application of the firm has been sent to DHI on 13.01.2015

comments. Case is deferred to 03.03.2015.

Meet No/Date:22/80‐

ALC2/2014

Lic.No/Date:0510391398

26.09.2014

漁鼎α醜∞61021B鳶ぉ332∝ 5

叙需 ι:滞

ｒ

Ю
畿
畿

Ｄ

Ｄ

Case No.:22/19/80‐ALC2/2014 Party Name:TEMPCO Meet No/Date:22/80‐

TEMPERATURE
MEASUREMENT PRIVATE

Lic.No/Date:0710106748

:01/80/050/00456/AM15/

Case No。 :23/19/80‐ ALC2/2014

Case No.:56/22ノ80-

Case No。 :27/19/80‐ ALC2/2014

:01/80/050/00461/AM15/ :05/24/040/00139/AM15/

Party Name:SPRAYTEC

(INDIA)LTD.,
,0.01.2015

Filc

File
'AM15/ 5/AM15/



Party Name:POLMOR STEEL
PVT LTD

Meet No/Date:22/80‐

ALC2/2014
20.01.2015

status:

Deferred

HQ File

:01/80/050/00510/AM15/

造き』輝跡
ta22/80‐

畿 ed

B鳶お鱒鰤
ision: The Committee noted that the firm's application was sent to DHI on 2L.LL.2OL4 for

followed by reminder on 02.01.2015. Case is deferred to 03.03.2015.

Party Name:BIRLA
FURUKAWA FIBRE OPTICS IALC2/2014
LIMITED,

Lic.No/Date:3410040597

30.09.2014

Meet No/Date:22/80‐

ALC2/2014
20.01.2015

Decision: The Committee noted that application of the firm has been sent to MSME on 05.01.2015

for comments. Case is deferred to 03.03.2015.

Case No.:29/22/80-ALC2/2014

Lic.No/Date:0910061038

:09/24/040/00357/AM15/

ICase No.:7/19/80‐ ALC2/2014

:01/80/050/00441/AM15/

Lic.No/Date:1710005927

:17/24/040/00084/AM15/ IDate:03.03.2015

ion: The Committee noted that the firm's application was sent to DoT on 2L.L7.2O14

by a reminde r on O2.0L.2015 for comments. Case is deferred to 03.03.2015.

tus:
IDeFerred

RLA File

:56/24/040/00039/AM15/

Lic.No/Date:5610004433 1Defer

30.09.2014

ision: The Committee noted that Deficiency letter has been issued to firm on 02.01.2015. Reply

the firm is awaited.Case is deferred to 03.03.2015.

Mcet No/Date:22/80‐

ALC2/2014
20.01.2015

Case No.:25ノ 19/80‐ ALC2/2014

:01/80/050/00459/AM15/ IDate:03.03.2015

Case No.:9/22/80‐ALC2/2014 Party Namei VIDEOCON
INDUSTRIES LIMITED

Lic.No/Date:0310789906

:01/80/050/00490/AⅣ 【15/ :03/95/040/00552/AM15/

Decision: The Committee decided to ratify the norms based on the recommendations of DIPP vide
UO Note no。 12/6/2015-TSW/107-dated 20.01.2015 as under:‐

28

The Committee noted that application of the firm has been sent to DHI on 16.01.2015

comments. Case is deferred to 03.03.2015.

No。 :3ノ 19/80‐ ALC2/2014

1.2015

File

1/040/00291/AM15/

No/Date:22/80‐

1.2015

File

Name:SHAKTI
LTD.,

ＭＮ

ＩＳ

PARVEEN SHARMA

躊轟驚1輌絆

:01/80/050/00437/AM15/



Case No.:30/19/80¨ ALC2/2014 Party Name: NANO
THERAPEUTICS PVT LTD.

Meet No/Date:22/80‐

ALC2/2014
20.01.2015

Lic.No/Date:5210041249

02.10.2014

: The Committee noted that DEIT has raised deficiency in
to the firm on 05.01.2015 and DGFT has sent a reminder

ishing reply. Case is deferred to 03.03.2015.

Date:03.03.2015

firm′ s app‖ cation and sent

to firm on 19.01.2015 for

Party Name:MOTHERSON
SUMISYSTEMS LTD.,

Meet No/Date:22/80‐    iStatus:
ALC2/2014
20.01.2015

: The Committee noted that C&PC has sent a letter directly to the firm on 23.72.2014
aising deficiency in the firm's application and DGFT has sent a reminder to firm on 02.01.2015 and
il on 6.1.2015 for furnishing reply.Case is deferred to 03.03.2015.

ision : The Committee decided to ratify the norms based on the recommendations of DIPP vide
UO Note no.12/6/2015-TSW/107-dated 20.01.2015 as underト

"Advance Authorization may be ratified as per SION at Sl. No. C-1829 for Engineering products."

may take action accordingly.

Decision:丁 he Commヒtee decided to ratify the norms based on the recommenda■ ons of DiPP vide
their UO Note no.12/6/2015‐丁SW/107-dated 20.01。 2015 as under:‐

″
Advance Authorization may be ratified as per SiON at S:.No.C‐ 1829 for Engineering products.″

Case No.:39/19/80-ALC2ノ 2014

LicoNo/Date:0510391465 :Defer
07.10.2014             1Date:03.03.2015

Case No.:12/22/80‐ ALC2/2014 Party Name:VIDEOCON
INDUSTRIES LIMITED

RA may take action accordingly.

"Advance Authorization may be ratified as per SION at Sl. No. C-1995 for Engineering products."

No/Date:22/80‐

No/Date:22/80‐

5

Party Namei VIDEOCON



1面
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1需だ悧 習 滞 iボ
D Meet No/Date:22/80-
ALC2/2014
120.01.2015

,.121612015-TSW/1 l2 dated 20.01.2015 as under:-

1. lnformation in respect of sl. No. 3, 8 & 9 of standard Deficiency Format-export product

wise.
lmport item at Sl. No. 1 (Compressor) appears to be of Capital Goods nature and details of

manufacturing activities on this item may be specified'

3. Details of any other inputs with their quantities, in export products, imported o

indigenous, if anY.

is defelTed to 03.03.2015。

Party Name:ESSAR PROJECTS Mcet No/Date:22/80‐

(lNDIA)LTD. ALC2/2014
20.01.2015

HQ Flle

:01/80/050/00440/AM15/ :52/24/040/00039/AM15/

.t.t"rr Th" C".;it"; decided to ratify the norms based on the recommendations of DHI vide

ir Uo Note no.3 (1)/15-TSW (B) dated 09.01.2015 as under (copy to be forwarded to RA and

}.

may take action accordinglY.

Meet No/Date:22/80‐

POWER SYSTEMSINDIA  IALC2/2014
PRIVATE LIMITED

HQ File

:01/80/050/00448/AM15/

ion:The Committee noted that the flrm′ s application was sent tO DHl on 21.11.2014 for

and decided to await comments. Case is deferred to 03.03'2015'

Party Name:D00SANPOWER IMcetNo/Date:22/80-
SYSTEMS INDIA PRIVATE lp-tcztzot+

20.01.2015

114

HQ Flle

:01/80/050/00449/AM15/

RLA File
:04/24/040/00141/AM15/

Party Name:D00SAN POWER
SYSTEMS INDIA PRIVATE

Lic.No/Date:0410159541

08.10.2014

Defer
Date:03.03.2015

PARVEttN SHARMA

囃轟i剰椰

Case No.:6/19/80‐ALC2/2014

Lic.No/Date:5210041257

Case No.:14/19/80‐

RLA File

:04/24/040/00142/AM15/

Case No。 :15/19/80‐ ALC2/2014

Mcet No/Date:22/80‐

ALC2/2014

「

ICaseNo.:16/19/80‐

ALC2r2014

10789973

5/

Th" c"r.itt"" ""t.d ""t 
DIPP has raised deficiency in firm's application vide their

Name:D00SAN

10159542

The Committee noted that the firm's application was sent to DHI on 2L'LL'2OL4

and decided to await comments. Case is deferred to 03.03'2015'



|     ~     ILIMI‐ D       レ0.01.2015

1器脇50Ю 045υAШ夕 1監危刷:OЮ∝4αAm夕  1諸∬究γ
α°41∝ 59543 IDefer

lDate:03.03.2015

Decision: The Committee noted that the firm's application was sent to DHI on 2L.L7-2074 for
and decided to await comments. Case is deferred to 03.03.2015.

Meet No/Date:22/80‐    Status:
ALC2/2014
20.01.2015

Lic.No/Date:0510391512 1Defer
:05/24/040/00277/AM15/      109.10.2014 IDate:03.03.2015

ision: The Committee noted that DHI has raised deficiency in firm's application vide their lD
03(02)/15-TSW(B)dated 09.01.2015 and dedded to send a copy ofthe same to the lrm

is deferred to 03.03.2015.

: The Committee noted that the firm's application has been forwarded to MSME on
.11.2014 forcomments.Case is deferred to 03.03.2015.

Case No. : 1 7/19 180- ALC2l20l 4,Party Name: IND-SPHINX Mcet No/Date:22/80-

PRECIS10N LTD., ALC2/2014
20.01.2015

Lic.No/Date:2210015101

forwarded to MSME on
21.11.2014 forcomments.Case is deferred to 03.03.2015.

IDecision:丁he Commたtee noted that the nrm′ s application has

i15.01.2015 forcomments.Case is deferred to 03.03.2015.

Status:
Deferred

Lic.No/Date:0310790197 1Defer
13.10.2014             1)ate:03.03.2015

been forwarded to DEIT on

Party Name:TRANSASIA BIO
MEDICALS LTD.

Meet No/Date:22/80‐

ALC2/2014
20.01.2015

留

ICase No.:28/19/80‐ ALC2/2014 Party Name:VOITH HYDRO
PRIVATE LIMITED

:01/80/050/00462/AM15/

Case No.:38/19ノ80‐

ALC2/2014
Party Name:MOBIS INDIA

Date:03.03.2015

Case No.:8/22/80‐ALC2/2014

lHq rite lru.e rite

File

reply:-

No/1)ate:22/80-

File

:01/80/050/00451/AM15/



UONoteno.t2l6l2Ot5-TSW/121dated20'01'2015asunder:-

,,Advance Authorization may be ratified as per sloN at Sl. No. C-1995 for Engineering products'"

may take action accordinglY.

:01/80/050/00495/AM15/

normSbasedontherecommendationsofDlPPvide

UO Note no.12/6/2015‐ TSW/122 dated 20.01.2015 as underト

,,Advance Authorization may be ratified as per sloN at sl. No. c-1829 for Engineering products'"

may take action accordinglY.

:01/80/050/00465/AM15/

Lic.No/Date:3410040611

14.10.2014

D*i.ionjh" c"il',at"; decided to ratify the norms based on the recommendations of C&PC

vide their oM No. 46lttl55l201o-Pc-ll dated 01.01.2015 as under (copy to be forwarded to RA and

RA may take action accordinglY.

IDeferred

Lに .No/D試o0510391594 1Detr
HQ File

:01/80/050/00446/AM15/

RLA File

:05/23/040/00303/AM15/ 15.10.2014 IDate:03.03.2015

ffiiii""not.othatthefirm,sapplicationhasbeenforuvardedtoDHlon
2L.1L.20L4 for comments and amendment sheet received from RA has also been sent to DHI on

16.1.2015 forcomments.Case is deferred to 03.03.2015.

匝而扇画面,"型
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Case No。 :14/22/80‐ ALC2/2014 Party Name:VIDEOCON
INDUS■uES LIMITED

:03/95/040/00576/AM15/

Lic.No/Date:0310790137

13.10.2014

Case No.:31/19780‐ ALC2/2014

翠
閻 ‰ D

Case No.:12/19/80-ALC2/2014

ENGINEERS LTD.

Case No。 :9/19/80¨ALC2/2014 Party Name:BOTIL OIL
T00LS INIDIA PVT

IHQFlle 画 i3

ffiedtoratifythenormsbasedontherecommendationsofDlPPvide

No/Date:22/80‐

.2015

Name: DEE No/Date:22/80‐
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: The Committee noted that the firm has been asked to furnish a certificate from the duly
officer of Directorate General of Hydro Carbons, Ministry of Petroleum and Natural Gas

the effect that the said goods are required for petroleum operations vide letter dated 20.5.2014.
Committee decided to reiterate its earlier decision for the necessary document.丁 he Committee

noted that M/s GE lndian lndustrial Private Ltd was issued an AA No.3110060945 dated

.10.2013 for supply of goods in connection with petroleum operations. ln this regard, the firm
requested to produce an Essentiality Certificate issued by the Dte. General of Hydro-Carbons.

he Committee noticed that the firm has produced the requisite certificate issued by the Dte.
of Hydro-Carbons on 04.O2.2Ot4. The Committee decided that this position should be

ntioned in the reminderto the firm. Accordingly, a fresh letter issued to firm on2.L.2OL5 asking
to furnish requisite DGHC certificate. Reply is awaited. However, written comments from DHI

been received. Case is deferred to 03.03.2015.

Decision: The Committee decided to ratify the norms based on the recommendations of DHI vide
their UO Note no.Nil dated 20.01.2015 as under(Copy to be forwarded to RA and firm):-

may take action accordingly.
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ALC2/2014
20.01.2015

~ICaseNo。
:13ノ19/80‐ ALC2/2014

Decision : The Committee decided to ratify the norms based on the recommendations of DHI vide
ir UO Note no.N‖ dated 20.01.2015 as under(Copy tO be fon″arded to RA and firm):―

may take action accordingly.

Lic.No/Date:5610004450 1Defer
21.10.2014

I N呻厖1濶
珈

:01/80/050/00447/AM15/

Case No.:24/19/80‐ ALC2/2014 Party Name:SHAKTIPUMPS

(INDIA)LTD., ALC2/2014
20.01.2015

:01/80/050/00458/AM15/

33

No.:18/22/80‐ ALC2/2014 Name:THERMAL No/Date:22/80‐

(HYDERABAD)

No.:11/19/80‐ ALC2/2014 Name:DEE No/1Date:22/80-

ENGINEERS
5

File

AM15/



O""irion' The Committee noted that deficiency letter has been fllHl on 02.01.2015。

is defelTed to 03.03.2015。

Case No.:62/22/80‐ ALC2/2014 Meet No/Date:22/80‐
DeFerredALC2/2014

20.01.2015

l. "Sl.No.3, 4,5,6,9 & I I of Standard Deficiency Format'"

is defelTed to 03.03.2015。

ision : The Committee decided to ratify the norms based on the recommendations of DIPP

their t.D. Note no.7/246/2014-TSW dated 09.12.2014 as under(copy to be forwarded to RA and

rm):-
RA may take action accordinglY.

Mcet No/Date:22/80-Party Name:FRIZAlR
PRIVATE LIMITED ALC2/2014

20.01.2015

I   B荒お娩鰤
ided to call for information from the firm based on the

recommendation of DIPP representative present in NC meeting on 201 .01.201 5 as under:-

l. "S1.No.3,4,5 & I I of Standard Deficiency Format."
is deferred to 03.03.2015.

Meet No/Date:22/80‐ f"t*t
lDeferred
I

I

ALC2/2014
20.01.2015

Lic.No/Dttα 091006H37 153拮 r

127.10.2014 IDate:03.03.2015

Decision: The Committee decided to call for information from the firm based on the

recommendation of DIPP representative present in NC meeting on 201 .01.2015 as under:-

l. "Sl.No.3, 4, 5 & I I of Standard Deficiency Format."
is defelTed to 03.03.2015.

Party Name:VEELINE MEDIA

RUBPLAST INDUSTRIES(P)

1器航50Ю 046αttW :05/23/040/00320/AM15/ レ∬器
α
“
Ю朔
"6

Case No.:54/22/80‐ ALC2/2014

iCase No.:55/22/80‐ ALC2/2014 Party Name:FRIZAIR
PRIVATE LIMITED

34
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No.:32/19/80‐ ALC2/2014 Name:KAMAL

10.2014

No/Date:22/80-

5

AM15/   1:09/24/040/00179/AM15/

PARVEEN SHARMA

欄酔



IDeferred

Decision: The Committee noted that the firm's application was sent to MSME on 16.01.2015 for
and decided to await comments. Case is deferred to 03.03.2015.

Status:
rDeferred
l

「
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Decision: The Committee noted that the firm's application was sent to C&PC on 15.01.2015 for
and decided to await comments. Case is deferred to 03.03.2015.

Meet No/Date:22/80-   Status:

Lic.No/Date:0510391879 1Defer

Decision: The Committee noted that the firm's application was sent to MSME on 13.01,.2015 for
and decided to await comments. Case is deferred to 03.03.2015.

Meet No/Date:22/80‐

Status:
:Deferred

Lic.No/Date:0510391954 1Defer

12.11.2014 IDate:03.03.2015

ision: The Committee noted that the firm's application was sent to C&PC on 15.01.2015 for
ments and decided to await comments. Case is deferred to 03.03.2015.

Party Name:POLY
MEDICURE LTD.

鵬危刷iυ00367AMЫ

Meet No/Date:22/80‐

ALC2/2014
20.01.2015

1鵬 d

lDefer

iDate:03.03.2015

儡

Lic.No/Date:0410159661
:01/80/050/00503/AM15/ :04/24/040/00204/AM15/

Case No.:10/22/80‐ ALC2/2014

:01/80/050/00491/AM15/

Party Name: STERICAT
GUTSTRINGS PVT.LTD. ALC2/2014

20.01.2015

Case No.:42/22/80‐ ALC2/2014

:01/80/050/00523/AM15/

Party Name: CHEMICO

ICase No。 :5/22/80‐ALC2/2014

:01/80/050/00486/AN(15/

Party Name: UNIRAY
MEDICAL LLP IALC2/2014

120.01.2015

Lic.No/Date:0310790888

Decision: The Committee noted that RA has informed that the AA has been issued on GN-4
basis. Therefore, NC decided to close the case. RA may take action accordingly.

Case No.:33/22/80‐ALC2/2014 Party Name:POLY
MEDICURE LTD.

:01/80/050/00514/AⅣ 【15/

Lic.No/Date:0510391973
13.11.2014

LTD。
,

4
Ｆ
‐
‐‐３６
‐
‐

No.:32/22/80‐ ALC2/2014

Meet No/Date:22/80‐

IALC2/2014
120.01.2015

35



丁he COmmittee noted that the firm′ s apphcation was sent tO C&PC on 16.01.2015 for

and decided to await comments. case is deferred to 03.03.2015.

Case No.:34/22/80‐ ALC2/2014

No.:38/22ノ 80‐ALC2/2014 Party Name:BOTIL OIL T00LS
INDIA PVT LTD(FORMERLY
BAKER OIL

RLA F‖e

:07/24/040/00277/AM15/

Meet No/Date:22/80‐

RLA File

19/AM15/ :05/23/040/00349/A■ 415/

:The Commktee decided to ratify the norms based on the recommendauons of DH!vide

ir UO Note no. Nil dated 20.01.2015 as per Sub-Committee report (Copy to be forwarded to RA

輌rm).

may take action accordinglY.

Party Name:AYAAPPA CNC Meet No/Date:22/80‐

PVT.LTD, ALC2/2014
120.01.2015

Defer
Date:03.03.2015

: The committee noted that the firm's application was sent to MSME on 13.01.2015 for

and decided to await comments. Case is deferred to 03.03.2015.

Party Name:SMC
PNEUMATICS(INDIA)
PRIVATE LIMITED

My

ALC2/2014
20.01.2015

ICasc No.:50/22/80‐ ALC2/2014

Lic.No/Date:0710106964

:01/80/050/00531/AM15/ 13.11.2014

iCase No.:7/22/80‐ ALC2/2014

Name:MICRON No/Date:22/80‐

PVT LTD 4

.2015

5/AM15/ 11.2014

丁he Commktee decided tO ra」 fy the norms based On the recommendations of DIPP Vide

UO Note no.12/6/2015-TSⅥ′/140 dated 20.01.2015 as under:―

1. Net weight of export product may be specified as 661 Kgs'

2. Quantity of import item may be allowed as 27tO.1Kgs. inclusive as 4'10 Kgs'/Kg' content in

export product after taking 6% recovery from scrap'

may take action accordinglY.

No/Date:22/80‐

4

.2015

The committee noied that DIPP has raised deficiency in the application of the firm

I.D No.12/6/2015-TSW/143 dated 20.01.2015 and decided to call fbr infollllation from

PARVEEN SHARMA

剛繋電T鵠蹴悧』[[TR:IG器

firm as under:-



lnformation in respect of Sl. No. 6 & 9 of Standard Deficiency Format-export product
wise.
Brass Bar blank size and weight thereof supported by size & weight of component to be
manufactured - export product wise.

Cutting allowance and end cutting loss on brass bars

is deferred to 03.03.2015.

Party Name:ISGEC HEAVY
ENGINEERING LIMITED

Lic No/Date:0510392009 1Defer

:01/80/050/00516/AM15/    1:05/23/040/00354/AM15/    114.H.2014 Date:03.03.2015

: The Committee decided to call for information from the firm based on the
dation of DHI representative present in NC meeting on 201 .0 I .20 I 5 as under:-

``Sl.No。 1l of Standard Deflciency Fol11lat."

is defelTed to 03.03.2015

:Status:

1)eferred

lDefer
lDate:03.03.2015

Decision: The committee noted that DIPP has raised deficiency in the application of the firm
vide I.D No.l2l6l2015-TSWl45 dated 20.01.2015 and decided to call for information from

firm as under:-
1. lnformation in respect of Sl. No. 3, 4, 5, 11 & 14 of Standard Deficiency Format, export

product wise.
2. Quantities of import items from Sl. No. 4 to 8 in Nos. also in addition to their weights.

is deferred to 03.03.2015.

Meet No/Date:22/80‐

ALC2/2014
20.01.2015

Decision: The Committee decided to send a reminder to RA, Mumbai for the hard copy of the
pplication to consider the firm's request. Case is deferred to 03.03.2015.

P"rtyN"r.tsIO - TECH
VISION CARE PVT.LTD

RLA File

:05/23/040/00347/AM15/

145

PARVEEN SHARMA

哨静欄締

Case No.:35/22ノ80‐

ALC2/2014
20.01.2015

Lic.No/Date:0510392005

:01/80/050/00517/AM15/ 14.11.2014

ICase No.:64/22/80‐ ALC2/2014 Party Name: HUSCO
HYDRAULICS PVT.LTD.

Case No.:37/22/80‐ ALC2/2014

37

No.:3`/22/80‐ ALC2/2014 Name:ISGEC HEAVY Meet No/Date:22/80‐

Mcet No/Date:22/80‐

ALC2/2014
20.01.2015



Lic.No/Date:0810133876

120.11.2014 :Date:03.03.2015

Decision:The Committee noted that the firm′ s application was sent to C&PC on 13.01.2015 for

and decided to await comments. Case is deferred to 03.03.2015'

障淵
″創‐ Party Name:DIAMOND

METAL SCREENS(P)LTD
Mcet No/Date:22/80‐

ALC2/2014
20.01.2015

bion:丁 he Commた tee decided to raJfy the norms based on the recommendauons Of DIPP

their UC)Note no.12/6/2015-丁 SW/148 dated 20.01,2015 as under:―

1. Sizes of perforated Sheets alongwith their quantities in export item may be specified as

under:

Size ofPerforated Sheets Ouantitv Net Weinht

0.30 mm(thk)X1220 mm x2440 mm 8000 Nos. 364001く gs.

0.40 mm(thk)X1220 mm x2440 mm 8500 Nos. 49725 KAs.

0.60 mm(thk)X1220 mm x2440 m里 3000 Nos. 27300 Kgs.

Total 19500 Nos. 1134251く gs.

2. Quantity of import item may be allowed as 154142 Kgs.

wastage after t/3'd recovery from scrap:

"0.30 mm thick steel sheet or coils of relevant grade : 49457 Kgs.

0.40 mm thick steel sheet or coils of relevant grade : 57575 Kgs.

0.60 mm thick steel sheet or coils of relevant grade : 37100 Kgs."

RA may take action accordingly.

as under inclusive of 35.9 o/o

Party Name:BANGALORE
BIOTECH LABS PVT LTD。 ,

Meet No/Date:22/80‐

ALC2/2014
20.01.2015

Decision: The Committee decided to ratify the norms based on the recommendations of DIPP vide

ir UO Note no.12/6/2015‐ TSW/148 dated 20.01.2015 as under:―

1. Quantities of import item at Sl. No. L to 47 & 54 to 71 may be allowed on net to net basis

with accountability clause.

2. Quantities of import items at Sl. No. 48 to 53 may be allowed as 1.02 meter/mtr. content

in the export product.

RA may take action accordingly.

Case No.:51/22/80‐ ALC2/2014

Lic.No/Date:0710107041

PARVEEN SHARMA

留F轟驚i剰締

AM15/



FⅧ 総ゝ 1器盤サ
No/Date:0210205202 Defer

Date:03.03.2015:01/80/050/00539/A]l/.ls/ i:02/241040/00170/AMl5/ 11.2014

Decision: The Committee noted that the firm's application was sent to MSME on 16.01.2015 for
nts and decided to await comments. Case is deferred to 03.03.2015.

Case No。 :59/22/80‐ ALC2/2014 Party Namc:KYOCERA CTC
PttCIS10N T00LS
PRIVATE LIMITED

Meet No/Date:22/80‐

ALC2/2014

:01/80/050/00540/AM15/   1:02/24/040/00168/AM15/

152

Decision: The Committee noted that the firm's application was sent to MSME on 16.01.2015 for
comments and decided to await comments. Case is deferred to 03.03.2015.

Party Name:KYOCERA CTC jMeet No/Date:22/80- iIStatus:
■ヽ 4.Fa.."`PRECISION T00LS

PRIVATE LIMITED
ALC2/2014 Deferred

Lic.No/Date:0210205203 :Defer

1器脇50Ю05■/AMW I鼈角刷:OЮm6りAmy 20.11.2014 :Date:03.03.2015

: The Committee noted that the firm's application was sent to MSME on 16.01.2015 for
and decided to await comments. Case is deferred to 03.03.2015.

Lic.No/Date:0210205200 1Defer

Decision: The Committee noted that the firm's application was sent to MSME on 15.01.2015 for
ments and decided to await comments. Case is deferred to 03.03.2015.

囲 ∽

“

″ Amy

ision: The Committee decided to ratify the norms based on the recommendations of DHI vide
UO Note no. Nil dated 20.01.2015 as per Sub-Committee report (Copy to be forwarded to RA

firm).

may take action accordingly.

Mcet No/Datc:22/80‐

ALC2/2014
20.01.2015

Meet No/Date:22/80‐

ALC2/2014
20.01.2015

Lic.No/Date:0510392098

21.11.2014

PARVEEN SHARMA

輔静翻,等

1/80/050/00528/AM15/

,Deferred
Case No.:27/22/80‐ ALC2/2014

154

File

No.:60/22/80‐ ALC2/2014

No.:61/22/80‐ ALC2/2014 Name:KYOCERA CTC No/1Date:22/80‐

T00LS
ATE LIMITED 5

No.:47/22/80‐ ALC2/2014

:01/80/050/00542/AM15/



Lic,No/Date:0510392113
IDate:03.03.2015

藻扇而I「¬A33猛hittee dedded to cJlおrhおmttion from the irln as per
20.01。 2015 as under:―recommendation of DIPP宙 de I.D No.12/6/2015-TSW/155 dated

1. lnformation in respect of Sl. No. 4 & 5 of Standard Deficiency Format, export product wise'

2. Specific use of import item at Sl. No. 7.

3. lnformation in respect of Sl. No. 11 of Standard Deficiency Format for import items at Sl' No'

4, 6 &7 exPort Product wise.

4. For net weight of components to be manufactured from import items at Sl. No.4, 6 & 7 details

of components with net weights thereof may be indicated'

is defelTed to 03.03.2015.

Lic.No/Date:0510392H4 1Defer
24.11.2014        1Date:03.03.2015

Decision: The committee decided to call for information from the f11lll as per
20。 01.2015 as under:―recommendation of DIPP宙 de I.D No.12/6/2015-TSW/156 dated

1. lnformation in respect of Sl. No. 4 & 5 of Standard Deficiency Format, export product wise.

2. Specific use of import item at Sl. No. 8.

3. lnformation in respect of Sl. No. 11 of Standard Deficiency Format for import items at Sl. No.

2,7 &8 export Product wise.

4. For net weight of components to be manufactured from import items at Sl. No.2, 7 & 8,

details of components with net weights thereof may be indicated.

to 03.03.2015

ICase No.:23/22/80‐ ALC2/2014 Party Name:LLOYD
ELECTRIC&ENGG.LTD.

Meet No/Date:22/80-

ALC2/2014

Meet No/Date:22/80-

Lic.No/Date:0510392119
24.11.2014

|[bylame:ALPINE COILS
Lic.No/Date:0410159777
124.11.2014

: The Committee noted that the firm's application was sent to DIPP on 13'01.2015 for

and decided to await comments. Case is deferred to 03.03.2015.

Mcet No/1Date:22/80‐

ALC2/2014
20.01.2015

HQ File

:01/80/050/00530/AM15/

IDefer

lDate:03.03.2015

ision: The Committee noted that the firm's application was sent to DHI on 13.01.2015 for

PARVEEN SHARMA
Dy. Director General

Directorate General of ForeignTrade
Ministry of Commerce & lndustry

Udyog tsr\awan, New Delhi-11

20.01.2015

ALC2/2014
20.01.2015

Case No.:49/22/80‐ ALC2/2014 Party Name:DEE
DEVELOPMENT
ENGINEERS LTD.

陽危馴:0,0367AMly
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No.:43/22/80‐ ALC2/2014

:01/80/050/00524/AM15/ :04/24/040/00218/AM15/



lcomments and decided to await comments. Case is deferred to 03.03.2015. I
I

Meet No/Date:22/80‐

ALC2/2014
20.01.2015

:01/80/050/00496/AN【 15/ 賠危刷10Ю037ν畑ly
Lic.No/Date:0510392133 1Defer

25.11.2014

Decision: The Committee noted that the firm's application was sent to C&PC on 15.01.2015 for
and decided to await comments. Case is deferred to 03.03.2015.

Med No/Dttα 22/80‐  Stat旺
iDeferred

Lic.No/Date:0510392132 :Defer

IDate:03.03.2015

: The Committee noted that the firm's application was sent to C&PC on 15.01.2015 for
and decided to await comments. Case is deferred to 03.03.2015.

Party Name:SPIROTECH
HEAT EXCHANGERS PVT.
LTD.

Meet No/Date:22/80‐

ALC2/2014
20.01.2015

ision: The committee decided to call for information from the firm as per
of lDIPP vide I.D No.12/6/2015‐ TSW/161 dated 20.01。2015 as under:…

lnformation in respect of Sl. No. 3, 4, 5 & 11 of Standard Deficiency Format, export
product wise.

2. Separate quantities of each type of Condenser Coils in Nos.

is defelTed to 03.03。 2015

Meet No/Date:22/80‐

ALC2/2014

Lic.No/Date:0510392134

25.11.2014

ision: The Committee noted that the firm's application was sent to C&PC on 15.01.2015 for
ments and decided to await comments. Case is deferred to 03.03.2015.

Party Name:MOTHERSON
SUMISYSTEMS LTD.,

臨 ;鸞

Mcet No/Date:22/80‐

ALC2/2014

Lic.No/Date:0510392129
25.11.2014

Defer

Date:03.03.2015

儡

ICaseNl.:16/22/80‐

ALC2/2014

:01/80/050/00497/AM15/

Case No.:17/22/80‐ALC2/2014 Status:
iDeferred

120.01.2015

Casc No。 :23/22/80-ALC2/2014

120.01.2015

:01/80/050/00504/AM15/
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No.:15/22/80‐ ALC2/2014 1Partv Name:VITROMED

File

1/80/050/00498/AM15/

No。 :19/22/80-ALC2/2014 Name:VITROMED



Decision:丁 he Committee noted that the firm′ s application was sent to C&PC On 16.01.2015 for

and decided to await comments. Case is deferred to 03'03.2015.

Case No。 :26/22′ 80‐ALC2/2014 Party Name:POLY Mcet No/Date:22/80-

ALC2/2014
20.01.2015

MEDICURE LTD.

ision: The committee decided to call for information from the firm as per

mendation of E)IPP vide I.D No.12/6/2015-TSW/165 dated 20.01.2015 as under:―

lnformation in respect of Sl. No. 8 & 9 of Standard Deficiency Format.

Specific nature/use of each import item viz. as Raw Material, Component, spare,

Consumable or Packing material.

Details of import item at Sl. No. 26.

Certain import items are listed at more than one place e.g. import items at Sl. No. 61 &

63 are same as that at Sl. No. 82 & 83 respectively and the same may be clarified.

is deferred to 03.03.2015

Mcet No/Date:22/80-

ALC2/2014

ision: The Committee noted that the firm's application was sent to DHI on 16.01.2015 for

and decided to await comments. Case is deferred to 03.03.2015.

Meet No/Date:22/80- istatus:
:DeferredWATER TECIINOLOGIES  IALC2/2014

PVT LTD

HQ File

:01/80/050/00512/AM15/

Lic.No/Date:0510392155 1Defer
26.11.2014 IDate:03.03.2015

ision: The committee decided to call for information from the firm as per

mendation of DIPP vide I.D No.12/6/2015-TSW/167 dated 20.01.2015 as under:―

３

４

RLA File

:05/23/040/00358/AM15/

:Date:03.03.2015

Case No。 :30/22/80‐ ALC2/2014
ENGINEERING INDUSTRIES
LIMITED, 120.01.2015

Lic.No/Date:0710107055
26.11.2014

Case No。 :31/22/80‐ ALC2/2014

1. lnformation in respect of Sl. No. 8 & 9 of Standard Deficiency Format.

⌒

The Committee noted that the firm's application was sent to C&PC on 16.01.2015 for

and decided to await comments. Case is deferred to 03.03.2015.

No.:21/22/80‐ ALC2/2014 Name:LUMINOUS Meet No/Date:22/80‐

ATER TECHNOLOGIES ALC2/2014
20.01.2015LTD

15/ AM15/ 1.2014

Name:PROMAC

Filc

1/AM15/ AM15/

42



Specific nature/use of each import item viz. as Raw Material, Component, spare,
Consumable or Packing material.
Details of import item at Sl. No. 26.

Certain import items are listed at more than one place e.g. import items at Sl. No. 57 to 67
are same as that at Sl. No. 69 to 79 and the same may be clarified.

Case is deferred to 03.03.2015.

Party Name:HINDUSTAN Mcet No/Date:22/80‐

ALC2/2014AERONAUTICS LTD,

PO:01:2り,    |
168 HQ File ;RLA File
:01/80/050/00527/AM15/    1:07/24/040/00281/AM15/

b..iriont Th. cor;iit* .ot.dlrr.t tt. fffi{;ppti.rti". *m r.nt-to olpp * igo12o15 f-
lcomments and decided to await comments. Case is deferred to 03.03.2015.

RLA F‖ e
:05/23/040/00371/AM15/

Lic.No/Date:0510392154 :Defer

iDate:03.03.2015

Decision: The committee decided to call for information from the firm as per
recommendation of DIPP vide I.D No.l2l612015-TSWi 169 dated 20.01.2015'as under:-

lnformation in respect of Sl. No. 3, 4,5,11 & 14 of Standard Deficiency Format, export
product wise.

Quantities of import items from Sl. No. 1 to 3 in Nos. also in addition to their weights.

Quantity of import item at Sl. No. 4 in meters, also in addition to its weights.

Case is deferred to 03.03.2015

３

４

ｄＳｔａｔｕｓ‥̈

２

　

３

Decision : The Committee decided to ratify the norms based on the recommendations of DIPP vide
ir UO Note no.12/6/2015‐ TSW/170 dated 20.01.2015 as under:―

1. lmport item at Sl. No.1 may be allowed as 3300 Nos. on net to net basis with
accountability clause.

2, lmport items at Sl. No. 2,3 & 4 may be allowed as 1.02 Kgs./Kg. content in the export
product as claimed by the firm.

3. lmport items at Sl. No. 5 & 6 may be allowed on net to net basis as claimed by the firm.

器 脇 50Ю 050νAmy 焉 ち刷 :υ00086ハШ
y~け 濾 計

lm0058釧 2

PARVEttN SHARMA

哨驚i欄榊

Case No。 :46/22/80‐ ALC2ノ2014

Date:03.03.2015

ド…
2/22/80-―狙4甲器柵脩 ALC2/2014

20.01.2015

:01/80/050/00533/AM15/

Case No.:20/22/80-

ALC2/2014
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Mect No/Date:22/80‐
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may take action accordingly'

Case No.:57/22/80‐ ALC2/2014 ,Party Name: ISGEC HEAVY
ENGINEERING LIMITED

RLA File

:05/23/040/00393/AM15/

Mcet No/Date:22/80-

ALC2/2014
120.01.2015

Lic.No/Date:0510392240

02.12.2014

IDefer

lDate:03.03.2015

ision:丁he COmmittee noted that the nrm′ s application was sent to DHl on 13.01.2015 for

and decided to await comments. Case is deferred to 03'03'2015'

Case No.:44/22ノ80¨ALC2/2014 Party Name:FREEDOM Mcet No/Date:22/80‐ iStatus:

Deferred

lDate:03.03.2015

OPTHALMIC PRIVATE ALC2/2014

LIMITED, 120.01.2015

Lic.No/Date:0410159832

03.12.2014

ision:The Committee noted thatthe nrm′s application was sent to DEIT&C&PC on 13.01.2015

comments and decided to await comments. Case is deferred to 03.03.2015'

Party Name:FREEDOM Meet No/Date:22/80‐

ALC2/2014
20.01.2015

Lic.No/Date:0410159838

04.12.2014 IDate:03.03.2015

: The Committee noted that the firm's application was sent to DEIT & C&PC on 13.01.2015

comments and decided to await comments. Case is deferred to 03.03.2015'

LIMITED,

Status:
Deferred

r41器
蹴 5010L劇 lγ  彫 淵iα∞"3/AMb/~

Lic.No/Date:0410159847 lDefer

05.12.2014 IDate:03.03.2015

: The Committee noted that the firm's application was sent to C&PC on 15.01.2015 for

and decided to await comments. Case is deferred to 03.03.2015.

:01/80/050/00538/AM15/

Case No.:45/22/80‐ ALC2/2014
OPTHALMIC PRIVATE
LIMITED,

Party Name:FREEDOM
.OPTHALMIC PRIVATE ALC2/2014

20.01.2015

Case No.:3/22/80‐ALC2/2014 Party Name:BHARAT HttAVY
ELECTRICALS LIMITED

175
HQ File

:01/80/050/00484/AM15/

Meet No/Date:22/80¨

ALC2/2014
20.01.2015

RLA File

:61/24/040/00055/AM15/

Lic.No/Date:6110001260

@ lrta""t tq"rP"t"zzlgo-

IDefer

lDate:03.03.201506.01.2015

ision: The Committee noted that the firm's application was sent to DHI on 15'01'2015 for

ments and for EPCG clarification to the firm on 15.01.2015.The Committee decided to await

Case is deferred to 03.03.2015.

匝 I 
Case No. : 4/2 2 /8O- ALCL t2O | 4

^

AM15/

No.:1/22ノ 80‐ALC2/2014

蛛辞



RLA File

:61/24/040/00057/AM15/

IDeferred
|

B施お3.03.2015
Decision: The Committee noted that the firm's application was sent to DHI on 15.01.2015 for
comments and for EPCG clarification to the firm on 15.01.2015. The Committee decided to await
comments. Case is deferred to 03.03.201-5.

Decision: The Committee noted that the Firm's reply dated 02.01.2015 has been forwarded to DIPP for
comments on 16.01.2015. Case is deferred to 03.03.2015.

Decision: The Committee noted that the firm has been given time for furnishing the requisite document
i.e. a certificate from the duly authorized officer of the Directorate General of Hydro Carbons in the
Ministry of Petroleum and Natural Gas, Government of lndia, to the effect that the said imported goods

are required for petroleum operations vide letter dated 15.09.2014 followed by a reminder on

02.01.2015 which has not been received till date. The Committee decided to reiterate its earlier decision
for the necessary document. The Committee decided to reiterate its earlier decision for the necessary

document. The Committee also that M/s GE lndian lndustrial Private Ltd was issued an AA

No.3110060945 dated 30.10.2013 for supply of goods in connection with petroleum operations. ln this
regard, the firm was requested to produce an Essentiality Certificate issued by the Dte. General of
Hydro-Carbons. The Committee noticed that the firm has produced the requisite certificate issued by

the Dte. General of Hydro-Carbons on O4.O2.2O1,4. The Committee decided thatthis position should be

mentioned in the reminder to the firm. Case is deferred to 03.03.2015.

Decision: The Committee noted that the firm has been given time for furnishing the requisite document
i.e. a certificate from the duly authorized officer of the Directorate General of Hydro Carbons in the
Ministry of Petroleum and Natural Gas, Government of lndia, to the effect that the said imported goods

PARVEEN SHARMA

囃轟i憫締

ALC2/2014
20.01.2015

:01/80/050/00485/AM15/

S.No.538

Case No.A-01 M/s. Analyser

lnstruments Co.

Pvt. Ltd.′  Kota

(Rajasthan)

HQF.No.01/80/162/00032/AM15/DES― | Lic.No.&date

MeeJng No.22/15 RA.F.No.13/24/040/00281/AM14 1310044806

dt.17.10.2013Date:20.01.2015 Ratification of norms

SI.No.539

Case No.A/R-61 M/s. United
Dri‖ ing   丁oo:s

Ltd.′ Delhi

HQF.No.01/80/050/00397/AM10/DES.: Lic.No.&date

Meeting No.22/15 RA.F.No.05/24/040/00318/AM10 0510249707

dt.22.09.2009Date:20.01.2015 Revision of norms

S.No.540

Case No. A/R-49 M/s. Larsen

&Toubro Ltd.,

Mumbai

HQF.No.01/80/050/00245/AMl1/DES.: Lic.No.&date

Ⅵeeting No.22/15 RA.F.No.03/95/040/00712/AM10 0310557677

dt.29.01.2010Date:20.01.2015 Amendment in quantities / addition of

additional import items
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are required for petroleunn operations vide letter dated 01 08 2014 fo‖
oWed by a reminder on

02 01 201S and e― mail dated 06 01 2015 which has not been received till date The COmmittee decided

to reiterate itS earlier decision for the necessary document The Committee deCided tO reiterate its

ea‖ ler decision for the necessary dOCument The COmmttee also that M/s GE lndian lndustnaI P面
vate

Ltd was iSSued an AA No 3110060945 dated 30 10 2013 for supply of goods in connection with

litte:ユ 濯 滉 踵 I:LITI;:震 轟 1よ畔縦 ∫ ‖ 籠 :1品£『 糖 ti:「蒲
電 」晰 棚 ¶ :

requisite certincate issued by the Dte Genera1 0f Hydro‐ Carbons On 04 02 2014 The Committee decided

that this positiOn should be mentioned in the reminderto the firm Case is deferred to 03 03 2015

r.rOr. r.roOr/SO/OSO/00366/AM 12lDES. IM/S  Brakes
lndia      Ltd,

chennal

Case No A/R‐ 119

Request for inclusion of import item in

norms

entioned Advance Authorization

No 0410129812 dt 31 10 20■ l based on the recommendation of DHi Vide U O No 3{67)/11‐
TSVV

{B)/243 dated 10 12 2014(copy tO be forwarded to RA and the Firm)RA may take action accordinglv

PARVEEN SHARMA

鵬贈爆暮椰酬 i榊

HQr. ruo.Or/ao/os0/00482/AM09/DES. IM/s ufe Long

lndia      Ltd′

Gurgaon Description of import item not

mentioned in bill of Entry

ciency letter dated 20'10'2014 and

Reminderdated 02 01 2015 Reply ofthe Firm is awaited Case iS deferred 03 03 2015
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S No 541

S No 542

Lic No.&date

MeeJng No 22/15 RA F No 04/24/040/00136/AM12 0410129812

dt 31 10 2011
Date:20012015

Case No A/R-35
Lic No&date

Ⅵeeting No 22/15 RA F No 05/24/040/00099/AM09 0510222158

dt 13 06 2008
Date:20012015



S No 543

Case No A/R-57 M/s  Thermal

Systems

{Hyderabad)

Pvt Ltd′

HQF No 01/80/050/0381/AM14/DES l Lic No &date

Meelng No 22/15 RA F No 09/24/040/00311/AM14 0910057710

dt 25 09 2013Date:20012015 Request for fixation of norms

S No 544

Case No Aノ R‐60 M/s    Vem
Technologies

Pvt     Ltd′

Hyderabad

HQF No 01/80/050/00071/AM14/DES I Lic No &date

N4eeting No.22115 RA F No 09/24/040/00484/AM13 0910054916

dt 04 02 2013Date:20012015 Request for fixation of norms

Decision: The Committee decided to ratify the norms of the above mentioned Advance Authorization
No.0910057710 dt. dt. 25.09.2013 based on the recommendation of DHI Vide U.O. No.3 (13)/12-TSW

(B)/25 dated 13.01.2015 (copy to be forwarded to RA and the Firm).

Decision: The Committee noted that firm has not replied to deficiency letter dated 09.09.2014, E-mail

dated 16.09.2014, Reminder dated 21.11.2014, E-mail dated 08.12.2014. Final Reminder has been

issued to firm on 02.01.2015. Reply of the firm is awaited. Case is deferred to 03.03.2015.

Decision: The Committee noted that DHI Deficiency letter dated 25.12.20L4 has been issued to firm on

13.01.2015 (copy to be forwarded to the Firm). Reply of the firm is awaited. Case ls deferred to
03.03.20r s.

Decision: The Committee noted that DHI Deficiency letter dated 26-L2-2O14 has been issued to firm on

13.01.2015 (copy to be forwarded to the Firm). Reply of the firm is awaited. Case is deferred to

03.03.20 r5.

鰤 儡

S No 545

Case No A/R‐ 74 M/S  TOShiba

JSW   Turbine

and  Generator

Pvt Ltd′

HQF No 01/80/050/00074/AM14/DES l Lic No&date

Meeing No 22/15 RA F No 04/24/040/00272/AM13 0410144941

dt 10 04 2013Date:20012015 Request for revision/amendment of
norms

S No 546

Case No A/R‐ 75 M/S  TOShiba

JSW   Turbine

and  Generator

Pvt Ltd′

HQF No 01/80/050/00073/AM14/DES I Lic No&date

Meeting No 22/15 RA F No 04/24/040/00∞ 1/AM14 0410144942

dt 10 04 2013Date:20012015 Request for reviJon/amendment of

norms

47



Case No A/R‐ 93 M/s Gas Tech

Engineering

undia)Pvt Ltd′

Faridabad

HQF.No.01/80/050/oo57s/AM13/DES.l Lic No&date

Meeing No 22/15 RA F No 05/23/040/00447/AM13 0510345184

dt 07 02 2013
Date:20012015 Request for revision of norms

S No 547

Oecis'ronr The Committee noted that the firm has not replied to the DIP'Delciencv letter sent to them

E‐ mail dated 02 01 2015 Firm′ s rep:y ison 20 11 2014′ fo‖owed by Reminder dated 02 01 201S and

awaited CaseiS deferred to 03 03 2015

S No 548

D".'"i"", Th" Corritt"e noted that the firm has sent only one reply in respect of M No. 0310465595

dt 19 03 2008 which has been forwarded to DIPP on 30 12 2014 Forthe rest of AAs, Firm has sought

tirne through E― maildated 09 01 2015 The Committee decided to awaitthe nrm's reply

Case is deferred to 03 03 2015

Decision, Ttre co*m',ttee noted that the DHI deficiency letter dated 14.01.2015 has been forwarded to

the nrm on 19 01 2015 Reply ofthe lrm isawaited Caseis deferred to 03 03 2015

Case No A/R-94 M/s. Godrej &

Boyce Mfg. Co.

Ltd., Mumbai

HQF No 01/80/050/00818/AM10/DES: Lic. No. & date

Mee■ ng No 22/15 RA F No 03/94/040/00738/AM07

RA F No 03/94/040/012188/AM08

RA F No 03/94/040/00189/AM09

RA F No 03/94/040/00717/AM09

RA F No 03/94/040/01010/AM10

RA F No 03/94/040/01334/AM08

0310403017

dt 10 09 2006

0310465595

dt 19 03 2008

0310472348

dt 29 05 2008

0310492142

dt 27 10 2008

0310561529

dt23 02 2010

0310466996

dt 02 04 2008

{V)

Date:20.012015 Request for revision/amendment of

norms

S No 549

Case No A/R-96 M/s. Godrej &
Boyce MfB. Co.

Ltd., Mumbai

HQF No 01/80/050/00630/AMl1/DE

Si

Lic No&date

Meeing No 22/15 RA F No 03/94/040/∞ 713/AMll 0310606323

dt 14 12 2010Date:20012015 Request for revision of norms

S No 550

Case No A/R‐ 106 M/s. Godrej &
Boyce Mfg. Co.

Ltd., Mumbai

HQF No 01/80/050/∞ 516/AM14/DE

SI

Lic No&date

Meeting No 22/15 RA F No 03/94/040/00787/AM14 0310764594

dt 06 01 2014Date:20012015 Request for change of Net Weight in

ratification of norms for export item

at sl. Nos.4,5, 11 and 12 of norms

48
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S No 551

Case No A/R-107 M/s. Pneumax

Pneumatic lndia Pvt.

Ltd.,

HQF No 01/80/162/00228/AM15/DESI Lic No&date

Mee■ ng No 22/15 RA F No 05/24/00039/00001/AM15 0510387177

dt 22 05 2014Date:20012015 Request for ratification of norms

Decision: The Committee noted that the DIPP deficiency letter has been sent to the firm on 02.01.2015.
Reply of the firm is awaited. Case is deferred to 03.03.2015.

Decision: The committee noted that the firm's application dated 04.04.2014, which was received late

has been sent to DIPP on 26.L1.2Ot4. lt was informed by the representative of the DIPP that this is an

Annual M wherein no details of export and import items have been mentioned. lt is therefore, not

possible to fix any Norms. The Committee decided to call for the details of import/export items of this

AA. Case is deferred to 03.03.2015.

Decision: The Committee noted that the DIPP deficiency letter has been sent to the firm on 02.01.2015
and e-mail dated 02.01.2015. Reply of the firm is awaited. Case is deferred to 03.03.2015.

Decision: The Committee noted that the DIPP has raised deficiency vide l.D. No.12/6/2015-TSW109-
A/R dated 20.01.2015 and decided to call for information from the firm as under:-

1. lt is seen that the import item includes "Straight tubes" & "U bend tubes". As "U" bend tubes
are being imported and not fabricated from straight tubes, you may clarifY as to why the
wastage would be more in case of "U" bend tubes, supported by the wastaBe details at each

stage of manufacture.
2. Dimensions of tubes is required to be ensured in import & accordingly you may submit

documentary evidence to the effect that tubes imported were of dimensions " 19.05 mm (oD)

x2.11 (thk)"
Case is deferred to 03.03.2015.

PARVEEN SHARMA

DireclolL留蔀嘗:IR■%SnTrade
Ⅷ駆
`ぎ

£躍冊鴛%ぢ』1‖ツ

S No 552

Case No A/R‐ 108 M/s. Bharat Heavy

Electricals Ltd.,

Ranipet

HQF No 01/80/050/00819/AM10/DE

Sl

Lic No&date

Meeing No 22/15 RA F No 04/24/040/00290/AM10 0410112044

dt 02 03 2011Date:20012015 Request for revision of norms

S No 553

Case No A/R‐ 109 M/s. ISGEC Heavy

EnBineering Ltd.,

Yamunanagar

HQF No 01/80/050/00166/AM15/DE

SI

Lic.No.&date

Meeting No.22l15 RA F No 05/23/040/00002/AM15 0510384967

dt 25 04 2014Date:20012015 Request for revision of norms

S No 554

HQF No 01/80/050/00165ノ AM15/DE

SI

M/s. ISGEC Heavy

Engineering Ltd.,

Yamunanagar RA F No 05/23/040/00CIC11/AM15

Request for revision of norms

⌒



Decision: The committee noted that the DIPP has raised deficlency vide l.D. No.12/6/2015-TSw109-

A/R dated 20.01.2015 and decided to call for information from the firm as under:-

l. lt is seen that the import item includes ,,straight tubes,, & ,,U bend tubes,,' As ,,U,, bend tubes are

beingimportedandnotfabricatedfromstraighttubes,youmayclarlfyastowhythewastage
wouid be more in case of ,,U,,bend tubes, s;pported by the wastage details at each stage of

m a n ufa ctu re.

2.Dimensionsoftubesisrequiredtobeensuredinimport&accordinglyyoumaysubmit
documentary evidence to the effect that tubes imported were of dimensions,, 19.05 mm (oD)

x2.11 (thk)"

Case is deferred to 03.03.2015.

HQF.No.01/80/162100031/AM1s/DES.lM/s Man Truck
lndia Ltd,Pune n"q*.t tot clarification of the export items does not

ta‖ y with the description given in the DEPB rate

schedule

n the recommendation of DHt

vide U.O. No.7 (5)/14-TSW (8)/249 dated 75.12.2074 (Comments to be sent to DEPB)'

Case No A/R‐ 114 M/s TeChnOweb
Textile Engineering

P Ltd,Mumbai

HQF No 01/80/050/00tX16/AM15/DE

S:

Lic No&date

Meeting No.22115 RA F No 03/95/040/00936/AM 14 0310771124

dt 26 12 2013
Date:20012015 Request for revision of norms

Dects:on:

09012015

S No 556

The Committee noted that C&PC has issued . defl,.ien.y letter directly to the firm on

Case is deferred to 03 03 2015

S No 557

een sent to DHI on 0L 12 2014 for

comments which is awaited. Case is deferred to 03.03.2015.

S No.558

Direclorale Ceneml of ForeignTrade
M踏
サ
γ督8躍用ヽ:Lぢ』1臀P

Case No A/R-115 M/s   Y‐ Tec

lndia Pvt  Ltd′

Gurgaon

HQF. No.oLl80/oso/00230/AM1s/DEs.l Lic No&date

Mee■ ng No 22/15 RA F No 05/24/040/00146/AM14 0510361186

dt 30 07 2013Date:20012015 Request for fixation of norms

Case No A/R‐ 132 M/s. Echaar

Equipment's Pvt.

Ltd., Thane

HQF No 01/80/050/00542/AM12/DE

SI

Lic.No&date

Meeting No.22l15 RA F No 03/94/040/01018/AM12 0310682257

dt 16 02 2012Date:20012015 Request for revision of norms
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Decision: The Committee noted that the request of the firm by e-mail dated 07.12.2014 has been sent

to DHI on 07.01.2015 for comments which is awaited. Case is deferred to 03.03.2015.

Decision: The Commlttee decided to ratify norms ofthe above mentioned AA dated 24.06.2010 based

on the recommendation of DIPP vide U.O. No.1216/2015-TSW133-A,/R dated 20.01.2015 as under:-

Advance Authorization may be ratified as under on repeat basis as per firm's Advance

Authorization No. 0710065834 dated 08.07.2009 ratified in Norms Committee Meeting No. 30/80 dated

27 /tO/2009.

Word "relevant" may be prefixed with the description of import item at Sl.No. l and its quantity

may be allowed as 231.54 Kgs. as 1.02 KBs./Kg. content in the export item.

RA may take action accordingly.

Decision: The Committee decided to modify norms of the above mentioned M dated 24.06.20\0

based on the recommendation of DIPP vide U.o. No.12l6/2015-TSW h34-NR dated 20.01.2015 as

under (copy to be forwarded to RA & the firmli
1. Net Empty weight of each export product at Sl. No. 1 to 3 may be corrected as 13083 Kgs.

RA may take action accordingly.

S No 559

Case No A/R‐ 133 M/s. Armor Plast

Ltd., Bangalore

HQF No 01/80/050/00208/AMl1/DE

Si

Lic No&date

Meelng No 22/15 RA F No 07/24/040/∞ 092/AMll 0710072431

dt 24 06 2010Date:20012015 Request for fixation of norms

S No 560

Case No A/R‐ 134 M/s. Godrej &

Boyce Mfg. Co.

Ltd., Mumbai

HQF No 01/80/050/00170/AM15/DE

SI

Lic No&date

Meeung No.22/15 RA F No 03/94/040/CЮ 044/AM15 0310779493

dt 25 04 2014Date:20012015 Request for change of Net Weight in

ratification of norms for export item

at Sl. Nos. 1,2 and 3 of norms

S No 561

Case No A/R-135 M/s. Godrej &

Boyce MfC. Co.

Ltd., Mumbai

HQF No 01/80/050/00171/AM15/DE

SI

Lic No&date

Mee■ ng No 22/15 RA F No 03/94/040/00083/AM15 0310780950

dt 07 05 2014Date:20012015 Request for change of Net Weight in

ratification of norms for export item

at Sl. Nos. 1 and 2 of norms
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Decision: The committee decided to modify norms of the above mentioned AA dated 24.06.2010

based on the recommendation of DIPP vide u.o. No.12/6/2015-TSW/135-A'/R dated 20.01'2015 as

under:-

1. Net Empty weight of each export product at sl. No. 1 & 2 may be corrected as 13083 K8s.

RA may take action accordinglY

S No 562

ffifynormsoftheabovementionedAAdated24.05.2010based
onthe recommendation of DIPp vide U O No 12/6/2015‐ TSW/136-A/R dated 20 01 2015 as under:‐

1. Net Fabricated weight of export product may be increased to 92'547 Mf '
2. Weights of import items at Sl. No. 8 & 9 may be modified as 1000 Kgs' & 8000 Kgs'

respectively.
3. Quantity of import item at Sl. No. 9 may also be reduced as 750 Nos'

4. Quantities of import items at sl. No. 8 & 9 may be allowed on net to net basis with

accountability clause.

RA may take action accordingly

Declslon-. The Comm',ttee noted that the firm's request dated 29.10.2014 was earlier forwarded to DHI

on 07 01 2015 Asthe case pertainsto DIPP,the Committee decided to send the requestto DIPP Case is

deferred to 03 03.2015

Case No A/R‐ 136 M/s. Larsen &
Toubro Ltd.,

Mumbai

HQF No 01/80/050/00324/AM14/DE

SI

Lic No&date

Mee■ ng No 22/15 RA. F. No.O3l9sl040/00354/AM15 0310747478

dt 29 08 2013Date:20012015 Request for revislon/amendment Of

norms

S No 563

Case No A/R-137 M/s. Larsen &
Toubro Ltd.,

Mumbai

HQF No 01/80/050/01664/AM09/DE

SI

Lic No&date

MeeJng No 22/15 RA F No 03/95/040/00828/AM09 0310501993

dt 09 01 2009Date:20012015 Request for revision/amendment of

norms

S No S64

HQF No 01/80/162/00061/AM14/DESIReference received from

Addl. DGFT, Kolkata of M/s.

Larsen & Toubro Ltd.,

Kolkata

Clarification against S10N at Si No C-1647

Engineering Product― reg

PARVEEN SHARMA

鵬酬警1童癬孵
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S No 565

Case No C-05 M/s. British Engines lndia

Pvt. Ltd., Bangalore

HQF No 01/80/162/00222/AM14/DESI

MeeJng No 22/15 Fixation of input output norms for the export
product "Hydraulic Motor and its parts and

Multispindle automatic machines spares Valve

and its parts" in respect of 100% EOU - reg.

Date:20012015

Decision: The comnnittee decided to reject the flrm′ s request based on the recommendation of DHI

vide U O No l{04ソ13-TSW{B)dated 14 01 2015(commentsto be forwarded to RA and the Firm)

Decision: The Committee noted that DHI deficiency letter dated 24.11.2014 has been sent to the firm on

02.01.2015 and through e-mail dated 02.01.2015. Reply from firm is awaited. Case is deferred to
03.03.2015.

Decis;on:  The Committee noted that the firm's request dated 24 11 2014 has been sent to DHl on

16 01 2015 forcomments Caseis deferred to 03 03 2015

Decision: The Committee noted that the firm's request dated 24 11 2014 has been sent to DHl on

16 01 2015 forcomments Caseis deferred to 03 03 2015

****+

剛鴇tW岳蹴需』::TH:mlテ

S No 566

Case No A/R-138 M/s   L&T‐ MHI

Boilers  Pvt  Ltd′

Mumbal

HQF No 01/80/050/00815/AMl1/DE

Si

Lic No&date

Meeung No 22/15 RA F No 03/95/040/00824/AMll 0310610931

dt 13 01 2011Date:20012015 Request for reduction in import and

Export weights amendment of
norms

S No 567

Case No A/R-139 M/s   L&T MHl
Boilers  Pvt  Ltd′

Mumbal

HQF No 01/80/050/00059/AM 12/DE

Sl

Lic.No&date

Meeing No 22/15 RA F No 03/95/040/00090/AM12 0310630441

dt 10 05 2011Date:20012015 Request for reduction in import and

Export weights amendment of
norms
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Ministry oF Heavy lndustries t

Departrrlent of Heavy irldustr・ y
TSW(3)SecJOn

Subject:ApplicatiOn of M/s VOIVO buses lndia For ratificatiori of norrns of

licence no‐0710093996 dt 01-03-13.
Ref:DGFttID Note No.01/80/50/475/AM15/DES― 1/1446 Dated 08.12,14
DES― I′ DGFT may kindly refer to the above mentioned licence of M/s
Volvo buses lndiao The firrn proposes tO import 25 items for the expolt

of four numbers of volvO buses. NC may consider importtder GN-4
with accountab‖ ity.

丁he above issues vvith the approval of IA(KK丁
).

´

し

/

B」ζ.Nayak
Development ofncer

24-12-14

:)::]:Iill::)1」 :+;早:::(1輛svv(B)
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DEPARTMENT OF HI

ダ ♂め‐

`れ 石 ζ
DES‐ l Meeung 20/1/2015

NC― l

liご

´

lndustrial Adviser

S No /Applicant AA No. Repeat /SrON /G N 4 / C-1647

6/ 510353884 As per sub committee report

510364996 As per sub committee report

BOtll 510366074 As per sub committee report

80til 510367148 As per sub committee report

80til 510372329 As per sub committee report

Botil 510386490 As per sub committee report

BHEL 610001215 Raw materiais repeat of 6110001074 and components under GN4

SpareS as per pO!icy as requested bり t,pphCanぜsletter dt 29/8/2014
DEE Devel 510391193 EP:Prefabncated Pl口 ngsfor header/Turune  ~~~~~

tem lto 3-1.02 Kg/Kg cOntent

item 4to 7 Netto net′ as perapp‖ canrsletter dated 19 1 2015

Botil 510391611 As per sub committee report

127 Dee Devel 510391657 EP:Prefab● cated Piplngs for Gas turbine

tem lto3-1 02 Kg/Kg cOntent

ltem 4to S Nett9 net,as per apphcanrsletter dated 19.1.2015

128 Dee Devel 510391664 EP: Prefabricated Pipin(s for steam drum Boiler
Item 1to2-1.02 Kg/Kg content
Item 4to 7 Net to net,as per applicant's letter dated 19.1.2015

510391974 As per sub committee report

510392098 As per sub committee report t
The committee may take a view

み コ

ノ Ratlngパド 面 c grade a祠 訓

"び
油

“

s/plates.wは 随 爾 電 鋼 腱 m面 腱
…

w眈 籠 口 m∝



DEPARTMENT OF Hi k'rt,'13
DES-I Meetins 2011/2015

NC-l

S.No. Applicant AA No. Repeat /SION /G N4 / C-L647

-8otil 510353884 As per sub committee report

-lz' 510364996 As per sub committee report

BOtil 510366074 As per sub committee report

30til 510367148 As per sub committee report

80til 510372329 As per sub committee report

510386490 As per sub committee report

BH EL 610001215 Raw materials repeat of 6110001074 and components under GN4.
Spares as per policy as requested by applicant's lettet dt29/B/20L4

DEE DeVel 510391193 EP: Prefabricated Pipin(s for header fl'urbine
Item 1to 3-1.02 Kg/Kg content
Item 4to 7 Net !9 net,as per applicanfs letter dated 19.1.2015

t25 510391611 As per sub committee report

Dee Devel 510391657 EP: Prefabricated Pipin(s for Gas turbine
Item 1to3-1.02 Kg/Kg content
Item 4to 5 Net to net,as per applicanfs letter dated 19.1.2015

Dee Devel 510391664 EP: Prefabricated Pipinglsfor steam drum Boiler
Item 1to2-1.02 KB/Kg content
Item 4to 7 Net to net,as per applicant's letter dated 19.1.2015

510391974 As per sub committee report

510392098 As per sub committee report

The committee may take a view

----,Tiwari)

Industrial Adviser

t ll

(r* Tlt O Rating , specific Srade and alloy of tubes /plates . Whether fittings are machined or raw. weight hatance

ル



DES-I Meetine 2011/2015

DEPARTMENT OF H:

{+ *hrr-t{
-t 4{

lndustrial Adviser

PARVEEN SHARMA
Dy. Director General

Directorate General of ForeignTrade
Ministry of Commerce & lndustry

Udyog Bhawan, New Delhi-11

S.No Applicant AA No Repeat /SION /G N4/C-1647

510353884 As per sub committee report

Botil 510364996 As per sub committee report

,y' BOtll 510366074 As per sub committee report

80t‖ 510367148 As per sub committee report

BOtll 510372329 As per sub committee report

8otil 510386490 As per sub committee report

BH EL 610001215 Raw materials repeat of 6110001074 and components under GN4.
Spares as pel poliry as requested by applican(s letter dt29l9l2Ot4

DEE Devel 510391193 EP: Prefabricated Pipin(s for header /Turbine
Item 1to 3-1.02 Kg/Kg content
It€m 4to 7 Net to net,as per applican(s letter dated 19.1.2015

L2S Botil 510391611 As per sub committee report

L27 Dee Devel 510391657 EP: Prefabricated Pipin(s for Gas turbine
Item 1to3-1.02 KglKg content
Item 4to 5 Net to net,as per applican(s letter dated 19.1.2015

Dee Devel 510391664 EP: Prefabricated Piping's for steam drum Boiler
Item 1to2-1.02 Kg/Kg content
Item 4to 7 Net to net,as per applicanfs letter dated 19.l.21ls

8ot‖ 510391974 As per sub committee report

Botil 510392098 As per sub committee report 
t1

The committee may take a vlew

A
t ll

{r* f-lt "n Rating, specific grade and alloy of tubes /plates. Whether fittings are machined or raw. weight halance

NC-l



DES‐ !Meeung 20/1/2015

DEPARTMENT OF Hl

隊
PARVEttN SHARMA

剛信電躍欄窯熙 椰

ぼ現禦与ゾ

一

lndustrial Adviser

S No Applicant AA No Repeat/S10N/GN4/C-1647

510353884 As per sub committee report

510364996 As per sub committee report

BOtll 510366074 As per sub committee report

/ 30t‖ 510367148 As per sub committee report

BOtil 510372329 As per sub committee report

Botil 510386490 As per sub committee report

BHEL 610001215 Raw materials repeat of 61100OL074 and components under GN4.
Spares as per policy as requested by applicant's letter dt29/8/2OL4

DEE Devel 510391193 EP: Prefabricated Pipin(s for header furbine
Item 1to 3-1.02 K&/Kg content
Item 4to 7 Net to net,as per applicant's letter dated 19.1.2015

125 Botil 510391611 As per sub comminee report

127 Dee Devel 510391657 EP:Prefab‖ cated Pipings for Gas turbine

tem lto3-1.02 Kg/Kg cOntent

ltem 4to 5 Netto net,as per applicanぜ sietter dated 19.12015

Dee Devel 510391664 EP:Prefab‖cated Pipings for steam drum Boiler

tem lto2-1 02 Kg/Kg cOntent

塾9m4to 7 Netto net,as per appuFanぜ sletter dated 19 1.2015
510391974 As per sub committee report

154 510392098 As per sub committee report

The committee may take a view

Tiwan}

-t A

f * J 1t 
* Rating , specific grade and alloy of tubes /plates . Whether fittings are machined or raw. Weight hatance
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Ministry of Heavy lndustries&Public Enterprises

Departrnent Of Heavy lndustry

丁SW(B)SecuOn

SutteCt:ApplicatiOn Of M/s GE India for ratificatiOn Of norms Of

AA no 3110060945 dt 30‐ 10‐ 13.

Ref―  DGF「 ID note― o1/80/50/361/AM-14/DES‐ 1/1301 dt 20-
11-14

?.u^1* PSTl.v.kjndrv refer to the above mentioned ricence~~ oF wS GE Indialltis obsё
rψed that thё  nrm hお¬6t rё pliё a t6

any Of the points raised vide this Office letter Of dated o9_ol_
■И  ′´ ^_____:―    =ヽ  一 ____14. (copy enclosed). DGFT is requested to get the information
so that the the request can be exarnined.

B.C.Nayak
Development ofFicer

18-12-14

DGF「′FTDO′ DES― I
Deptt.Of HI′ uo No3(91)/13‐TSw(B)ノく ζdated

'?'re{o

レ
嬰 RVEE憶

鼈 声曜翻ηerce&1,New E
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Ministry of Heavy lndustries&Public Enterprises
Department of Heavy lndustry
TSW(8)SectiOn

Subject:AppHcation of M/S GE India for ratification of nOrms of

licence no 3110060945 dt 30-10‐ 13

DES‐ I′ DCFT may kindly refer to the above mentioned licence
of M/S GE Indla.The firrn has submitted reply vide thei「 letter

of dated 16.06.2014・ The reply is incomplete.The firrn may be
asked to submit following information/clarification:         :

1. The proposed to import 23 items which include huge
quantity of Steel Plates at Sl. No. I & 18. ( total 1787
MT). These items do not appear in the weight
balancing of the export product.

2, The firm has not given the total raw product weight of
432 pieces of raw forgings and its finished weight
(Item no 14).

3. The firm proposes to export in meters whereas .the

weight balance has been given in pieces. l'he firm is
to give the co-relation between the two.

4. The firm is to give weight and length of item 1 & 2 of
import clearly and highlight it in the brochure.

5. Sl no 11 of SDL & calculation & justification of
quantify of welding materials have not been given.
Reason of not giving information is not accePtablg-{

/ /A
a.c!.N/yaki'

Development Officer
02-07-74

DGF「 ,FTDO,DES― I
Deptt,of HI′ UO No3(91)/13‐ TSⅥノ(B) dated

″
２
・〓

PARVEEN SHARMA

戦t静欄I亨

:|二

′
ρ



DEPARTMENT OF H! ，
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ノ
′
０DES-I Meetins 201112015

PARVEEN SHARMA
Dv. Director General

Directora'te General of ForeignTrade
Ministry of Commerce & lndustry

Udyo'g Btrawan, New Delhi-11

S.No Applicant AA No. Repeat /SrON /G N4 I C-1647

6 510353884 As per sub committee report

3otil 510364996 As per sub committee report

BOtll 510366074 As per sub committee report

^BOt‖ 510367148 As per sub committee reportv B011 510372329 As per sub committee report

510386490 As per sub committee report

BHEL 610001215 Raw materials repeat of 6110001074 and components under GN4.
Spares as per policy as reqgested by applican{s letter dt2g/g/20L4

DEE Devel 510391193 EP: Prefabricated Pipin(s for header /Turbine
Item 1to 3-1.02 KglKg content
Item 4to 7 Net to net,as per applicant's letter dated 19.1.2015

Botil 510391611 As per sub committee report

Dee Devel 510391657 EP: Prefabricated Pipin(s for Gas turbine
Item 1to3-1.02 Kg/Kg content
Item 4to 5 Net to net,as per applicant's letter dated 19.1.2015

Dee Devel 510391664 EP: Prefabricated Piping'sfor steam drum Boiler
Item 1to2-1.02 KglKg content
Item 4to 7 Net to net,as per applicants letter dated 19.L.2Ot5

510391974 As per sub committee report

154 Botil 510392098 As per sub committee report 
fr

The committee may take a view

lndustrial Adviser

(*, fj, "! Ratlng, specific grade and alloy of tubes /plates . Whether fittings are machined or raw. weight balance

9* .I

NC‐ l
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Offlce ofthe development CoFrllnissioner

Micro smanだ %Inedium Enterprises

MECHANICAL DIVIS10N
30(189)/2014-ME

Su●eCt:Advance authorisation no 0910059565 dated 14.03.14 for M/s,Enenech

Engineering P Ltd,

DGFT inay therefore be requested to get the following infonnation from the unit

o Detailed calculation as to how the quantity of raw material
proposed for import has been arrived at, including the net weight
of components to be manufactured out of these imported materials,
wastages claimed at each stage of manufacturing with complete
justification and supported by documentary evidence/drawing.

This issue r.vith the approval of Director (ME)

ない Fた

繁|

aヘ
ド

(K S Sodhi)
AD(ME)

Shri Praveen Shallllal DDG,DGFT、 Udhvog Bhawan
O/othe DC(ⅣISME)UO note n0 30(189)/14-ME dated 19.01.15

PARVEEN SHARMA

職囃l欄鮒



Offlce ofthe dcvclopinent Commissioner

Micro small&medium Entcrpnscs

PIECHANICAL DIVISION

Subject: Adv. Authorization no 0510385024 dated 25.04.14 in respect of M/s Spiral

EHL Engg Pvt Ltd

The firm vice their leffer SPEHL/Acc&Fin/14-15/014 dtd 22.12.14,

SPEHL/Acc&Fin/14-l5lO2O dtd 13.01.15 and SPEHL/Acc&Fin/14-15/021 dtd

14.01.15 has asked for amendment in the advance authorization. There was an error

in the raw material calculation. The density of stainless steel for weight calculations

was used as3.75 g/cc instead of the actual 7.85 glcc. Also, there was a typographical

mistake in the import weight of aluminium plate. The weight for aluminium plate was

mentioned as 3.75 gm instead of 2009 and 350g for Sno 4 and22 respectively. The

firm has also requested for a change in export item description as there was a

typographical error.

As per details provided, the norms may be fixed as follows:-

o Import for Sno 1 may be allowed as 9666.38 kg inclusive of 1104.53%

wastage after affecting 5%o recovery from scrap.

. Import for Sno 2 may be allowed as 5005.46 kg inclusive of 916'95%

wastage after affecting 5o/o tecovery from scrap'

o Import for Sno 3 may be allowed as 324.19 kg inclusive of 1790-15%

wastage after affecting 50/o recovery from scrap.

. Import for Sno 4 may be aliowed as 18.67 kg inclusive of 481.659i, wastage

after affectingl5% recovery from scrap.

o Import for Sno 5 may be atlowed as 61.21 kg inclusive of 2733.88% wastage

after affecting 5%o recovery frorn scrap.

o Irnport for Sno 19 may be allowed as 9666.38 kg inclusive of 1104.53%

wastage after affecting 5%o recovery from scrap'

. Import for Sno 20 may be allowed as 5005.46 kg inclusive of 916.95%

wastage after affecting 50lo recovery from scrap'

o lmport for Sno 2l may be allowed as 324.19 kg inclusive of l790.l5oh

wastage after affecting 5%o recovery from scrap'

o Import for Sno 22 may be allowed as 32.31 kg inclusive of 906.66o/o wastage

after affectingl5% recovery from scrap.

o Import for Sno 23 may be allowed as 61.21 kg inclusive of 273338%

lvastage after affecting 504 recovery from scrap'

. The rest of the items may be allowecl on net to net basis with nil wastage and

accountabi I itY clause.

. S.No I of export product may be amended as Military aero structures: l,eft

front fin 8A1Y1200A. I No. left front fin assembled from 5 parts namely: I

no left base, 1 nos left fold, I no prism, I no. left rear cover, 2 nos prism arm

and l3 nos components. Net weight I '5 kgs per unit'

o S.No 2 of export procluct may be amended as Military aero strLlctures: Right

front fin BAlYll00A. I No. right front fin assembled from 5 parts namely: I

ヅ



6q
no right base, I no right fold, I no prism, I no right rear cover' 2 nos prism

arm and l3 nos components. Net weight 1.5 kgs per unit

. Size of plate at Sno 22 may be amended as 1.25 inchx 5/8 inch x 250 mm

instead of 1.25 inch x 5/8 mm x 250 mm.

This issues with the approval of Director (ME) for taking view by NC. ,Z
(LOD,\.'
-z-..(ft\\\

(K.S.Sodhi)
AD (ME)

Shri Priya Ranjan. FTDO. DGFT Udyog Bhawan New Delhi
O/o The DC (MSME) UO note no30(124)/2014-ME dated 15.01'15
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2010112015 - Case No. 10/7/80 (M/s. SMC Pneumatic (India)
Private Limited) (Advance Authorization No. 0510385912 dated 06.05.2014)

Advance Authorisation may be ratified as under:

1. Quantities of import item at Sl. No. I to 15 & 23 to 72 may be
allowed on net to net basis with accountability clause.

2. Quantity of import item at Sl. No. 16 may be allowed as 1146.7 Kgs.
as 1.679 Kgs./kg. content in export products after 50 0% recovery from
scrap.

3. Quantity of import item at Sl. No. 17 may be allowed as 3561.5 Kgs.
as 2.127 Kgs./kg. content in export products after 50 0/o recovery from
scrap.

4. Quantity of import item at Sl. No. 18 may be allowed as 525.4 Kgs.
as 2.257 Kgs.ikg. content in export products after 50 oZ recovery from
scrap.

5. Quantity of import item at Sl. No. 19 may be allowed as 4669.4 Kgs.
as2.024 Kgs./kg. content in export products after 50 o% recovery from
scrap.

6. Quantity of import item at Sl. No. 20 may be allowed as 56.6 Kgs. as

1.932 Kgs./kg. content in export products after 50 %o recovery from
scrap.

7. Quantity of import item at Sl. No. 27 may be allowed as2335.2Kgs.
as 2.10 Kgs.&g. content in export products after 50 o% recovery from
scrap.

8. Quantity of import item at Sl. No. 22 may
as 1.849 Kgs./kg. content in export products
scrap.

Norms committee may take a view

7ザ
1｀
Ч上

*y-ra(

be allowed as 432.5 Kgs.
after 50 o% recovery from

ノ 鷲石 ||「

(S. K. Jain)
Development Officer

Norms Committee I
DIPP No.12/6/2015-TSW/44  dated  20/01/2015

PARVEEN SHARMA

輔綱輌絆
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Oflice ofthe development Commissioner

Micro smallゼ勉Inedium Enterprises

PIECHANICAL DIVIS10N

Subject: Fixation of Adhoc norms against advance authorisation no 0310781348

dated 12.05.14 for IWs UNI VTL Precision Pvt Ltd.

DGFT has forwarded application for fixation of adhoc norns vide ID note no

O1lB0l50l241/AM15/DES-V652 dated 01.08.14 for fixation of adhoc input output

noms.

The following neetls to be clarified before !g11q5:an be fixr.d:
\.--.-.-

Detailed technical note on manufactnring process including the relevant flow sheet

Weiglit of each export product as weight for synchronizer ring is given as '0485 gm

which is inconsistent with calculation submitted.

Detailed calculation as to how the quantity of raw material proposed for import has been

arrived at, including the net weight of components to be manufactured out of these

imporred materials,-wastages claimed at each stage of manufacturing with complete

justifi cation and supported by documentary evidence/drawing'

This issues with the approval of Director (ME) for taking view by NC'

盆 1lЩ
(K.S.Sodhi)
AD(ME)

Shri Priva Ranian、 FTDO.DGFT Udvog Bhawan New Delhi

o/O Thc DC(ヽ4SME)UO note no 30(120)/2014-NIE dated H.09.14

」L- 5″
〆

qN
ゝぼ16



DEPARTMENT OF H: aDES-I Meetins 2011/2015

--a---

Industrial Adviser

海 卿ノ

S.No. Applicant AA No Repeat /S ION /G N4 I C-t647

6 510353884 As per sub committee report

510364996 As per sub committee report

Boul 510366074 As per sub committee report

30til 510367148 As per sub committee report

BOjI 510372329 As per sub committee report

y 510386490 As per sub committee report

610001215 Raw materials repeat of 6110001074 and components under GN4.
Spares as per policy as requested by applican(s letter dt 29/8/ZOL4

DEE Devel 510391193 EP: Prefabricated pipin(s for header /Iurbine
Item 1to 3-1.02 Kg/Kg content
Item 4to 7 Net to let,as per applicant's letter dated 19.1.2015

L25 510391611 As per sub committee report

Dee Devel 510391657 EP: Prefabricated Pipin(s for Gas turbine
Item 1to3-1.02 KglKB content
Item 4to 5 Net to rlet,as per applicant's letter dated 19.1.2015

Dee Devel 510391664 EP; Prefabricated Pipin(s for steam drum Boiler
Item 1to2-1.02 KglKg content
Item 4to 7 Net to net,as per applican(s letter dated 19.1.2015

510391974 As per sub committee report

510392098 As per sub committee report

The committee may take a view

Tiw-ri)

Rating, specific grade and alloy of tubes /plates . Whether fittings are machined or raw. Weight halance

P*''
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F.No.46011/42/2014¨ PC―II         い「
~

Goverlment of lndia

Ministry of Chelnicals&Fertilizers

Department of Chemicals&Petrochemicals
*****

1/

9,ρO■

Shastri Bhawan,New Delhi‐ 110001

Dated,the lo力 December,2014

0FFICE ME

Subject:  Advance Authorization Application

雌 dぶ 4器
drt.じ

珈 脇  
ぶ 輛 50/09/AMl"ES‐ 1/59

9/ANI11 5/DES¨ 1/1132 dated 21.10.2014 on the

鷺:霊器∬鮒棚:群h奥∬
ぬedふ糧鳳鳳鷺Ъ思欝電ふrlttL∫M

This issues with the approval of competent authority'

(Dharam Vir)
Section Officer

Tele:- 23382575

PARVEEN SHARMA
Dy. Director General

Directorate Ge neral of Foreig nTrade
Ministry of Commerce & lndustry

Udyog Bhawan, New Delhi-11

QuantitYItem to be ExPorted

Quantifyffided tobelmporteti
t.OS tglt<g content in

the export Product.
Yblend T45 PG

nian,

, Udyog Bhawan

Ms. Priya

0/o

′
 ν″

|1/
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l メ dated

」/L
Ministry of Heavy Industries & Public Enterprises

Department of Heavy Industry
TSW(B) Section

Subject: Application of M/S Standyne Amalagations for
ratification of norms of AA no 0410158272 DT 27-05-14

DES-I, DGFT may kindly refer to the above mentioned licence
of M/S Standyne Amalagations. The firm may be asl<ed to
submit following information.

1. Though the firm has mentioned at appendix 34 that all
the items proposed for import are components and there
is no wastage, the import quantity is not the multiples of
export quantity. The firm may submit clarification for the
same.

2, Details of item no 74,24,43,45,78 with their specific use,

complete specification & placement in the export
prod uct.

3. ileason of same description items like 26.27 and 29,46
and 47,57, 58 and 59 ,73 to 77 etc'

The above issues with the approval of IA (KKT)'

Development ofttcer
22-08-14

3(111)/〔)4-¬「SW (B)

む rf//タ
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z;ffi-Ministry of Heavy Industries & Public Enterprisss 4-" l' l-,
Department of Heavy Industry

TSW(B) Section

Subject : Application of M/s Toshiba JSW Power Systems Pvt. Ltd. for
ratification of norm of AA No. 0410158680 dated t3.O6.2014.

Reference above application the firm may be requested to furnish
following information :

1. The detail specification of export products with catalogue. The

quantity break up of sets to number may also be given'

2. Manufacturing, process of the export item no. 5 giving the value

addition done by the manufacturer'
3. import weight of the forgings and the colTesponciing iiriished weight

maY be given.

4. 51. No. 4, 5 & 11 of sDL for each export product separately. The

calculation of each ralv inaterial should be supportcd by dllnensittnal

engineering drawing with the required dimension highiighter.

Thisissue lvith the apprOVal」 IA(ICKT卜

                         1´ :,I才
(Gttrtt Singh)

Sr. Development Officer

rDO,DES― I,DG「 .

DHIUO No.3(165)/2014/TSW(B)/ dated 31.12.2014.

(:;`;;′′
´
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F.No.46011/79/2010‐ PC― II

Goverlment oflndia

ⅣIinistry of Chernicals`し Fertilizers

Department of Chemicals&Petrochemicals
*****

ゞι
′
χヽセ

Shastri Bhawan,New Dellli-110001

Dtted,theルカDecember,2014

OFFICE MEMORANDUM

Subject: Advance Authorization Application from IWs' Freedom Opthalmic Pvt' Ltd' for the

import of raw material against the export of Hydrophobic Acrylic Intraocular Lens'

(AdvanceAuthorisationNo.0410158701dated17.06.20]14).
d.****

The undersigned is directed to refer to DGFT U'O' No' OllSolo5ol224lAML5IDES'I1572

dated 21.07.2014 on the subject mentioned above' The proposal of the firm has been examined in

this office. rrr. o"pail.ni of chemicar, g p.t o.t emicars recommends the present Advance

(Dharam Vir)
Section Officer

Tele:- 23382575

貧イ 2イ 吐`

It.- to be ExPorted

-drophobi.A.ry-"]"tuo.,4g!g:

Raw-materiul .*.o.-tnded to be Imported
1.10 No.iln.f ., *t @ i P I asti c c I e ar

Pellets (Dia 15'90 mm * 0'30 mm' Thickness 2'65

mm+0.25 mm)
Net + lYowastage

2.Relevant hieCtOr/Cartridges
o.o00175 NO.

赫 nd T001

This issues with the approval of competent authority'

l\r3'
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Ministry of Heavy lndustries&PubHc Enterprises

Departrrlent of Heavy lndustry
TSW(B)SecuOn

Subject: Application of M/S ISGEC Ltd for ratification of norms of AA

no 0510388787 dt 18-06-14

Ref Ref- DGFT rD No. 0u8o/05oloo2t7/AM15/DES-L/L307 Dated

20.11.2014.

DES-I, DGFT may kindly refer to the above mentioned licenses of

M/S ISGEC Ltd. It is stated that letter seeking information from the

firm was sent on 20-10-14.(Copy enclosed). DGFT may get the

ヽ

ヽ

information to examine the request'

UO N[F3(19)/114¨TSW(B)ノ イ
し
l dated

Development OffiCer
o9‐ 12-14

囃

レ
sHARMA

udyobBhawa
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Ministry of Heavy Industries & public Enterprises
Department of Heavy Industry

TSW(B) Section

Subject: Application of M/S ISGEC Ltd for ratification of norms of AA
no 0510388787 dt 18-06-14 & AA no 0510388030 dt 03-06-14.

DES-I, DGFT may kindly refer to the above mentioned licenses of
M/S ISGEC Ltd. The firm's reply of dated 16-09-14 has been
examined, The firm has stated to have enclosed the engineering
drawing , but the same is not available. DGFT is requested to get
the same to examine the request.

DGFT,F「DO,DES― I)
Deptt.of HI′ UO No3(19)/114-TSW(B)

peve10pment Officer

20-10-14

dated
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Departlnent of lndustriaI P01icy`ι  PromotiOn

〕ゝ墜土:タ'Al,ufrf
(TSW)

NC Ⅳleeting dated 20/01/2015-Case No.37/10/80(M/s.SPIC Pneumatic(India)
Pr市ate Limited)(Advance AuthorizatiOn NO.0510388905 dated 19。

o6。2014)

Advance Authorisation may be ratified as under:
t-"'-

1. Quantities of import item at sl. No. I to 56 may be allowed on net to
net basis with accountability clause.

2. Quantity of import item at Sl. No. 57 may be allowed as
3104.04 Kgs. as 1.679 Kgs.lkg. content in export products after 50 o/o

recovery from scrap.
3. Quantity of import item at Sl. No. 58 may be allowed as

2376.63 Kgs. as 2.121Kgs.lkg. content in export products after 50 yo

recovery from scrap.
4. Quantity of import item at Sl. No. 59 may be allowed as 97.38 Kgs.

as 2.128 Kgs./kg. content in export products after 50 0Z recovery from
scrap.

5. Quantity of import item at Sl. No. 60 may be allowed as 2192.8 Kgs.
as 2.024 Kgs.lkg. content in export products after 50 0% recovery from
scrap.

6. Quantity of import item at Sl. No. 61 may be allowed as 2782.81
Kgs. as 1.868 Kgs./kg. content in export products after 50 Yo recovery
from scrap.

7. Quantity of import item at Sl. No. 62 may be allowed as760.22Kgs.
as 2.103 Kgs./kg. content in export products after 50 o/o recovery from
scrap.

Norms committee may take a view

/― ■言、
>

(So K.Jain)
Deve10pment Offlcer

Norms Colmmittec I
DIPP No.12/6/2015‐TSW/69  dated  20/01/2015
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Departlnenl of lndustrial Policy`覧 Promotion

(TSW)

NC hdeeting dated 20/01/2015-Case No.32/12/80(Ms Rothe Erde lndia Pvt.Ltd)

(Advance Authorization No.3110064467 dated 24.06。 2014)

Advance Authorisation may be ratifled as under:

1,Net export weights of 181588 Kgs.,59220 Kgs.,16680 Kgs.&22680 Kgs.

may be specifled with the quantities of export products at Sl.No.1,2,3&

4 respectively.

2.Quantity of import item at Sl.No.l may be allowed as 120 Nos、 on net to
net basis. However, duty free 、veight of this item may be anowed as
139368 Kgs.inclusive of 49 0/O wastage ttRer taking 20 0/O recovery.

3.Quantity Of import item at Sl,No.2 may be allowed as 120 Nos.on net to

net basis.However,duty free weight of this item may be allowed as
100104 Kgs.inclusive of 35 0/O wastage a■ ertaking 20 0/O recovery.

4. Quantities ofimport items at Sl.No.3 to 17 may be allowed on netto net

basis with accountability clause.

5。 Quantity Ofimport item at Sl.No.18 may be a1lowed on netto net basis
as clailned by the fl.111.

6.Quantity Of import item at Sl.No.19 may be a1lowed as 40 Nos.on net to

net basis. Ho、vever, duty free weight of this item may be ano、 ved as
51432 Kgs.inclusive of 44 0/O wastage after taking 20 0/O recovery.

7.Quantity of impo■ item at Sl.No.20 may be allowed as 40 Nos.on net to
net basis.However,duty frec weight of this item may be allowed as
27664 Kgs.inclusive of 38 0/0、 vastage atter taking 20 0/O recovery.

8. Quantities ofimport items at Sl.No.21 to 33&36 may be allowed on netto

net basis with accountability clause.

9. Quantities of import items at Sl.No.34&35 may be allowed on netto net

basis as ciailned by the f11111.

10.Quantity of import item at Sl.No.37 may be allowed as 20 Nos.on nct to

nct basis. However, duty free weight of this item may be a1lo、 ved as

22872 Kg inclusive of 37 0/0、 vastage a■ertaking 20 0/O recovery.

H.Quantity ofimport item at Sl.No.38 may be allowed as 20 Nos.on net to

net basis.However,duty■ ee weight of this item may be allowed as
32440 Kg inclusive of 43 0/O wastage after taking 20 0/O recovery.

NollllS COlllllnittee may take a vicw

´
編 ,1∫―

(S.K.Jain)
Development Offlcer

Norms Committee l
DIPP No.12/6/2015¨TSW/70  dated  20/01/2015

鵬鰤欄槻闘R脚



DEPARTMENT OF Hi フι

lndustrial Adviser

ヘ DES■ Meeung 20/1/2015

NC― l
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S.No. Applicant AA No. Repeat/SiON/GN4/C-1647

Botil 510353884 As per sub committee report

Botil 510364996 As per sub committee report

BOti! 510366074 As per sub committee report

Boul 510367148 As per sub committee report

BOtil 510372329 As per sub committee report

510386490 As per sub committee report

レ
■HEL 610001215 Raw materials repeat of 611000L074 and components under GN4.

SDares as per policv as requested bv applicant's letter dt29l8l2j14
DEE Devel 510391193 EP: Prefabricated Pipin(s for header /Turbine

Item 1to 3-1.02 Kg/Kg content
Item 4to 7 Net to net,as per applican(s letter dated 19'1.2015

125 Botil 510391611 As per sub committee report

127 Dee Devel 510391657 EP: Prefabricated Pipin(s for Gas turbine
Item 1to3-1.02 KglKg content
Item 4to 5 Net to net,as per applicant's letter dated 19.1-2015

Dee Devel 510391664 EP: Prefabricated Pipin(s for steam drum Boiler

Item 1to2-1.02 Kg/Kg content

Item 4to 7 Net to net,as per applicant's letter date! 19.1291!-
510391974 As per sub committee report

Botil 510392098 As per sub committee report 
ft

The committee may take a view

{* f4, J Rating , specific grade and attoy of tubes /plates . Whether fittings are machined or raw' Wei'ht balance

一
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)lL-*k'No? L-t!'672{
Office of the development Commissioner

Micro small& medium Enterprises
MECHANICAL DIVISION

30( l9l)t2014-ME

SLrbject: Adv. Authorization no 0710105948 dated 21.01.14 in respect of Ms/Kern
Liebers springs & stampings Pvt. Ltd.

After going through the application, it is felt further to ask certain information
from the unit through DGFT. We may write DGFT to ask following information
from the unit:-

a. Drawing Size and Specifications /Photo/Literature of all the

export products indicating details/size & Specifications of raw

material used in its manufacturing.
b. Process of manufacturing with process flow chart for each export

product.
c. Process to be carried out on imported items

wastage involved stePwise.

d. Details of raw material required for each export product

material balancing in a tabulated form justifying the size

wastage involved.
e. Weight of export product.

and details of

ｈ

ｄ

．ｗ‐ｔ

　
ａｎ

This issuc with the approval ofDirector(ME)for taking a宙 ew by NC.

Asst Dir(ME)

Sh Priva Ranian:FTDO.DGFT Udhvo2 Bhawan
oOthe DC(Ⅳ ISIⅥE)UO note n0 30(191)/14-ME dated 19.01.15
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n of each expOrt prOduct,Cata10guC,lf any may

ed and indigenlり ,put9,,Pγ
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PARVEEN SHARMA

% 耐辮1製1謡鯖
Udyog Biawan, New Dethi-11

hν
AD M)

09.12.2014

0面 cc ofthC development C6mmissiOner ,
Micro small&medillm Enterprises

ⅣIECHANICAL DIVIS10N

Subject: Fixation of Adhoc norns against advance authorisation no 0310787636

aatea OS.OS.14 for iWs LINI VTL Precision Pvt Ltd'

The following needs to be clarified before norrns can be fixed:-

Detailed technical note on manufacftning process inctuding the relevant flow sheet

Weight of export product as weil as import item'

Detailed calculation * io io* the quantity of rarv material propose-d for import has been

arrived at, including tfr. ,.t w"igLt of components to^bi manufacfltred out of these

importedmaterials,wastages.claimedateachstageof-manufacturingwithcomplete
i*riii"uiio" and supported 

-by 
documentary evi dence/draw ing'

This issue wiflr the approval of Director @[E) for taking a view by NC'

一 一
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SubleCt譜
剛 樹躙
『
::猫:蹴露鮒:胤鍔』常曽lBP帥‖

TO: paneen sて Dnc nくparteen s@nCln>     Dale: 15701′
15 0053 AM

F,om ・Mehta`Denish H.― EHES AccOunts(IIM・
くDenish Ntth● @essar Cm>

鰈 £‰鱚
∞呻

Dear S“ ,

Advance License Surrender Letter Copy herewith attached'

Ttunks & Regards

懸

From:3ain′ AshOk K― EHES F&A(HAZ)

早::‖」1:]も」]:‖ミtfilil珊
llモtpectofAdvanceAuthoriZatlonNo5210041184dated07082014

AuthOIZauon No 5210041184 dated 07 08 2014 obtained

TIME BOυND

as mention below license in surat DGFT otfice' and Surat DGFT otflce

STANDARD DEFIC′ ENCγ LETTER

GOVERNMENT OFINDIA

MINISTRY OF COMMERCE&INDuSTRY

DEPARTMENT OF COMMERCE

DIRECTORATE CENERAL OF FOREIGN TRADE

1 0f5

l5-01-2015 09:54

多∫多

0ン /フレた「
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Dated:
FNo 01′80′050′ 00435′AM15′ DES-1′

To

M/s. Essar Projects (lrdia) Ltd ,

Essar Heaw engineerirE Services,

lh a27fi KH, Surat Hazira Road,

Hazira, Surat, Gujarat - 394270

(e-mail: iainak@essarc6m)

ヽ

hゆ S′/nail govl″ iwc_s● 10 1ayotlt/Shdl h祠 貿anFen&30001…

DES.I SECTION, ROOM NO. 404, 4th FbOT' UDYOG BFAVVAN:

NEW DELHI-11OO11: Website: http://trttp://dgft gov in

SubleCt:‐

  Ratlrcation Of the norms in respect Of AdVance Amhonz訛
ion Nb 5210041184 dated 07 08 2014

obtained tnder Para 4 7 of「 IBP IV●
|り

Meetng No 19715 Date:09122014

Sir,

Please reter to llle above meriioned advance license' foMarded by the RLA under their file No 52241040

/00026/AM15 to this ofi"" ro, ,"tm""tion lii*". lt i" ,"qr".t"a to furnish information t details only in respect of

the point which has been tick marked below'

Export ltems

Moder number, technical specification and specific quartity-both in terms of number (if arry) and/or

;;;, ;;;; en"rt prooua (nppe"oi'-s3 ot c'ne'n Hep t"t"t")' 
l/

2     Detal teChniCal note on manulacturing proCess inCluding the releVart FloVV Sheet

,ハfヽ

15‐ 01‐201509:54



https ://mai l.gov.ir/iwc-static/layouvshel l html?lan5-n&3 0 0 0' 1 "

EPCG licence number and date

CIF value of the licence.

Whether this licence was issued under Zero duty or 3 per cent Scheme'

Custom duty saved amount.

Products to be manufactured.

How EPCG licence holder intends io discharge the EO against the EPCG licence'

Arry other irformation;

1. lnformalion in respect of Sl l'1o 3,4,5&11 of Standard Deficiency Format' export product wise'

2. Quantities of import items from Sl No lto11 inNos also in addition to their weights'

3. Details of import item at Sl No 11 and its specifiq use in export items'

Shri Sushil Kumar Jain, DO, Department of lndustrial Policy and Promotion' Room No 428A'

Udyog Bhawan' New Delhi-1'10011'

Yours faitfrfullY,

(S Muthukumar)

Foreign Trade Development Officer

For Director Generalof Foleign Trade

Tel.:23061562 Ext.265

e-mail: ncl .dgft@nic in

「

′

(0

(iD

(iiD

(iv)

(v)

(o

'/ 3.

4. TIle ioformation called for must be submitted within three weeks from the date of issue of this letter' The

information may be directly sent to: lsnrinirveen Sharma' DDG Norms committee-l' Room No' 302' DGFT' Udyog

Bhawan, New Delhi, E-mail: o"*"";;@;;';' orRce Tet : 2306156zext'146' Mobile: 98711787141 and copv of

,n.lrr" .ru o" 
"ndorsed 

to the technical authority mertioned below:

Thanks & Regards,

AshokJainIchiefFinanceofficerlEssarHeavyEngineeringservices(AUnitofEPlL)l
Zztn Xm, Surat tta.ira Road,,Surat-394270 | Gujarat I lndia I

T+91 98791123171tg1 zu1 uoelo'oto'1620VOIP:723 1620lBlackberry PIN 2A953BE3|

E Aghok.Jain@essar.com I www'essar'com I

3 of5

15-01-201509:54
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Connscl tltlth Ut

P pt"r"" don't print this e-mail unless you really need to.

滲
餘

Disclaimer:
This email is subject to a disclaimer, please click on the follwing link or cut and paste the link into the address bar of your browset
< http:/irvww.essar.com/emaiLdisclaimerhtml >

- Adv. License Surrender

Goverment of India
Ministry of Commerce and lndustry

Oltice of Jt. Director General of Foreign Trade

6th Floor, Resham Bhavan, Lal Darwaja Surat GUI{AT -395003

SURttNDERED LETTER 
‐ 1と 03)

-4憲 :員ミ総ぶ繰悪ヽ発駄株腱ⅣIcES,
HAZIRA 27TH KH,SURAT HAZIRA ROAD,
HAZIRA,SURAT,GUJARAT‐ 394270

SUBJECT:SlJRRENDERED LETTER in respect ofAdvance Authorisation NO.
5210041184 DATED:07.08.2014

盤話雷:1(:r:ダ協マ1箭議」彎llき熙 灘農島WE:脚cttLd
as requested by you.

PIace:Surat

Date:-L7.09.2014

cttb¨け
ADDI■ONAL SHEET AttACHED TO Authorisation No.521004H84 DATED:
07.08.2014 FOR REDEMPT10N cssued frOm Fnc Number:52/24/040/00026/AM15/
Dated: 01.08.2014)

Copy To:
l. CLmmissioner customs, ( INNSAI ) Nhava Sheva Sea
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Govemment oflndia
Ministry of Commerce and lndustry

omce oilt. birector General ofForeign Trade -^-^^^
Oth ftoot,-nesfram ehavan, lal Dar*aja Surat OUJRAT -395003

sURRENDERED LETTER  ~1 2-03'ト

1  絲静

Place:Surat

Date:17092014

SuBJECT: SURRENDERED LETTER in rqsPectofAdYance Authorisation NO'

s210041184 DATED : 07.08'2014

こ鰍 こ鳥m
誡閣lザぶ器冷萬f甜熙謂調踏潔鑑漱:1酬蹴
Datcd:01082010

寵 鳥 i輛¨ ∝ ∞

“

。m、 いNNS川 )NM‐ 跳 "aヽ
a

15-01-201509:55
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盤盤∬:ヽ ::も肝器1瞥督鳥IWi棚材1週‖肥轟W賠選Pc“ cel10d
as requested by y00
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No¨ .… .l.7.(35ソ20141PHW

M/s. Transasia Bio Medicals Ltd.

Transasia House, 8 ,Chandivali Studio Road

Mumbai, Maharashtra - 400072

Sub: Application for ratification o f norms of Advance Licence No.0310788599

2.9,2014 issued to M/s' Transasia Bio Medicals Ltd' Mumbai.

please refer to your application received from the o/o the DGFT on the subject mentioned

above.

2. You are requested to provide the following information to enable further processing

of the case:-

Details of export products

Quantity of import items required for manufacturing one unit ofexport product

Wastage claimed in the manufacturing process and justification for the same'

cOpy to:

Shri S Muthukumar

FTD0

0/o DGF「

Udyog Bhavan

New Delhi

Yours faithfullY
N
\\(,'w

(Asha l\angia)

Director

w.r.t. DGFT 1.0.. No. 01/80/s0/450/AM 15/DES-1/1415

dated 3.12.2014

・ヽ〃ない〕・̈
¨
ＲＴＣＥＬＥ

ELECTRONICS NIKETAN
6,C.G.O COMPI´EX
NEW DELHl l10003INDIA

″‖

"on Chiρ

,

衿デ

切

ffi*Frt'ac
e ,fr.*.si. aiq+tr
dffi-ttooor

鴨 u、中 lく
SN C2

∬訃 顆Wh   ｀「~|イ
MNSTⅣ  OFCOⅧ UNIC』 10NSぶ D INFO照服 ON TECHNOLOGY洵

')｀
力 |「

―

謙 響 ¶J潮稀 師
DEPARTⅣIENT OF ELECTRONICS AND INFORRIIAT10N TECHNOLOGY

Ч/ebsite:w瑠πdeittgoⅥin

柿

Date.….191■・2:2014
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Departlnent of lndustrial Policy`&Promotion

(TSW)

′√

ぷレ
 殷¬♂浮

NC Meeting dated 2010112015- Case No. 20119/80 (NOs GEA Ecoflex India Pvt.
Limited) (Advance Authorization No. 0310788788 dated 05.09.2014)

Reply submitted by the firm vide their letter dated 06.01.2015 has been perused
which is not complete and they may be asked to submit the following inforrnation:

1. Information in respect of Sl. No. 12 of Standard Deficiency
Format.

2. Blank size supported by size of component.

Norms committee may take a view Z_ * 2:_.:_
r---f ol Itr-

(S. K. Jain)
Development Officer

Norms Committee I
DIPP No. l2l6l20l5-TSW/85 dated 2010112015
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Department of Industrial Policy & Promotion
(rs!v)

NC Meeting dated 2010112015 - Case No. 35/19/80 (M/s Larsen & Toubro Limited)
(Advance Authorization No. 0310788986 dated 10.09.2014)

Advance Authorization may be rg!6eda; under:

l. Net Empty weight of 540 MT may be specified with the quantity of
export product

2. Import items at Sl. No. 1 to 4 shall be of relevant grade and thickness as

contained in the export product.

3. Import item at Sl. No. 8 shall be of relevant grade and dia. as contained

in the export product.
4. Quantities of import items at Sl. No. I to 3 may be allowed as

1.05 Kgs./kg. content in the export product as claimed by the firm.

5. Quantity of import item at Sl. No. 4 may be allowed as 10815 Kgs. as

1.03 Kgs.&g. content in the export product.

6. Quantities of import items at sl. No. 5,6 & 7 may be allowed on net to

net basis with accountability clause

7. Quantity of import item at Sl. No. 8

wastage of 2 oh as claimed by the firm.

8. Quantities of import items at Sl' No. 9
net basis with accountability clause.

g. Import item at Sl. No. 1l to be supplied with the export item'

10. Quantiy of import item at Sl. No. 13 may be allowed as 1.10 Kgs.&g.

content in the export product as claimed by the firm'
11. Quantiy of import item at Sl. No. 14 may be allowed on net to net basis

as claimed bY the firm.
12. Quantities of import items at Sl. No. 15,

may be allowed as 3000 Kgs. , 6973 Kgs.

Norms committee maY take a view

Norms Committec I
DIPP No.12/6/2015¨ TSW/88  dated  20/01/2015

may be allowed inclusive of a

to 12 may be allowed on net to

16 & 17 (welding Consumables)

, &.6973 Kgs. resPectivelY.

//~2″ |・ ;H∫´

(S.Ko Jain)
Development Ofrlcer

2島 |́イ lζ
′



91し gtメ,ぉ

Department of Industrial Policy & Promotion
(TSlv)

NC Meeting dated 2010112014 - Case No. 36/19/80 (lWs Larsen & Toubro Limited)
(Advance Authorization No. 0310788988 dated 10.09.2014)

Firm may be asked to submit the fo]]gving information:

l. Net weight of indigenous items in the export products.

2. Information in respect of Sl. No. 5, 17 & I 4 of Standard Deficiency Format.

3. For net weight of components to be manufactured from import items at Sl. No.l to
4, details of components with net weights thereof may be indicated.

4. Detailed calculations for the quantity of import items at Sl. No. 8, 9 & 10,

supported by length and number of tubes in the export products

Norms committee may take a view
ノ
多 /て 4`'り′

(S・ Itt Jain)

Development OfFlcer

Norms Committee I
DIPP No.12/6/2015-TSW/89  dated 20/01/2015

隋

〃
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2010112015 - Case No. 41122180 (M/s Godrej & Boyce
Manufacturing Company Limited ) (Advance Authorization No. 0310789139
dated 12.09.2014)

Advance Authorisation may be latified as under:

1. Net Empty weight of 34610 Kgs. may be specified with the quantity
of each export product at Sl. No. I &2.
Net Empty weight of 12852 Kgs. may be specified with the quantity

of each export product at Sl. No. 3,4,5 & 6.

Net Empty weight of 30955 Kgs. may be specified with the quantity

of each export product at Sl. No. 7 & 8.

Net Empty weight of 24270 Kgs. may be specified with the quantity

of export product at Sl. No. 9.

Net Empty weight of 3590 Kgs. may be specified with the quantity

of each export product at Sl. No. 10 & 1 1.

Word "Relevant" may be prefixed with the description of import
items at Sl. No. 2,3 & 7 .

Quantity of import item at SI. No. I may be allowed as 82 Nos. on

net to net basis. Duty free weight of this item may be allowed as

46883 Kgs. inclusive of 25.7 o/owaslage after taking 20 o/otecovery

from scrap.

Quantity of import item at Sl. No. 2 ryuy be allowed as 91220 Kgs.

inclusive of 11.4 %owastage after ll3'd recovery from scrap'

Quantity of import item at Sl. No. 3. may be allowed as 3937 Kgs'

(60.9 Meters) inclusive of 2Yo wastage..

10. Quantities of import items at Sl. Nos. 4,5 & 6 may be allowed as

1958 Kgs. each.

11. Quantity of import item at sl. No. 7 may be allowed as 600 Kgs. ( 4

Nos.) on net to net basis.

Norms committee may take a view

/

2.

3.

4

5.

6.

7.

8.

9.

～
  
‐  ′

/多
´ ~た。1・卜

/″

(S. K. Jain)
Development Officer

Norms Committee I
DIPP No.12/6/2015‐TSW/90  dated  20/01/2015

PARVEEN SHARMA

囃 鷺翼辮肝
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ou:

No……....17(34)/2014-IPHW

Copy to:

SI亘 Muthukumar
FTDO
O/o DGΠ
Udyog Bhavan
Ne、v Dclhi

…

赫
6ヽ、■誦哺囀
でRFぎ卜110003

熙 囀くфlく り
GOVERNMENT OF INDIA

ran eln6*trq\diffi{rrdq

ELECTRPメ
!⊆魔JttR唸

wrt.DGFTID Note No 01/80/050μ 44/AM15/DES-1/1 334 dated

datcd 21 11 2014

針 ο ttllをワ14

PARVEEN SHARMA

剛

蹴 」驚 1鼈 。肛 鋼 lKETAN

評ヽ乱E呂彎朧

之

・

、レツト
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MINISTRY OF CO■IMUNICAT10NS AND INFORPLTION TECHNOLOGY温 &袋
0'|ヽミιlト

ffi3lt{ganffiffiF*rnr
DEPARTMENT OF ELECTRONICS AND INFORMATION TECHNOLOGY

Website: wwlv'deitY'gov'in

肺

Dalθ_122014..

M/s. Bharat Heavy Electricals Limited
Electronics Division
Post Box No. 2606
Mysore Road,
Bangalore- 560026

sub:- Application for ratification of norms of Advance Licence No. 0710i06685 dated

17 .g.21l4 for export of "Control and Instrumeutation Package' "

Please refer to your application received from the O/o the DGFT on the subject mentioned

above.

2. You are requested to provide the following information to enable further processing of
the proposal.

i) List of mandatory spares and the composition of set for export product "coal_bunker

level and turbine superuisory system" '-
ii) Wastage involved in the manufacfiring process

iii)No. of import items required per set ofexport product

iv)Usage of each of import product in 1lglpJpduel

-__-_-
Yours falthilly

(Ash滋

'

Director

Tcl.-24301268

ハ
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 20101120t5- Case No.39122180 (M/s GEA Ecoflex India Pvt.
Limited) (Advance Authorization No. 0310789333 dated 17.09.2014)

Firm may be asked to submit the following information:

l. Information in respect of Sl. No. 3, 4, 11 & 12 of Standard
Deficiency Format, component wise.

2. Blank size supported by size of component separately for each
component.

Norms committee may take a view

Norms Committee I
DIPP No. |2/612015-TSW/93 dated Z0t0U20t5

./ r'ffi,,,r_
(S. K. Jain)

Development Officer



DEPARTMENT OF Hl

DES■ Meelng 20/1/2015

Applicant AA No. Repeat /SION /G N4 I C-L647

6 3otil 510353884 As per sub committee report

510364996 As per sub committee report

BOt‖ 510366074 As per sub committee report

80til 510367148 As per sub committee report

BOJI 510372329 As per sub committee report

510386490 As per sub committee report

BHEL 610001215 Raw materials repeat of 6110007074 and components under GN4.

!p4q1 rs per policy as requested by applicanfs tetter dt 2g/8l2}t4

7
″
D[E Deve! 510391193 EP: Prefabricated Pipin(s for header /Turbine

Item 1to 3-1.02 KglKg content

!!g!n 4to 7 Net to net,as per applicant's letter dated 19.1.2015
125 510391611 As per sub committee report

127 Dee Devel 510391657 EPI PrefabHcated Pipings for Gas turbine

Lem lto3-1 02 Kg/K8COntent

item 4to 5 Netto net,as per applicanぜ sietter dated 19.12015
128 Dee Devel 510391664 EP:Prefab“cated Pipings for steam drum Boiler

tem lto2-1.02 Kg/Kg cOntent

ltem 4to 7 Netto net,as per appliCanrs!etter dated 19 1.2015

Botil 510391974 As per sub committee report

154 Botil 510392098 As per sub committee report 
ll

The committee may take a view

lndustrial Adviser

各
Jィ
ノ Raung,spemcgmdeand JЮ y d tubes/pbtts Whetherfltthgs are machned o「 隧w Wdgtt bJance

九つ

ご
´
　

‐
Ｔ
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Department of lndustrial Policy & Promotion
(TSW)

NC rИeeting dated 20/01/2015‐ Case No.33/19/80(M/s Larsen&TOubrO Limited)
(Advance Authorization No.0310789423 dated 18.09。 2014)

%綱‐3「

Advance Authorization may be ratified as under:

1.

Norms Committee I
DIPP No.12/6/2015-TSW/95 dated  20/01/2015

Net Erection weight of 295 MT may be specified with
export product at Sl. No. 1.

Net Fabricated weight of 84 MT may be specified with
export product at Sl. No. 2.

Norms committee may take a view

2.

the quantity of

the quantity of

(S. K. Jain)
Development Officer

3. Net Empty weights of 162.5 MT, 42.5 MT, 108.5 MT, 70 MT,77 MT
&.21 MT may be specified with the quantities of export products at Sl.
No.3to8respectively.

4. Import items at sl. No. I to 3 shall be of relevant grade and thickness as
contained in the export products.

5. Import items at sl. No. 7, 12 & 13 shall be of relevant grade and dia. as
contained in the export products.

6. Quantities of import items at Sr. No. I & 3 may be allowed as
1.05 Kgs./kg. content in the export products as claimed by the firm.

7. Qgantity of import item at Sl. No. 2 may be allowed is 72lo Kgs. as
1.03 Kgs./kg. content in the export products.

8. Quantities of import items at sl. No. 4, s & 6 may be allowed on net to
net basis with accountability clause

9. Quantity of import item at Sl. No. 7 may be allowed as 69666 Kgs.
inclusive of a wastage of 2%o .

10. Quantities of import items at sr. No. g to ll, 14 & 16 may be allowed
on net tO net basis with accOuntability clause.

Importitems at Sl.No.10ゼ %16 to be supplied with the exportitem.

Quantity of import item at sl.No.12 may be al10wed as 2040 Kgs.
inclusive ofa wastage of2%.

13. Quantity of import item at Sl. No. 13 may be allowed inclusive of a
wastage of 2 Yo as claimed by the firm.

14. Quantiy of import item at Sl. No. 15 may be ailowed as r.10 Kgs./kg.
- _ c^ontent in the export products as claimed by the firm.
l5.Quantities of import items at Sl. No. 17, lg, lg & 20 (welding

consumables) may be allowed as 400 Kgs. , 6zg0 Kgs.,6703Kgs. d
6703 Kgs. respectively.

１

２

:ξ/

PARVEEN SHARMA

剛R謂欄鞭郷蹴

^
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2010112015- case No. 22119/80 (M/s Tempco Temperature
Measurement Private Limited) (Advance Authorization No. 0710106748 dated
24.09.2014)

Advance Authorisation may be ratified as under:

1.Quantities ofimportitem at Sl.No.l to 3,7,18,19,50,51&52
put―togetherrnay be anowed within 2 0/O of FOB value ofexports.

2.Quantities ofimpOrtitems at Sl.No.4,5&20 to 42 may be allowed

as l.02 rneter/nltr.content in the export product.

3.Quantities of impOrt item at Sl.No.6,8 to 17,43 to 49&53 to 70

may be allowed on nettO net basis with accollntability clause.

Norms committee may take a view

/雀≦
~2-lb卜

「
K.Jain)

Development Offlcer

Norms Collllmittee I

DIPP No.12/6/2015‐TSW/99   dated  20/01/2015

PARVEEN SHARMA
Dy. Director Genei'al

Directorate General of Foreig nTrade
Ministry of Commerce & lndustry

Udyog Bhawan, New Delhi-11



ヘ ,(
ぢ岬 ["

Office of the development Commissioner
Micro srnall & medium Enterprises

MECHANICAL DIVISION

Subject: Adv. Authorization no 0710106747 dated 24.09.14

Machine tools

Norms may be fixed as follows:-

Import may be allowed on ret to net basis with NIL wasiage and accountability clause.

-This issues with approval of Director (ME).

ffi
<---

in respect of IvI/s Triveni

諭Ⅲ
AD(NIE)

%
PARVEEN SHARMA

輔縮欄静

UO letter no 30(181)/14-ME dated 29.12.2014
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ルシーrィ/
Departinent of lndustrial Policy`&PromotiOn

(TSW)

NC htteeting dated 20/01/2015-Case No。 9/22/80(Ⅳ1/S Videocon lndustries Limited)

(Advance AuthorizatiOn No。 0310789906 dated 01.10.2014)

Advance Authorization may be ratifled as per SION at Sl.No.C‐ 1995 for
Engineering products

No■1ls COlrmittec rnay take a view

/4才 竃J_卜

「
(So K.Jain)

Development Offlcer

Norms Committec I
DIPP No.12/6/2015‐ TSW/107  dated  20/01/2015

PARVEEN SHARMA

Mi輌酔
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F. No. 460 1 1 161 12013-PC-il
Government of India

Ministry of Chemicals & Fertilizers
Department of Chemicals & Petrochernicals

***,frk

SN, lθ 9
》 d,|、

(Dharam Vir)
Section Officer

Tele- 2338 2575

Bhawan, New Delhi-1 1001 I

2‐ 01 

「

To

Shastri Bhawan,New Delhi‐ 110 ool
Dated,th段

『
ング December,2014

ソl置轡;L般ビIマ意・'

Co―operative lndustrial Estate,

NIlathura Road,New]Delhi‐ 110044

SutteCt  Representation frOm M/s.MOtherson Sumi Systems Ltd.for the import Of raw_material against

―   ― ―― ―thC eXpOrt O■ Plastic Parts fbr aut01■ obiles i.e_Door grill parts/Parking distance censors/Bumper
Patts etc.(Advallce Autho五 s江lon No.0510391465 dtted 07.10.2014).

*****

Ia血 directed to refer to yOur representation for reccived frOm O/o DGFT on above mentiOned

SutteCt.YouarebeingadvisedtOsubmitthefo1lowinglnfoIIIIatiOn.

Technical specifications, weight per piece along with separate weight of other constituents, if
any, specific end use/application and the copy of export order for the 47 export products i.e.
Door grill parts/ Parking distance censors/Bumper parts etc to be exported.
Technical specifications, Yoage composition (by weight) etc. along with foreign suppliers
catalogue for items to be imported.

3. Detailed manufacturing process along with justification for wastages at each stage and also
on each of the raw material may be furnished.
Details of shot weight, number of cavities in the rnould and weight of sprue and runner in one
injection cycle along with weight of specific Polymer in one component may be indicated.
Whether the scarp generated in the process is being used omo1. If not, t[re reasons for the
sarne may be furnished, along with technicaljustification, deterioration of properties and any
other specific technical reasons etc. How the scarp generated in the procesi ir U"ing disposed
of the commercial/sale value of the scrap may also be furnished.
Details of separate prodr.rction of each of the export product under reference (both in numbers
and weight) and coresponding consumption of raw materials in the year 2012-13 and 2013-
14 duty certified by CA may be furnished.
Sample of the export product, one complete set of sprue and runrrer indicating weight of each
of the constituents for small export item wherever feasible.
Any other relevant information.

Yours faithfully,

2.

4.

6.

7.

Ч響霧f冷鳥.

饒 Tヽ

Ⅳluthukumar,FTDO,(DES‐ I),0/0,DGFT,Udyog
01/80/50/00473/AM15/DES― 1/1345 dttcd 21.H.2014]

PARVEEN slAR!'4l
磯Ъ晟ぼ,雷F

Dttc認きGenσJ d F∝en辮鮒ⅧR闇層
=BIFこ

li無]111‖γ13尋
馳1品:11｀勤behi-11

η9

A



ヘ つ♂
w'l- Hitr-C/

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 20l0ll20ts - Case No. lll22l80 (M/s Videocon Industries
Limited) (Advance Authorization No. 0310789954 dated 07.10.2014)

Advance Authorization may be ratified as per sIoN at sl. No. c-r829 for
Engineering products

Norms committee may take a view

/- -* 
+-'-:'

_L_-_ ( -,t,f _
(S. K. Jain)

Development Officer

Norms Committee I
DIPP No.12/6/2015-TSW/110  dated 20/01/2015

獅
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Departllllent of lndustrial Policyど &Promotion
(TSW)

NC Meeting dated 2010L12015 - Case No. 12t22t80 (lWs Videocon Industries
Limited) (Advance Authorization No. 0310789950 dated 07.r0.2014)

Advance Authorization may be ratified as per sIoN at sl. No. c-1829 for
Engineering products -
Norms committee may take a view

./ e'-'-L - -'-Gl-,,,--
(S. K. Jain)

Development Officer

Norllls Committee I

DIPP No.12/6/2015‐ TSW/11l  dated 20/01/2015

)ノ rイ rレ

gじが 型
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2010112015 - Case No.40122180 $Os Dresser-Rand India Private
Ltd.) (Advance Authorization No. 0310789973 dated 07.10.2014)

Firm may be asked to submit the following information:

l. Information in respect of Sl. No.3,8 & 9 of Standard Deficiency
Format-export product wise.

2. Import item at Sl. No. I (Compressor) appears to be of Capital
Goods nature and details of manufacturing activities on this item
may be specified.

3. Details of any other inputs with their quantities, in export products,
imported or indigenous, if any.

Norms committee may take a view

(S. K. Jain)
Development Officer

Norms Committee I
DIPP No. 12/612015-TSW112 dated 2010112015

貿じル・llヽ//

%アィζン
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

DGF「′FFDO′ DES― I
Deptt.of HI′ UO No3(1)/15-TSW(B)

DeveropmTL-?T:f;

L q dated

脚ゝ れイ勁 rf

TSW(3)SecuOn

SutteCt:ApplicatiOn Of M/s ESSAR PrtteCtS fOr raUncatiOn of norms

of AA no 521o041257 dt 08-10-14・

Reference: DGFT ID Note No. 01/80/50/490/AM15/DES… 1/1321
Dated 21,11.2014

DES― I′  DGFtt may kindly refer to the above mentioned licence of
M/s ESSAR PKガ ectSi tthe firm has submitted request for ratification
Of nOrrFn aS per the details given below:

Ex,ort:
Coal卜4iH Pulversier‐ 32 Numbers.

ImDOrt:
The firrn proposes import 19 items.It is requested the import

with unit of rneasurement in kg. But in appendix ll A′ the firrn has
given quantities both in number and weight and it has not sought

詳 ボ 需li::t° :nア鷺:認:き Tl稀寵 晴 辞 器 糧 識 eml°蹴 :n滉
quantity in numbers given in Appendix ll A is to be incorporated in

the advance authorization,

The above issues with the approval of IA (KKT).
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Ministry of Heavy lndustries&Public Enterprises

Departrnent of Heavy lndustry
TSW(B)SecuOn

SutteCt: Application of M/S VOlth Hydro for ratification of
norrns of AA no-0510391512D丁 09… 10-14

Ref: DGFT ID Note No, 01/80/50/462/AM15/DES‐1/1415
Dated 03.12.14.

――――一――」DES― I′ D(3FT rnay_kindly refer to the above mentioned licence

of M/S VOlth Hydro. 丁he firrn may be asked to Subrrnit
followi ng information.

1. Complete specification of the export with quantity of
import in number.

2. Break up quantity of each import both in number &
weight.

3. Sl no 2,5 & 11 of SDL export product wise. Tlre firm to
submit calculation supported by the dimensional Engg

drawing with relevant dimensions highlighted.

The above issues with the approval of IA(KKT).

Development Officer
09-01-15

DGF「 (FTDO′ DES… I)

Deptt,of HI′ UO No3(02)/15-TSW(B)
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Department of Industrial policy & promotion
(rsw)

NC Meeting dated 2010112015 - Case No. 13122t80 (lWs Videocon Industries
Limited) (Advance Authorization No. 031079013s dated r3.r0.20r4)

Advance Authorization may be ratified as per sIoN at sl. No. c-l995 for
Engineering products

Norms committee may take a view

/ 
- 

1--

(S. K. Jain) / ' r-
Development Officer

Norms Committee I
DIPP No.12/6/2015‐ TSW/121  dated  20/01/2015
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Department of Industrial Policy & Promotion

(rslv)

NC Meeting dated 2010112015 - Case No. l4t22t8l (lWs Videocon Industries
Limited) (Advance Authorization No. 0310790137 dated 13.10.2014)

Advance Authorization may be ratified as per sIoN at sl. No. c-1829 for
Engineering products -
Norms committee may take a view

侃 紳 引ヽ「Development Ofrlcer

Norms Conlmittec I

DIPP No.12/6/2015‐ TSW/122  dated  20/01/2015



lbネ
ヘ

いを

F.No.46011/55/2010-PC― II

Goverllment of lndia

Mi」stry ofChemic4s&Fertilizers
Department ofChellnicals&Pctroch9micals

*****

ご/`クu、 ノど
20///グ

Shast五 Bhawan,New Delhi-110001

0FFICE MEMORANDUMDated,the′

∫
「 ヲ易
君フ摯
1ア
リ言1」
「

Subject:   Advance Autho五 zation Application from M/s.Netafln lrrigation for the import of

raw material against the expo■ of Micro lrrigation Equipments.(Advance

Authorization No。 341004061l dated 14.10.2014).

**>Irl.+

The undersigned is directed to refer to DGFT U.O. No. 01/80i50/00465/AM15/DES-
I/1361 dated 21.11.2014 on the subject mentioned above. The proposal of the frm has been

examined in this office. The Department of Chemicals & Petrochemicals rggrffngndr ge
present Advance Authorization Application on the following basis:-

Item to be Exported Ouantitv
Micro Irrigation Equipments

(Emitting Pipe Systems) Dripnet PC 12250,2.0L|H
0.30 M,350 M (Weight 29.16 sn,+ 3% meter)

1 Meter

Raw-material Recommended for Import Quantity

l LLDPE Granules 14.184 gram

2 LDPE Granules 5.408匈raln

3 HDPE Granules 6.224 graln

4 Master Batch(Plas・blak) 1.204 grarn

5 Emitters(D五 ppers)
DHpnetPC DHp 2.OL/H
O.53 GPH

3.40 No.

This issues with the approval of competent authority.

Ъ̀
Section Officer

Tele:- 23382575
Shrio So PIuthukumar,

FTDO,(DES― I),
0/o DGFT,Udyog Bhawan
New Delhi‐ 110011
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lndustrial Adviser

へ
DES■ Meeung 20/1/2015

NC― l

β 珂ノ

S No. Applicant AA No_ Repeat /SION /G N4 I C-1647

6 Bot‖ 510353884 As per sub committee report

510364996 As per sub committee report

30til 510366074 As per sub committee report

30til 510367148 As per sub committee report

BOtll 510372329 As per sub committee report

Botil 510386490 As per sub committee report

610001215 Raw materials repeat of 6110001074 and components under GN4.
Spares as per policy as requested by applicant's letter dt29/gl2OL4

DEE Devel

/

510391193 EP:Prefabncated門 口nピsfOr header/TurЫne~
tem lto 3-1 02 Kg/Kg cOntent

塾ρm 4to 7 Netto net′a5perapp‖ canrsletter dated 19.1.2015

% 510391611 As per sub committee report

Dee Devel 510391657 EP:Prefabncated Pipingsfor Gas turbine  ~

tem lto3-1 02 Kg/Kg cOntent

item 4to S Netto net′ as per,pplCanrsletter dated 19 1 2015

Dee Devel 510391664 EP: Prefabricated Pipin(s for steam drum Boiler
Item 1to2-1.02 Kg/Kg content
Item 4to 7 Net to net ,as per applicant's letter dated 19.1.2015

3otil 510391974 As per sub committee report

510392098 As per sub committee report 
n

The committee may take a view

Rating, specific grade and alloy of tubes /plates . Whether fittings are machined or raw. Weight halance



会
ｕ

ヘ

DEPARTMENT OF H!

DES■ MeeJng 20/1/2015

NC I

lndustrial Adviser

S No Applicant AA No. Repeat/SloN/GN4/C-1647

6 3otil 510353884 As per sub committee report

510364996 As per sub committee report

30tll 510366074 As per sub committee report

BOt‖ 510367148 As per sub committee report

BOtll 510372329 As per sub committee report

8otil 510386490 As per sub committee report

610001215 Raw materials repeat of 61100OL074 and components under GN4.
Spares as per policy as requested by applicant's lettet dtZg/B/2014

DEE Devel 510391193 ER Preね bdcated R口 ngSfOr header/TurЫ ne

Lem lto 3-1.02 Kg/Kg cOntent

tem 4to 7 Net望 _pet′ as perapp‖ canぜsietter dated 19.1.2015

125

"

510391611 As per sub committee report

% Dee Devel 510391657 EP: Prefabricated Piping:s for Gas turbine
Item 1to3-1.02 Kg/Kg content
Item 4to 5 Net to net,as per applicant's letter dated 19.1.2015

Dee Devel 510391664 EP:Prefablcated Pipings for steam drum Boiler

kem lto2-1 02 Kg/Kg cOntent

ltem 4to 7 NettO net,as per app!icanrsietter dated 19 1 2015

Botil 510391974 As per sub committee report

Botil 510392098 As per sub committee report 
fr

The committee may take a vlew

各 卿

ノ Ratng ttcgradea耐 訓彎 び mtts/plates wは 陸面 鴫 sare ma面
“

山
“
鋼 .W鈍籠回

“

∝
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DES■ Meeung 20/1/2015

イ

lndustrial Adviser

PARVttEN SHARMA

剛ft維   辮

β 珂ノ

S.No. Applicant AA No Repeat /S|ON /cN4lC-1647

6 510353884 As per sub committee report

510364996 As per sub committee report

BOtll 510366074 As per sub committee report

30til 510367148 As per sub committee report

BOJI 510372329 As per sub committee report

510386490 As per sub committee report

BHEL 610001215 Raw materials repeat of 6110001074 and components under GN4.

lpares as per policy as requested by applicant's letter dt Z9/8/2Ot4
DEE Devel 510391193 ER Prefab●cated R口 ngsfor header/Turune

Lem lto 3-1.02 Kg/Kg cOntent

ltem 4to 7 Netto net,as per applicanrsietter dated 19.12015

125 Botil 510391611 As per sub committee report

Dee Devel 510391657 EP:Prefabncated口 pingsfor Gas turbine

ltem lto3-1 02 Kg/Kg cOntent

ltem 4to 5 NettO net,as per appllcanrsletter dated 19 1 2015

/ Dee Devel 510391664 EP: Prefabricated Pipingfsfor steam drum Boiler
Item 1to2-1.02 Kg/Kg content
Item 4to 7 Net to net,as per applicant's letter dated 19.1.2015

Botil 510391974 As per sub committee report

Botil 510392098 As per sub committee report 
n

The committee may take a view

K.TiwTri)

Rating, specific grade and alloy of tubes /plates . Whether fittings are machined or raw. Weight halance
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No 7/246/2014‐ TSW
DEPARTMEN丁 OF INDUSttRIAL POLiCY&PROMOT10N

(TSVげ Section)

SubieCt:  Advance Autho百 sation No.0510391736 dated 27‐ 10-2014- M/s.Kamal Rubber
Plast lndustries Pvt.Ltd.,Delhi

Rei   DGFT U.0.No.01/80/50/466/AM-15/DES― l

The case has been exanlined  and based on the technical information, as also the
deta‖s of productlon&consumption data of the raw material consumed,submitted by the firm
and advance authorization approved一 earlier for some― of the_similar items, the fo‖ owing__

normsis recommendedi―

Exportltems

pブ
グ″ノィ

S.No. Description of item Quanuty

1 Seal Ring Part No.2310031201 Rubber Parts made with
Fluoroelastomer FD 301 1

24,000 numbers

2 Seal Ring Part No. 2335533102 Rubber Parts made with
Fluoroelastomer FD 301 1

6,000 numbers

3 Seal Ring Part No. 2327433102 Rubber Parts made with
Fluoroelastomer FD 301 1

6,000 numbers

4 Seal Ring Part Nc.2303532211 Rubber Parts made with
Fluoroelastomer FD 301 1

1,50,000 numbers

lmport item:

Item Description

Rubber(Fluro Elastomer FD 3011

Sr.Deve:opment Officer
09‐ 12‐2014

DGFT― Df`´L

t
cOpy to:Sh‖ S.K.」 ain,DO.,DIPP

′

陸
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GOVERNMENT OFINDIA
MINISTRY OF COMNIIERCE

Sir,

撫:漱描憮換魂t盤鮮匙郷i鋸∬胞

Sub: GrantofAdvanceAuthorizatibnofNettttS
in terms ofPara 4.7 ofllBP/Rep― i_er Para 4.7.1

&4.7.2 ofII〕P(Vol.I)2009-14.

The Advance Authorization lras been-i on Net to Net basis in terms of
by Public Notice No.46 dated

Yours fa■ hfully,

FOREIGN TRA D#-EVELOPMENT OFFICER
FOR ADDITIONAL DIRECTOR GENERAL OF FOREIGN TRADE

Kind Attn: Sff {a"rrr€4^\ S\^"--*o, ' ,DYDGFT, NC-}

‐馴

lit■∫:∫:::11:興l:濡霜1lf

OFFICE OF THE ADDITIONAL DIRECTOR GENERAL OF FOREIGN TRADE,

FILE .No. o3tsst 040t6stttAM- ,rJ*/ $ oare'1o \,,l.zot+

To,
Norns Committee,
O/o. The Director General of Foreign Trade,

――――――――― Udyog Bhavan,_Maulana Azad Road,

New Delhi l10 011.

Note
6.11.2002.

′レ

/

/
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Department of Industrial Policy & Promotion
(TSW)

NC Ⅳleeting dated 20/01/2015-Case No.34/22/80(Ⅳ 1/S・ PIicron lnstruments Pvt。
Ltd。)(Advance Authorization No.0510391970 dated 13.11.2014)

Advance AuthorizatiOn may be ratifled as underi

l. Net weight Of export productrnay be specifled as 661 Kgs.

2.Quantity of import item may be a1lowed as 2710.l Kgs.inclusive as

4.10 Kgs./Kgo content in export product a■ er taking 60/O recovery from
scrap.

Norllls comlllittec may take a view

´
イ 憂 事ヽ hヽ片
(So K.Jain)

Development Offlcer

Norms Committee I
DIPP No.12/6/2015-TSヽ V/140  dated  20/01/2015

隋laWani Nev

ゝ



DEPARTMENT OF H:

DES■ Meeung 20/1/2015

S No Applicant AA No Repeat /stoN /G N4/C-1647

6 510353884 As per sub committee report

Botil 510364996 As per sub committee report

30til 510366074 As per sub committee report

30tll 510367148 As per sub committee report

BOtil 510372329 As per sub committee report

510386490 As per sub committee report

610001215 Raw materials repeat of 611000L074 and components under GN4.
Spares as per policy as requested by applicant's letter dtZg/g/zOL4

DEE Devel 510391193 EP: Prefabricated Pipingis for header /Turbine
Item 1to 3-1.02 Kg/KB content

!!e!l 4to 7 Net to net,as per applicant's tetter dated 19.1.2015
510391611 As per sub committee report

Dee Devel 510391657 EP:Prefablcated Pipingsfor Gas tu′ bine~~~~~~―
――一―

tem lto3-1.02 Kg/Kg cOntent

ltem 4tott Netto net,as per appiicanrsletter dated 19.1.2015

128 Dee Devel 510391664 EP:Prefabncated Pipings for steam drum 8oiler       ~

kem lto2-1.02 Kg/Kg cOntent

ltem 4to 7 Netto net,,s per applicanrsletter dated 19 1 2015

/ 510391974 As per sub committee report

Botil 510392098 As per sub committee report

The Committee may take a view

.Tiwar)
―

―

lndustrial Adviser

蛛静

各 卿

ノ 晩 パド mC grade a耐 訓¨ mttS/plates,wほ 睫漁 m“ ¨ m面 腱 d orraw.W鈍籠回 m∝

―

．
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Department of Industrial Policy & Promotion
(rsw)

?( -rn",

NC Meeting dated 2010112015 - Case No. 7122180 (M/s. SMC Pneumatic (India)
Private Limited) (Advance Authorization No. 0510391990 dated 14.11.2014)

Firm may be asked to submit the following information:

l. Information in respect of Sl. No. 6 & 9 of Standard Deficiency
Format-export product wise.

2. Brass Bar blank size and weight thereof supported by size & weight
of component to be manufactured - export product wise.

3. Cutting allowance and end cutting loss on brass bars

Norms committee mav take a view

IЧゝ
レイイζ
‐

-/ -rza- - r-'\-l l1r..--
(S. K. Jain)

Development Oflicer

Norms Committee I
DIPP No. l2l6l20l5-TSW/143 dated 2010112015

PARVEEN SHARIJA
Dy. Director Genei'al

Directorate General of ForeignTrade
Ministry of Commerce & lndustry

Udyog Bhawan, New Delhi-11
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Departnlent Of lndustrial Policy“ 覧PromotiOn

(TSVり

NC Meeting dated 20/01/2015 … Case No. 36/22/80(M/s ISGEC Heavy
Engineering Limited) (Advance Authorization No。   0510392005 dated
14.11.2014)

Fi..1l rnay be asked tO submit the following details:

1. InfoHnation in respect of Sl.No。 3, 4, 5, 11 & 14 of Standard
Deflciency Fo.11lat,cxpOrt product wise.

2.Quantities Of impOrt items from Sl.No.4 to 8 in Nos.also in

additiOn to their weights.

NollllS COrllmittee may take a view

,´
   ~

'- @.t11-
(S. K. Jain)

Development Officer
Norms Committee I
DIPP No.12/6/2015-TSW/145 dated 20/01/2015

PARVEEN SHARMA
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Department oflndustrial Policy&Promotion

(TSVつ

NC Meeting dated 2010112015 - Case No.48122180 (h0s. Diamond Metal Screens
(Private) Limited (Advance Authorization No.07l 0107033 dated 20.11.2014)

Advance Authorisation may be ratified as under:

l. Sizes of perforated Sheets alongwith their quantities in export item may be
specified as under:

Size of Perforated Sheets Quantity NetヽVeight
0.30 rlllln(thk)X1220 rrm x 2440 rrm 8000 Nos. 36400 Kgs.
0.40 mm(thk)x1220 mm x 2440 mm 8500 Nos. 49725 Kgs.
0.60_■I■ (thk)X1220 rrm x 2440 Hlm 3000 Nos. 27300 Kgs.
Total 19500 Nos. 113425 Kgs.

2. Quantity of import item may be allowed as 154142 Kgs. as under inclusive
of 35.9 oZ wastage after ll3'd recovery from scrap:

"0.30 mm thick steel sheet or coils of relevant grade :49467 Kgs.
0.40 mm thick steel sheet or coils of relevant grade :67575 Kgs.
0.60 mm thick steel sheet or coils of relevant grade : 37100 Kgs.,'

Norms committee may take a view
--L- - --/ -z-

(S. K. Jain)
Development Officer

Norms Committec I
DIPP No 12/6/2015-TSW/148 dated 20/01/2015

惣熱、IЧ′

現/1ィ√
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Norms Committee I
DIPP No.12/6/2015-TSヽ V/149   dated  20/01/2015

ヽ し メ′・|"

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2010112015- Case No. 51/22180 (M/s Bangalore Biotech Labs
Private Limited) (Advance Authorization No. 0710107041 dated 20.tL.2014)

Advance Authorisation may be ratified as under:

1. Quantities of import item at Sl. No. I to 47 & 54 to 7l may be

allowed on net to net basis with accountability clause.

Quantities of import items at S1. No. 48 to 53 may be allowed as

1.02 meter/mtr. content in the export product.

Norms committee may take a view

(S。

Development Officer
K.漱1)ヨ
乃

「



DES■ Meeung 20/1ノ 2015

DEPARTMENT OF Hl

11年

請

ご

lndustrial Adviser

,n
{* I-1, J Rating , specific grade and alloy of tubes /plates . Whether fittings are machined or raw. Weight halance

Applicant AA No. Repeat/S10N/GN4/C-1647

510353884 As per sub committee report

Botil 510364996 As per sub committee report

Boul 510366074 As per sub committee report

30til 510367148 As per sub committee report

BOtil 510372329 As per sub committee report

Botil 510386490 As per sub committee report

610001215 Raw materials repeat of 6110001074 and components under GN4.
Spares as per policy as requested by applican/s letter dt79/8l2ot4

DE[Devel 510391193 EP:Prefabncated円 口ngsfor header/TurЫ ne
Lem lto 3-1.02 Kg/Kg content

item 4to 7 NettO net,as per app!icanrs:etter dated 19 1 2015

125 Botil 510391611 As per sub committee report

127 Dee Devel 510391657 EP:Prefabncated Pipingsfor Gas turblne

Lem lto3-1.02 Kg/Kg content

ltem 4to 5 Netto net,as per applicanrs:etter dated 19.12015

Dee Devel 510391664 EP:Prefabncated Pipingsforsteam drum Bo‖ er

item lto2-1 02 Kg/Kg cOntent

ltem 4to 7 Netto net′ as per app!icanでsletter dated 19 1 2015

卿 510391974 As per sub committee report

/ Botil 510392098 As per sub committee report 
n

may take a view
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Department of lndustrial Policyで ■Promotion

(TSV/)

NC Meeting dated 2010112015 - Case No. 27122180 (I\fls Lloyd Electric &
Engineering Limited) (Advance Authorization No. 0510392113 dated 24.11.2014)

Firm may be asked to submit the following information:

L lnformation in respect of Sl. No. 4 & 5 of Standard Deficiency Format, export
product wise.
Specific use of import item at Sl. No. 7.

Information in respect of Sl. No. 11 of Standard Deficiency Format for import
items at Sl. No. 4 ,6 & 7 export product wise.

4. For net weight of components to be manufactured from import items at Sl. No.4, 6

& 7 details of components with net weights thereof may be indicated.

つ

４

つ
Ｄ

S. K. Jain)
Development Officer

Norms Committee I
DIPP No.12/6/2015‐ TSW/155   dated  20/01/2015

PARVEEN SHARMA

輔轟i翻絆
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Department of Industrial Policy & Promotion
(rslv)

NC Meeting dated 2010112015 - Case No. 28/22180 (M/s Lloyd Electric &
Engineering Limited) (Advance Authorization No.0510392114 dated 24.11.2014)

Firm may be asked to submit the following information:

l. Information in respect of Sl. No. 4 & 5 of Standard Deficiency Format, export
product wise.

2. Specific use of import item at Sl. No. 8.

3. Information in respect of Sl. No. I I of Standard Deficiency Format for import
items at Sl. No. 2 ,7 &.8 export product wise.

4. For net weight of components to be manufactured from import items at Sl. No.2, 7

& 8, details of components with net weights thereof may be indicated.

Development Officer

Norms Colllmittee I

DIPP No 12/6/2015‐
′
TSヽV/156   dated  20/01/2015

PARVEEN SHARMA

輔驚1欄締

D lu K'ntb, lrd
グ レィイ

ノ ぞ工 ,lf
S.K.Jain)
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2010112015 - Case No. 17122180 (M/s Spirotech Heat
Exchangers Pvt. Ltd. ) (Advance Authorization No. 0510392131 dated
25.1t.2014)

Firm may be asked to submit the following details:

1. Information in respect of Sl. No. 3, 4, 5 & ll of Standard

Deficiency Format, export product wise.
2. Separate quantities of each type of Condenser Coils in Nos.

|プ

Norms committee may take a view

Norms Colllmittec I

DIPP No.12/6/2015-TSW/161  dated 20/01/2015

4烹語 …だ
Developmellt Offlcer

PARVEEN SHARMA

囃縮輌絆

fr,r'rc f (t
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Departlllent of llldustrial Policy`髭 Promotion

(TSW)

NC Meeting dated 20101120t5 - Case No. 21122180 (ItVs Luminous Water
Technologies Pvt. Limited) (Advance Authorization No. 0510392156 dated
26.11.2014)

Firm may be asked to submit the following details:

l. Information in respect of Sl. No. 8 & 9 of Standard Deficiency
Format.

. 2. Specific nature/use of each import item viz. as Raw Material,
Component, spare, Consumable or Packing material.

3. Details of import item at Sl. No. 26.

4. Certain import items are listed at more than one place e.g. import
items at Sl. No. 61 & 63 are same as that at Sl. No. 82 &. 83

respectively and the same may be clarified.

Norms committee may take a view

/´ 子T=、

「

(S. K. Jain)
Development Officer

Norms Committee I
DIPP No.12/6/2015-TSW/165   dated  20/01/2015

PARVEEN SHARMA

瓢魃 爛 鮒
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2010112015 - Case No. 31122180 (M/s Luminous Water
Technologies Pvt. Limited) (Advance Authorization No. 05f0392155 dated

26.11.2014)

Firm may be asked to submit the following details:

l. Information in respect of Sl. No. 8 & 9 of Standard Deficiency
Format.

2. Specific nature/use of each import item viz. as Raw Material,
Component, spare, Consumable or Packing material.

3. Details of import item at Sl. No.26.
4. Certain import items are listed at more than one place e.g. import

items at Sl. No. 57 to 67 are same as that at Sl. No. 69 to 79 and

the same may be clarified.

Norms committee may take a view

--.- - -- 'L:-:'
(S. K. Jain)

Development Officer
Norms Committee I
DIPP No. 121612015-TSW167 dated 2010112015
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Departlnen1 0f lndustrial POlicy`&PromotiOn

(TSW)

NC Meeting dated 20t0r/z0rs - case- No. s2l2zlg0 (l\{/s ISGEC HeavyEngineering Limited) (Advance Authorization No. 0510 3g2ls4 dated26.11.2014)

Firm may be asked to submit the following details:

l. Information in respect of sl. No. 3,4, 5, 1r & 14 of standard
Deficiency Format, export product wise.

2. euantities of import itemJ from sl. No. l to 3 in Nos. also in
addition to their weights.

3' Quantity of import item at Sl. No. 4 in meters. also in addition to
its weights.

Norms committee may take a view

(S. K. Jain)
Development OfficerNorms Committee I

DIPP No. 12/6/2015¨ TSW/169 dated 20/01/2015

PARVEEN SHARMA

鵬識躙 1蹴
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 20t0112015 - Case No. 20122180 (lWs SUD-Chemie India Pvt.

Limited) (Advance Authorization No. 1010058912 dated 27,11.2014)

Advance Authorisation may be ratified as under:

1. Import item at Sl. No.l may be allowed as 3300 Nos. on net to net basis

with accountability clause.
2. Import items at Sl. No. 2,3 & 4 may be allowed as 1.02 Kgs./Kg.

content in the export product as claimed by the firm.
3. Import items at Sl. No. 5 &.6 may be allowed on net to net basis as

claimed by the firm.

Norms committee may take a view

//二 ´ ~L― 」ヽ、r
(S. K. Jain)

Development Officer

Norms Committee Ⅱ
DIPP No 12/6/2015-TSヽ V/170 dated 20/01/2015
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Ministry of Heavy Industries & Public Enterprises
(Department of Heavy Industry)
TSW(B)SecuOn

SutteCt:ApplicatiOn of M/s Brakes lndia Ltdi for ratincaJon Of
norrns oflicence No.0410129812 dt 31-10-11.

Ref― DGFT ID No. 01/80/050/00366/AM12/DES― 1/1304 Dated
20.11.2014.

DES― I′ DGFtt may kindly refer to the above mentioned Hcence
Of M/S Brakes lndia Ltd. I am directed to enclose herewith

Development Officer
10-12-14

. of HI, UO No 3(67)/L1-TSW(B) *'12 dated

εE予封2,P′ルF19

「
FDO′ NC― I

炒 グ 脅

′|レ

DG
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DGF「′FTDO′ NC― I
Deptt,of HI′ りO No3(67)/11-TSW(B)

Ministry of HeaVy lndu,tries&PubliC Enterprises

(Depertment Of Heavy lndustry)
.          TSW(3)SecuOn

SubieCt:ApplicatiOn of M/S BrakeS Indie Ltd.for ratification Of

norrns of licenCe No.0410129812 dt 31-10-111

DES,I′ [)GFT may kindly refer to the above mentiOned licence
Of V/S BraК

I,‐ India Ltd.Thё Яrm has replled Vide their letter
ofldltё d 10103-14. The firrn has n6w submitted that the
quan‐tity Of expOrt is 150′ 000 sets which is equivalent to
300,000 nuttbers. ThiS Officё  agrees to fiFm′ S request and
recOrnmends limport on repeat basis with AA no 0410139880

DeVё 10pment Officer
15-04‐ 14

dated

Dにcb鷺留::鍬∫円配nTttde
Mtttγ督£躍器総 31開P



Ministry of Heavy lndustries&Public Ente13面暦es=A12‐Σ三二=rDepartrnent of Heavy lndustry
丁SW(B)SecuOn

研ヮtloJ

SutteCt: ApplicatiOn of M/s Therrnal Systems (Hyderabad)
ratification of norrrns of Lic no 0910057710 dt 25‐ 09-13

DES-I, DGFT may kindly refer to the above mentioned licenses
of M/S Thermal Systems (Hyderabad) on the subject mentioned
above. The firm has replied vide their letter of dated L4-LO-L4.
Based on the information, this Office recommends the following.
Export
Waste Heat Boiler with steam generation 40,8t4 kglhour & total
export weight 54 MT. The export weight & steam generation capacity
is to be incorporated in the Advance Authorisation.
I m

Item no item Recommendations
1 Steel pipe Taking clue from C-1742, we may

recommend 7.02 kg/kg content in
export product .

2&3 components Under GN-4 with accountabHitv,
4 Ceramic

Fiber Paper
May be deleted as the firm has not
qiven calculation.

The above issues with the approval of IA(KKT).

ん
B.C.Nayak

Development Officer
13-01-15

DGFT, FTDO, DES-I
Deptt. of HIJJO r\lc3(13)/L2/TSW(B) fl6ated

「
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MiniStry Of:1:さlyI胤 &P‖
:I:tilterprisDepartment of Heavy II

TSW(B)SecJOn っ卜p・ 1・ l「

Subject: Application of M/S Toshiba ISW for ratification of norms of
AA no 0410t4494Ldt 10-04-13
DES-I, DGFT may kindly refer to the above mentioned licenses of
M/S Toshiba ISW on the subject mentioned above. The firm may be
asked to submit following information.

1. Quantity of each export in number.
2. The firm has not given the calculation of requirement. The firm

may be asked to submit the same supported by dimensional
engineering drawing with relevant dimensions highlighted.

3. The legiblJ dimensional engineering drawing of the 4th export
product, i.e. LPB Turbine blades.

The above issues with the approval of IA(KKT).

Development Officё r
26‐ 12-14

DGFT′
「
FDO′ DES― I

Deptt.of HI′ tJO No3(16)/11/TSW(B)ρ 〈ζ%dated

.C.Nayak

´ ヽ
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Ministry of Heavy lndustries&PubliC Enterp
DepartrYnent of Heavy lndustry
TSW(B)SecuOn

Subject:AppHcation of M/S TOShiba」 SVげ for ratification of norrns of
AA no 0410144942 dt 10‐ 04-13
DES― I′  DGFT ttay kindly refer to the above mentioned Hcenses Of
M/S TOShiba JSW on the suttect mentioned above,DGFT may be
asked to get the inforrllation to the letter of dated 21-10-13(Copy
enclosed)tO exanline the request.

The above issues with the approval of IA(KKT).

ノ
／
′

Development officer
26… 12-14

DGF「′FFDO′ DES― I
Deptt.of HI′ UO No3(16)/11/丁 SヽV(B)Zヽζ dated

PARVEEN SHARMA

醐 爛 鮒

l:ソЪ
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Ministry oi Heavy Industries & Public Enterpris
Departrllent of Heavy lndustry
丁SW(B)Secuon

,、

__´ Í:11

subject:Applicauon of M/s TOShiba」 SW for ratincatiOn Of norms of

AA no 0410144941dt 10-04‐ 13

DES― I′ DGFT may kindly refer to the above mentioned licenses of
M/S TOShiba」 SW on the subject mentioned above, 丁he nrm may be

asked to subnlit fo‖ owing inforrnation,

1.Quantity of each exportin number.
2. The firrrl has not given the calculation of requirement,The firm

may be asked to subnlit the same supported by dirnensional
engneettng dra面 ng面th rd鯉苫記1;:留階肝¶曽l貯&port3, 丁he legible dirnensional engi
product′ i.e,LPB tturbine blades,

丁he abOve issues with the approval of IA(KKT).

Development Officer
26-12-14

DG「 F′ FFDOr DES‐ I
Deptt.of HI′ UO No3(16)/11/TSVげ (B)′ /多dated

PARVEEN SHARMA
Dy. Director General

Directorate General of ForeignTrade
Ministry of Commerce & lndustry

Udyog Bhawan, New Delhi-11

／／黎
ノ
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Ministryτ
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terprises

TSW(B)SecuOn

計蹄鷺″][]】31轟Υf″iVba」
sW br rattnca● On Of nOrms

Export

Item iltem
no  :
:ナ :由面ateζ

百「
~~核
百Bars~~

DG
Deptt,OF HI′ uo No3(35)/13/TSkrAl(B)

submitted
calculation of

B.C,Nayak
Development ofFicer

25‐ 04‐ 14

dated

The above issues with the approval of Additional Secretary

DЮ山躙棚 ∫硼 nh“
Mも
需%督配躍躍鵠Ъ讐1臀7

,accountability clause
GN-4        with
llldy De a‖ owec uncler:
GN-4        with l
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry
丁SW(B)Secuon

Subject: ApplicatiOn of M/s Godr可  & BOyce ltd ratification of
norrns oflicence no‐ o310606323 dt 14-12-10,

DES-I, DGFT may kindly refer to the above mentioned ricence of
M/S Godrej & Boyce ltd. Firm's representation dated 10-09-14
requesting deletion of amendment in description of import has
already been examined & comments sent vide this office letter of
dated 14-11-14.(Copy enclosed).

B.C.Nayak
Development Officer

14-01-15
DGF「 (FTDO,DES― I)
Deptt.of HI′ ヒ,O No3(81)/10-丁 SW(B) 奨[7   dated

PARVE□ N£HARMA
cenera:

Dた鳳躙鍋∫郷嗽面吾爵憩:書彙鳳電器繁尾騨ぢよ111:γ
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Ministry of Heavy Industries & pubric Enterprises
Department of Heavy Industry

TSW(B) Section

subject: Application of M/s Godrej & Boyce ltd rafification of
norms of licence no- 0310606323 dt L4-L2-LA.

DES-I, DGFT may kindly refer to the above mentioned licence of
M/s Godrej & Boyce ltd. Firm's representation dated 10-09-14
requesting deletion of amendment in description of import has
been examined. I am directed to state that the firm i-ras now
given details of the communication in chronological order &
cleverly omitted the letter of 28-04-11 where it had!ubmitted the
break up of the import item no 2 &3. This office does not agree to
firm's request & inform them that the recommendation wajbased
on their letter of 28-04-11 signed by Mr Adil Mehta, Manager
( Exim Benefits.) 

,

The above issues with the approval of iA (KKT). .-;.,
' r. --'

,;' 
t:,,"

E.t.Nayak
Development Officer

14-LL-L4
pGFT (FTpO. pES-r)
Deptt. of HI, UO No 3(81)/10-TSW(B) dared

PARVEEN SHARMA

剛R冦鯛辮螂 蹴
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 20t0112015 - case No. A/R-109 (lWs ISGEC Heavy

Engineering Limited) (Advance Authorization No. 0510384967 dated

2s.04.2014)

Firm may be asked to clarify as under:

1. It is seen that the import item includes "straight tubes" & "U bend tubes".

As "IJ" bend tubes are being imported and not fabricated from straight

tubes, you may clarify as to why the wastage would be more in case of
,,IJ" bend tubes, supported by the wastage details at each stage of
manufacture.

2. Dimensions of tubes is required to be ensured in import & accordingly

you may submit documentary evidence to the effect that tubes imported

were of dimensions " 19.05 mm (OD) x2.11 (thk)"

Norms committee may take a view

イtは :,「
(S. K. Jain)

Development Officer

Norms Committee I
DIPP No.12/6/2015‐ TSW/109‐A/R dated 20/01/2015

DЮ d。‰圏盤l∫籠:n.“ eM躙暫8躍器ヽ動電』1臀P
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Department of Industrial Policy & Promotion
(TS\Y)

NC Meeting dated 2010L12015 - Case No. A/R-111 (lWs ISGEC Heavy
Engineering Limited) (Advance Authorization No. 0510384966 dated
2s.04.20t4)

Firm may be asked to clarify as under:

1. It is seen that the import item includes "Straight tubes" & "U bend tubes".
As "IJ" bend tubes are being imported and not fabricated from straight
tubes, you may clarify as to why the wastage would be more in case of
"[J" bend tubes, supported by the wastage details at each stage of
manufacture.

2. Dimensions of tubes is required to be ensured in import & accordingly
you may submit documentary evidence to the effect that tubes imported
were of dimensions " 19.05 mm (OD) x2. I 1 (thk)"

Norms committee may take a view

Norms Committee I
DIPP No.12/6/2015‐ TSW/111‐A/R dated 20/01/2015

剛
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zZ-- ..,- i;*,,.
(S. K. Jain)

Development Officer
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Ministry of Heavy lndustries&PubHc EnterpriSes
Departrnent of Heavy lndustry
TSW(B)SecuOn

subject: Application of M/s Man force Truck for DEPB rate schedule-'

Reference: DGFT ID Note No. 0U80 lL62lOOO3UAM15/DES-I/1372 dated

25.tL.t4.
DES-I, DGFT, may kindly refer to the above mentioned application of

M/SManforcerruck.Thefirm,sreplyofdated30.0g,l4hasbeen
examined. The firm has not coirelated'the catalogues with the list of

items.Ithasnotalsosubmittedtechnicaljustificationtocoverexport
product under description as given in DBK r.ate schedule as claimed'

An attempt was made to corrllate the list with the catalogues' A few

items could be correlated'

9励

%゛ In view of above facts, this office do"t-lg!:'P the firm's request.

The above issues with the approval of IA(KKT)'
/

.C.Nayak
Deve10pment OffiCer

15-12-14
⑮

F「DO DGFT(DES‐ I)
Deptt,of HI′ tJO No 7(5)/14‐TSW(B)メ tⅥ イ dated

郡

comments

移
ft

Si no Item descriPtion
by applicant

Item descriPtion in
DE.PR with sl no

eatalogue is for radiator

grill, from the information

, it should not be covered

under above dePb .

1/3 and 1/5 Radiator Grill MS
Window, Doors,

Ventilators, Grate,

Griile, fabricated,
frames and

Components/

MS Window, l]oors,
Ventilators, Grate,

Grille, fabricated,

frames and

Components/ Parts
+hereof-611414

4/3,5/1 and

14/21

Cylinder head

assembly- Cast

Iron Products
(Rough/Machined)
(not elsewhere

soecified)

Cast Iron Products

(Rough/Machined)
(not elsewhere

specified) 61/72

ualarogutr ls r.ur \,)
head assemblY, from the

inforrnation , it should not

be covered under above

depb .
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Goverrlment of lndia

hp器 脚 盤
聾 界
淵 潔 総 C山

Shastri Bhawan, New Delhi-l10 001

Dated, rhe f+ta 
January,2015

To
IWs. Technoweb Textile Engineering Pvt' Ltd''

25 4, IJ dy o gBhawan, S onawala Road' Gore gaon (E)'

Mumbai - 400 063

Subject:RepresentationfromlWs.TechnowebTextileEngineeringPvt.Ltd.fortheimport
of raw material against the export of Plastic Injection Moulded components

Pressfitlnserts.(AdvanceAuthorizationno-03|077|l24dated26.|2.20|3).
*,FtfrF*

5卜・つ41Ⅲlf

DGFT on above mentioned

Yollrs faithfully,

つ
Ｄ

4.

く
υ

6.

(

I am directed tO refer to yOur representatiOn received froln O/0

sd"ed.You tte bemg ad宙 sed tO Sub亜ユ
に fO■0面理力お mation.

Technicalspecifications,Size,weight/pieceetc.ofthe..PINS,,tobeimported
,lrrg *irf, Proforma Invoice/Forei gn Suppli er' s c atalo gue'

Technical specifications arra "ofy 
oi export ordei for "Plastic Injection

Moulded Components Pressfit Inserts"'

Technicaljustifrcationandspecificreasonforwastageof|O%intheinjection
ilffiG pro""r, duly certified by Chartered Engineer'

Details of productiori or 
"u"r, 

ty'pe of plastic Injection Moulded components

Pressfit lnserts,, and corresponding consumptio,, of .PINS, in the yex 2012-|3

and2Ol3-14 dulY certified bY C'A'

Howtherejected/dis.*a.api"'arebeingutilized..ThecommerciaVsaievalue
;f;;;;ilvis a vis new pins mav.also be indicated'

Small sample orpins to u"'i.po.t"d and part of export item if feasible.

,/9g, tor. Mr. S. Muthukumar, FTDO' (DES-I)' O/o' DGFT'

1 1001 1 [w.r.t. trrJ, o.vr xo. 01/80/050/00006/AM1 5/DES-i/1384

SectiOn Offlcer

Tele:-23382575

Udyog Bhawan,New Delhi―
dated 01.12.2014]
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Departlment of lndustrial Policy`&PromotiOn

(TSW)

NC Ⅳ【eeting dated 20/01/2015‐ Case Noo A/R‐ 133(M/s Armor Plast Limited)
(Advance AuthorizatiOn No.0710072431 dated 24.06。 2010)

Advance Autho五 zation may be ratified as under On repeat basis as per fl.111'S
Advance AuthOrizatiOn No.0710065834 dated 08.07.2009 ratifled in No.11lS CoⅡ

llnittee
Meeting No. 30/80 dated 27/10/2009:

Word``relevant''Inay be preflxed with the desc五 ption ofilnport itenl at Sl.No.1

駕讐

tS quandty may be dbwed as 231.54 Kgs asl.o2Kg税/Kg.content h the expOn

NollllS comlnittee rnay take a view

蕉 .鳳戸 いノ
Development Offlcer

Norms Committec I
DIPP No.12/6/2015‐ TSW/133-A/R dated 20/01/2015

PARVEEN SHARMA

酬 鰍 肺
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Departlnent of lndustrial POlicyど ■PromotiOn

(TSW)

Norms Colnmittee I

DIPP No.12/6/2015-TSヽ //134‐ A/R dated 20/01/2015

レ

浙 ルコ
′仁2o/1イζ

NC Meeting dated 20101/201s - case No. A/R-134 (rffs Godrej & Boyce
Manufacturing Company Limited ) (Advance Authorization No. 0310779493
dated 25.04.2014)

Norm may be modified as under:

l. Net Empty weight of each export product at Sl. No. I to 3 may be
corrected as 13083 Kgs.

Norms committee may take a view

´
″

‐ 、 〆

(S. K. Jain)
Development Officer
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Departlllent of lndustrial Policy`覧 Promotion

(TSVD

y -,nd J( I

Norms Committee I
DIPP No.12/6/2015-TSW/135¨ A/R dated 20/01/2015

NC Meeting dated 20l0ll20ls - case No. A/R-135(tws Godrej & Boyce
Manufacturing Company Limited ) (Advance Authorization No. 0310780950
dated 07.05.2014)

Norm may be modified as under:

l. Net Empty weight of each export product at Sl. No. I &.2 may be corrected as
13083 Kgs.

Norms committee may take a view

' ,.,-'^
'/ 'e{' 

t l'-,''-_
(S. K. Jain)

Development Officer
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Department oflndustrial Policy&Promotion

(TSW)

NC Meeting dateil 2Dl0ll20l5 - Case No. A/R-I36 (M/s Larsen & Toubro Limited)
(Advance Authorization No. 0310747478 dated 29.08,2013)

Norms may be modified as under:

l. Net Fabricated weight of export product may be increased to
92.547 MT.

2. Weights of import items at Sl. No. 8 & 9 may be modified as 1000 Kgs.
& 8000 Kgs. respectively.

3. Quantity of import item at Sl. No. 9 may also be reduced as 750 Nos.
4. Quantities of import items at Sl. No. 8 & 9 may be allowed on net to net

basis with accountability clause.

Norms committee may take a view

/ ? L'-
1o\ "r I

S. K. Jain)
Development Officer

γりを,多 %

1 
″

Norms COmmittee I
DIPP No 12/6/2015-TSW/136-■ JR  datcd 20/01/2015

彦ク′ψヽρl■―風
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